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PABLIAMENT OF INDIA
Wednesday, 15fh November, J950

The House n»e( nt a Quarter to Eleven 
of the Clock.

Mr. Speaker (the Honourable Shri 
G. V. Mavalankar) in the Chair.

MEMBERS SWORN. 
Saprawnga (Assam TribalShri 

Areas).
Shri Abdus Sattar (West Bengal). 
Shri M. A. Haque (West Bengal). 
Dr. K. V. Thakkar (Saurashtra).

ORAL ANSWERS TO QUESTIONS
Mr. Speaker: Questions. Mr. B. K. 

Das.
Dr. Deshmukh: Mr. Speaker, Sir, be­

fore we go on to Questions, may I 
request you to give your ruling so far 
as the sitting accommodation is con­
cern ed ?—whether we are to sit in the 
same places which we occupied yes­
terday, whether the seats oeciipied to­
day will be maintained, or whether we 
are entitled to go back to the old seat­
ing arrangements and claim our scnts. 
Which of the three alternatives are 
you prepared to accept and give your 
ruling accordingly? There is a lot of 
confusion, A lot of old Members were 
claiming that they have been sitting 
there from 1945—when Parliament was 
not there and the Constituent Assembly 
was not there. A? I said» a lot oi con­
fusion has arisen. I was the *irst to 
arrive in the House yesterday, I was 
second in number, next to Mr. Sondhi, 
today. And yet I am unable to have a 
seat of my choice. I would, therefore, 
like to ^ o w what your ruling is.

Shri B* Das: I would Uk© to point 
out, Sir. that for twenty-three years I 
sat at that j^ace . which my friend 
Prof. K, T. Shah has occupied hetox^ 
I  came. I  gladly wish him to sit by 
roe becatiae he is an emihent e&yno-
mist but 1 dm^t like seated like

this. I  hope that some arrangements 
will be made by you so that some of 
the senior Members have a chaiic.? to 
sit nearer you.

Shri Tyagi*. Sir, it is not a question
of seats, it is......

Mr. Speaker: I don’t think we need 
the time of the Question Hour 

over this. About the seating arra t^e-
ments a number of Members had a talk 
with me yesterday and I myself was 
thinking as to what really should be 
done or could be done in this matter.
I would prefer to leave the m atter en­
tire ^ , so fa r as possible, to the good, 
sense of the Mmnbers to recognise the^ 
elaims of senior or other Members and 
to take their proper seats. Of course, 
if the seats are allotted, it is a gj«at 
convenience to me, because I can imme­
diately spot out the particular M<mber 
whom I want to call upon or jvho wants 
to speak. But I also feel that some 
kind of directive is necessary and I 
aTP thinki’'i!‘̂ xvhr»t could be done
in this matter. I have not y^t c-jjne 
to any conclusions, but I shall have 
discussions with the hon. Minister for 

and then I ;r.ay 
decide as to how the seats shoi'ld be 
allotted. I siiould, of course, prefer 
Members, in the meanwhile to i?se the 
same seats from day to day, as it x\'ill 
facilitate my work in spotting? out 
Members. For the present, I think this 
is enough. We will proceed with the 
Questions.

Dhubuua Camp Inciotnt 
*1. Sfcri B K. ra s ;  Will the M inister 

of Rehabilitation be pleased to state:
(a) what were the circumstances 

that led to the death of a displaced 
person in the Dhubulia Camp in W«^t 
Bengal;

<b) w'hat steps have been taken 
against persons responsible for the 
incidefit; and

(c) what pr^ca’!tionary measures 
have been taken to orevent the- 
recurrence of such incidents?

TIte Minister of State ff»r llefiabllita- 
tion (Shri A, P* Jaiii): (a) A copy
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ORAL ANSWERS TO QUESTIONS
Mr. Speaker: Questions. Mr. B. K. 

Das.
Dr. Deshmukh: Mr. Speaker, Sir, be­

fore we go on to Questions, may I 
request you to give your ruling so far 
as the sitting accommodation is con­
cern ed ?—whether we are to sit in the 
same places which we occupied yes­
terday, whether the seats oeciipied to­
day will be maintained, or whether we 
are entitled to go back to the old seat­
ing arrangements and claim our scnts. 
Which of the three alternatives are 
you prepared to accept and give your 
ruling accordingly? There is a lot of 
confusion, A lot of old Members were 
claiming that they have been sitting 
there from 1945—when Parliament was 
not there and the Constituent Assembly 
was not there. A? I said» a lot oi con­
fusion has arisen. I was the *irst to 
arrive in the House yesterday, I was 
second in number, next to Mr. Sondhi, 
today. And yet I am unable to have a 
seat of my choice. I would, therefore, 
like to ^ o w  what your ruling is.

Shri B* Das: I would Uk© to point 
out, Sir. that for twenty-three years I 
sat at that j^ace . which my friend 
Prof. K, T. Shah has occupied hetox^ 
I  came. I  gladly wish him to sit by 
roe becatiae he is an emihent e&yno- 
mist but 1 dm^t like seated like

this. I  hope that some arrangements 
will be made by you so that some of 
the senior Members have a chaiic.? to 
sit nearer you.

Shri Tyagi*. Sir, it is not a question
of seats, it is......

Mr. Speaker: I don’t think we need 
the time of the Question Hour 

over this. About the seating arra t^e- 
ments a number of Members had a talk 
with me yesterday and I myself was 
thinking as to what really should be 
done or could be done in this matter.
I would prefer to leave the m atter en­
tire ^ , so fa r as possible, to the good, 
sense of the Mmnbers to recognise the^ 
elaims of senior or other Members and 
to take their proper seats. Of course, 
if the seats are allotted, it is a gj«at 
convenience to me, because I can imme­
diately spot out the particular M<mber 
whom I want to call upon or jvho wants 
to speak. But I also feel that some 
kind of directive is necessary and I 
aTP thinki’'i!‘̂ xvhr»t could be done
in this matter. I have not y^t c-jjne 
to any conclusions, but I shall have 
discussions with the hon. Minister for 

and then I ;r.ay 
decide as to how the seats shoi'ld be 
allotted. I  siiould, of course, prefer 
Members, in the meanwhile to i?se the 
same seats from day to day, as it x\'ill 
facilitate my work in spotting? out 
Members. For the present, I think this 
is enough. We will proceed with the 
Questions.

Dhubuua Camp Inciotnt 
*1. Sfcri B K. ra s ;  Will the M inister 

of Rehabilitation be pleased to state:
(a) what were the circumstances 

that led to the death of a displaced 
person in the Dhubulia Camp in W«^t 
Bengal;

<b) w'hat steps have been taken 
against persons responsible for the 
incidefit; and

(c) what pr^ca’!tionary measures 
have been taken to orevent the- 
recurrence of such incidents?

TIte Minister of State ff»r llefiabllita- 
tion (Shri A, P* Jaiii): (a) A copy
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detailed report based on the tind- 

ings of the Deputy Rehabilitaftion Ccm- 
m ission^ liicharge, giving the details 
of the circumstances required is placed 
ou tne l aole ot the House. [See Appen­
dix  I, annexure No. 1.]

(b) As the case is under police in­
vestigation, it would be premature to 

-attach responsibility at this ?tase.
(c) The Commandant has been re- 

jilaced by a social worker of lepute 
and police pickets have been streng­
thened.

Shri B. K, Das; May I know what 
i s  the nature of the enquiry that was 
held after the incident?

Shri A, P. Jain: The Deputy Rehabi­
litation Commissioner went to the 
Dhubulia Camp, made an enquiry on 
the spot and the report has been based 
'On the enquiry which he heid.

Shri R  K. Das: May I know what 
provocations were there in relation to 
^such incidents from the side of the 
inhabitants of the Camp?

Shri A, F, Jain: The d e ^ l s  are 
given in the report which has k«een 
placed on the Table. I might repeat 
them. There has been a rule in that 
Camp that all public meetings are held 
with the authority of the Camp Com­
mandant. This meeting was held vtith- 
out the authority of the Camp Com­
m andant. The Camp Commandant 
took three leaders of the party to in­
terrogate them in his office. Other 
members of the meeting thought 
th a t they had been arrested, they 
w ent and surrounded the Command­
a n t’s office and later on armed police 
w as called. There was a scuffle and 
tiiis led to the imfortunate incident.

Shri S. C. Samanta: May I know the 
•date of this inddent?

Shri A . P. Jain: 19th September,
1950.

Dr. M. M. Das: May I know whether 
i t  is a fact that some interested people 
^  exploiting the present condition of 
refugees and rousing the feelings of 
refugees against the Government?

Shri A. F. Jain: ITnfortunately that 
is so. There is no doubt that ?cme 
pec^le are trying to exploit the situa­
tion not to the advantage of the re­
fugees but to their own advantage.

Dr. M. M M7-y I Know whether
i t  is possible for Government, or whe­
ther it is contemplated by Govern­
m ent to take some steps against these 
persons?

Shn Jain: T do not know exact* 
ly  what step the hon. Member has in 
iTiind, u n l^ s  any ^ i o n  that we may 
tak e  against these instigators come 
under the mischief of the penal law.

Shri B. K, Das: Were there any 
grievances from the side of the in­
mates regarding tood, clothing and 
sanitary arrangements?

Shri A. P. Jain: I have personally 
visited that Camp and I saw the repre­
sentatives of the refugees. No such 
grievances were placed before me.

Shri Kamath: Is it a fact that the 
Commandant of the Camp has since 
been promoted as Assistant Rehabilita­
tion

Shri A. P. Jain: That is not my in­
formation. Perhaps the hon. Member 
may know more.

Shri Kamath: He does.
T o w n s h ip s  f o r  D is p l a c e d  i »e r 3o n s

*2. Shri B. K. Das: WiU the 
Minister of BehabiUtattoi be pleased 
to sU te:

(a) in respect of how many townships 
plans have been finalised for the 
rehabilitation of East Bengal 'displaced 
persons;

(b) what would be the total capa­
city of the townships; and

(c) what gainful occupations are 
being provided for in or ;*'oout the 
townships?

The Minister of State for B ^iabiU t^ 
tion (Shri A. P. Jain): (a) The follow­
ing 6 townships .^themes have been 
finalised in We?t Bengal, (i) Fulia, (li) 
Habra, (iii) Goveshpur, <iv) Bansdroni, 
(v) Goria, and (vi) Jirat.

(b) The total capacity of the tuwn- 
M p s  will be as follows: —

(i) Full*. -
(ii) H a b ra

(iii) G 'y a h p v ir
(iv) Btt dwmi
(v) CrJria .
(vi) J j r a t  .

iCHto fam iliM . 

2580 

7CK> ..

Total $680

(c) A statement showing the qfainful 
occupations designed to be provided in 
the Fulia Township and the trades in 
which training will be imparteti in the 
Training-c«m-work Centres at Habra 
and (^yeshpur is laid on the Table of 
the House. (See Appendix I, annexure 
No. 2.1

As other townships are located in 
the immediate proximity of Calcutta, 
no direct Strte enterprise to provide 
employment has been set up m them.

Shri B. K. Das: Has any polytechnic 
been started near the can^s?

Shri A. P. Jain: Not so far.
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Shri S. C. Samaata: There was a 

proposal that these camps would be 
b ^ t  on the lines of the NUokheri town­
ship. Is the present scheme like that?

Sliri A. P. Jain: There appears to 
be some confusion in the mind of the 
hon. Member. A camp is a place where 
r^ugees are temporarily accommodat­
ed; a township is a thing set up for the 
permanent rehabilitation of the re­
fugees. In the townships of course 
there is a scheme for setting up of poly­
technics, but not in camps where re­
fugees are only temporarily housed.

Shri B. K. Das: My question is about 
townships. I woiild like to know he- 
ther any polsrtechnics have been start­
ed in any of the townships and whether 
Jt will be on the Nilokheri township 
line,—or, is there any other scheme?

Shri 4 . p. Iain: F.iija is — stemplat- 
ed on the same lines as Nilokheri. It 
has not been completed as yet, but 
there is a scheme for setting up a poly- 
terhnir- the^e. In Hnbra and Goyesh- 
pur there is no proposal to sei up a 
polytechnic, but vocational training 
will be provided in a number of in­
dustries,

Shri CHatt^:>adhyay: May I know 
whether the township at Fulia is J*eing 
built under the d ilu tio n  of the Gov­
ernment of India or of the Government 
of BengaL

Shri A* P. Jaia: The Govemmenl of 
India.

Sbri Chatt9i>adhyay: What amount 
has been sanctioned for the purpose?

Shri A. P. Jain: I believe it is nbout 
Rs. 37} lakhs.

Shri Chaltopadhyay: May I know for 
how many people these Rs. 37i lakhs 
have been sanctioned?

Shri A. P. .lain: One thousand fami­
lies, that is, 5,000 persons.

Shri KfHisava Rao: In addition to the 
townships constructed in India, are 
there any plans to construct townships 
in Andaman and Nicobar I ^ n d s ?

Shri A, P. Jain* We have been ex­
amining the question of settling refu­
gees in' Andamans and Nicobars. The 
scheme has not yet been finalised, but 
it has reached ^uite a stage of matu­
rity. It p ixy a toT^mship on the 
same lines as Nilokheri or Fitlia. But 
when rehabilitation takes place sfjme 
sort of a township will be built.

Prof. S. L. Sa^seaar Is the ho». 
Minister ?iware that out of 17.000 per­
sons in Habra only 2.000 are employed; 
the others are unemployed?

Shri A, P. Jain: I have no such in­
formation. When I visited Kabra» 
^ e te  were certain complaints of \in- 
employment but nothing to the extent

that the hon. Member is trying to make 
o u t

Prof. S. t .  Saksena: Is the hon. 
Minister aware that except in bazaars, 
there are no other sources of employ­
ment?

Shri A. P. Jain: There are a num­
ber of private concrens which are em­
ploying people.

J i i

fGiani G. S. Mnaaflr: How many
townships have been founded for the 
refugees from the West Punjab and 
how many of them have failed to 
thrive?}

^  % 

f 5 ^  % •rnr A ' arw
^  ^  I T R W ,

[ i a f h c ^  % ^
[ I ^  ’R

i

{Shri A. p. Jala: A number of lown- 
shios have h«en founded for the refu­
g e d  from West Punjab. The names 
of some of them are Kandla, Nilokheri, 
Rajpura, Faridabad; none of them has 
failed to thrive. None of the town­
ships founded so fa r has failed to 
thrive.] *

J ,:  S ^  n  J i ^

u ;v  I

[Glaal G. S. Musaflr: My question is 
how many of these township.*; have 
failed to thrive, I want to know tbeir 
names?]

^  s n rn r rw  i 5?^ ^

smsTiwnr si|lf ?ft snw w r  sraw  i
rShri. A. P. Jaia: 1 have already stat­

ed that none of them has failed to 
thrive. When none of them was a 
failure what names can I give?]

Sltri R  K. Chamthnri: Is there 
plan for establishing townships in 
Assam, and, if so, how many?

Shri A. P. Jala: Not so far.
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^  : T R $ n  f

^  ?mflr % M  f i ir
I  a fk  ^  ̂ r %  fk #  5 j^ f

pn* «TT ??T fFTT T ^  aiTT

> ^ n ^ p T ’irr ?

fEabu Ramnarayaa Singh: For how' 
many people have arrangements been 
made at present at Rajpura and what 
IS tne number for whose accomni<xia“ 
U(m provision had been made undjer the 
original p?an?]

t^o tfto ^

^  3rf??t ?fr f - r  i^ f^ s r

m H % o  farn: ^  
^  th: rn w h r i ^  ^  ^

T? ^  f¥TT «?5ppjicr f!T n#
t  ftR% 3P?T ?<r % f » a < R

3 r R * 3 r w R ^ » m  f i ? R & f » w u r  
a ik  ̂  f  I m  ^  r r  « E ^

f 3(K  '4 T ^  STRTf^ ^ i r  I

 ̂ ^  ^  la in : I do not possess the
exact figures at this time, la r
as I remember the original plan was 
^  provide for sixty thousand pt rsons. 
About two thousand houses have al­
ready been built there which have 
acG om n^ated  a litUe more than ie»i

stiU left. About 15 or 20 thousand 
peopie are to be there no'v.J

Sardar B. S. Man: U it a /nrt that 
many of the houses constructed in ex­
isting t o ^  as opposed to new town­
ships in Punjab have not been occupied 
so for by  the refugees?

Sfafi A. P. Jaia: Unfortunately that 
is so, so fzr as new extensions to the 
existmg towns are concemeci

Work of Natiok îi, pLAwwr; 
CoAmissiOx^

»r*L®5«-ilS2f'?r a n je  lliisister be pleased to lay on 
the Table of the House a  statement

<^one by
^ e  National Planning ComnBssion 
todate'^ ^

(b) W hat are the orioritiijg fitted for 
Central olans?

^  Frim e BfiiiHter (Shrf JawaharUI 
WliTO).* ra> A ^ te m e n t  Jatdl hn 
Table of. the H o tt^  [See ApjMwlfar /. 

nnnem re No. 3].

(b) Priorities for Central plans will 
be recommended by the Plftmiing Com- 
missi<m as part of the Five-Year 
Plan which is imder preparatioa.

Shri Kesava Rao: May I know vrtie-- 
ther the Planning Commission is 
sidering the plans of the various State 
Governments and encouraging any o f them? 1̂ b -

Sbri Jawaharlal Nehru: Yes* th e
Planning Commission is in intimate 
contact^ with the State Goverrmients- 
They consider their plans and confer 
with them.

Shrl Kesava Kao: May J know whe­
ther the Planning Commi->sion has 
recommended any grant of money to 
any of these State schemes?

Shri Jawaharlal Nehru: The Plan­
ning Commission jdoes not recom­
mend grants of money to anybody.

Shri ilarihar Nath Bhasiri: May I
know what priority has been given 
to labour housing in the programme of 
the Planning Commission and how it 
is proposed to implement it?

Shri Jawaharlal Nehra: I do not 
know.

Shri B. R. Bhagat: Has Hie Plan­
ning Commission drawn up any finan­
cial plan?

SOtri Jawaiiarlal Neltru: I have Ibid 
on the Table a long statement which 
1 hope hon. Members will read through 
carefully. The Planning Commission 
ha$ to consider, first of all^ the exist­
ing state of our resources, l^nanees, 
etc.. and then consider how far we can 
develop them in various ways and then 
see how much we can do vtilhin these 
limits and give priority to the various 
schemes.

Or. I>esbmiikh: ?*lay I know whether 
it is the Planning? Conimissiors which 
has the last word in regard to a i;>arti  ̂
cular plan, or scheme* or wht^ther it 
is the Ministry concerned?

Shri Jawnharlal Nehru: So far .is 
any particular scheme is concerned, 
i t  is only a part on which the PUmuing 
Commissioa may be ronsulti*d or 
advice. The whole plan when it is 
made, ctf which that particular sc heme 
witl be a part will uHimateijj' c imie up 
b e f m  the Cabinet for decision,

Sfcii Tyafi: it one of the plans of
the Planning Commission to enroll a 
lakh or more <rf social workers cn paj’- 
jn ^ t?

Sbri iaw ahartol IM irti; The Plan* 
niiig Coramisaion ha.  ̂ considered the 
possibility of enrolling honorary work­
ers btit not 8fi part of ftomiiMI exactly.
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or as Q part erf the Planmng Com- 
nussion’s work as such. They were 
eager to utilifie honorary workers and 
produce an atmosphere o£ enthusiasm 
in  the country. Therefore, they  con­
sidered it. It is  not the Commission’s 
w o rk ^ it is for other people to do it.
 ̂ Shri Tyaffi: 1 hope no honoraria will 

be paid to thedi.
Mr. Speaker; Order, order.
Shri Hassalii bnam: Is it not the 

procedure that such imi)ortant st£te- 
ironts which are laid on the Table of 
the House should be circulated to 
Members of the House before they are 
published?

Mr. Speaker: The procedure has 
l»ien decided already.

Shri Kesaya Rao: May I know 
whether the Planning Commission has 
drawn up an,v definite plan for execu­
tion immediately?

Shri Jfawaharlal Nehru: The Plan­
ning Commission intends, as has been 
mentioned in the President’s Address 
yesterday, to lay down a short-term 
immedjote plan whirb probably 
would be ready in the course r.f two 
months or so, and a five year plan, that 
IS a plan for a longer term, which will 
«oma later.

«  any scheme recora- 
m en d ^  fw  the State of Assam by the  
Planmng Commission?

Shri Jawaharial NeJiru: No doubt in 
the  complete scheme of plaiming, 
Assam will have an important part.

Korea

Km u Ui; WU) the PH »e
be pleased to state;

(q) the action, detailing the various 
fitejjs. ^  far taken bv Government of 
India m  the wake of acceptance of 
the second re^lu tion  (ot June *7 
1950) of the Security Council on Korea' 
and ’

Tb> the action that Government nro- 
pose to taki* in the Securitv Cf.uncil 
or the General AsjpembVv of it. N O. 
to help terminate hostilities and 
restore peace in Korea?
^ e  Prime Minteif-r (Shri JawtOsarial 
Nehro): (a) India has sent a field 
ambulances unit, a medical unit and 
a gift of tne<iical supplies to ICorea for 
the  use of the United Nations Fcrees* 
Arrangements are being made for the 
despatch of 400,000 Jute bags

of ^  <3overnfiMmt 
j l  Incha t o  ^  stated from tiiue to 
time behalf G o w n m m ^

10

^  Kdmaih; Will the lield 
^ ^ l a n c e  uiut and the medical unit 
fu x^ io R  with the XJ.N. f o r S  

South or ^  
south of the Sfith Parallel?

Shri J»w aharbl N dun : It win
funciton with tije U.N. forces when­
ever It is sent by the ComSSndw 

Shri K snuth : Has India taken amr 
m the U.N. or the

™spe«t of the a iw J ^  
a ^ i t a e s  committed by the Sj-nghiSS 
^  a d m i^ ra t io n  wtiic-h has foistea 
i K  u ^ ?  Korea in defiance of

Shri Jawaharial Nehra; There have 
f anti very painful reports,

v f attocities committed by both
"I"*  “  We »«ve takenno oWcial steps but we have exursssed 

has and regret at What

India's atti- 
® . alleged saturati<«i 

Limbing ol non-military targets and 
ta \i^s and viUagps in

dislikes It and opposes it. But in regard 
to any particular case, unless there is

“P a definite attitude to
condemn it without such an enquiry,

SMmath: Has Government evw* 
^ s ira h ili ty  of having 

S I  C o n f e r e e  for c ^ s id e x S I
?  and allied

* c a s e V I n d o n 4 i^ tw ^ 3 ? ^ a ^ g ^ 5

discussed^'by ^

^  ila rih ar Naih Shastri: In view 
of the reported association of Chinese

T^tr Korean forcesin attacking 0 ^ .  forces in Kca^a, will 
the Government of India revise th*?ir 
attitude to Uie Security Council Hesc^ 

participate in the UJ?, Commission on Korea?

w t t T a c ' t i T

g w r m n e n t  >«U1 be accqjtable to

^  It is rather
dfmcult fo r me to  answer that ’with 
^  p rec ls iw  b a t t h m  seems to be 
general agreem «it that Korea
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be united, that Korea should be Iree; 
and it has been stated on the part of 
the United Nations that there shouHl 
be elections conducted under the 
United Nations observation and super­
vision. What the reaction of the 
Chinese Government to that last state­
ment may be I do not know, ex(^pt 
that it seems to me clear that anythinj^ 
done without their consultation would 
not have their approval. At one time 
it was stated. I believe, that if China 
was associated with the consideration 
of the future of Korea, they would be 
agreeable to th a t  The question of 
North Korea being kept separate under 
a separate Government has nor, I 
think, been pressed by any power.

Shri Kamaih: Arising out of answer 
to part (b) of the question, are there 
any grounds for the fear that there is 
no early prospect of termination of 
hojftilities in Korea?

Sbri Jaw ahsrlal Nefann There are 
such grounds.

Shii Kamaih: Is there any tru th  in 
the press report from Bombay of the 
Prim e Minister’s speech some days 
ago that there was fear of outbreak cf 
a world war fifteen months h«ice?

Shri Jawaharlal Nehru: That report 
was on the face of it not very intelli­
g en t What will happen fifteen months 
hence I have no idea. W hat I said 
was war may come—in a year, fifteen 
months, eighteen months or two years.
I  made a general statement of that 
type.

Shri H arthar Nsfh Shaatri: Is there 
any change in the policy of t ^  Gov- . 
em m ent in regard to their participation 
in the UJ« .̂ Commission on Korea in 
view of the reported association of 
Chinese forces with the North Korean 
forces in attacking U.N. forces in 
Korea?

Shri Jawaharlal Ndum: No. Sir.

Paadit Kftmrii: When the Chinese 
Government said that if they were 
consulted they m l^ t  have agreed to 
the itnificatiun of Korea, did they give 
an indication of the interests which 
they would like to see protected before 
giving their consent?

Shri Jawaharlal N e k n :  1 should 
make it clear. There is no question 
of the Chinese Government having 
consented to any proposal. I m e re ^  
stated that it was imderstood th at the 
Chinese Government was prepared to 
associate itself with other powers con­
cerned in the consideration of this 
question, I do not know of any apecifle 
conditions whirti they have in their 
mind.

12
Shri Naiiniddiii Ahmad: Is there 

any evidence that the Chinese Army 
as such is participating in this war?

Shri JawaharlaJ Nehnt: The position 
is that tlie Commander of the U.N 
forces has reported to the Se^'uiity 
Council about the presence of Chinese 
forces. The Chinese Government, how­
ever. has :said that they are all 
volLinteers and not regular forces.

Shri Hossaia Imam: Has Govern­
ment taken any step, and if so what, 
to see that the war in Korea f̂ .ĉ es not 
spicad to other part‘d of the Asian 
Continent?

Shri Jaw aharlal Nehru; That is our 
p o lic y . We try to do it .  But it is 
quite obvious that the situation is not 
completely in our control.

G eneral Elections

♦5. Shri Kamath: Will the Minister 
of Law be pleased to state:

fa) the progress so far made in 
respect of the preparation of electoral 
rolls and delimitation of constituencies 
in each of the Part A, Part B and P art 
C S ta te s ; and

(b) the firm date for the holding of 
g en e i^  elections under the new Con­
stitution?

The AliiiJister of Law <Dr. 
Amhedkar): (a) A sUtement is laid on 
the Table. [See Appendix J, ann^xure  
No 4,]

(b) This question has been dealt 
with yesterday in the President^ 
opening address.

Shri Kamath: Is it a fact Sir, that 
in the President’s Order issued some 
time in October the total population 
of Scheduled tribes in Part A and P art 
B States of the Indian Union has been 
given as 179 lakhs or so while accord­
ing to the Census of 1941 the tota) 
population of Scheduled tribe? in 
those States is alK>ut 248 lakhs?

Dr. Amhedkan This question should 
be addressed to the hon. the Home 
Member. '

Dr. Deshmnfch: May I know if the  
hon. Minister of Law is aware tliat 
according to the present arrangement, 
considerable hardship would be caused 
to n Scheduled Caste candidate and , 
w h ^ e r  he is intending to take ftny 
s t ^  by which this double constituentTy 
which is likely to fall to the share of 
the Scheduled Caste and the Scheduled 
tribes candidates would be reduced to  
a single constituency.

Dr. Amhedkar: That is a  m atter 
which undoubtedly will b« dealt w ith 
by the House when the Order dealinijt
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vath constituencies wiU be placed 
before the House.
. B a a ^ :  is it absolutely fncp/n-
bent according to the Constitution, 
to have the elections for the
Parliament—the House of the People 
and also for the State Legislatures— 
simultaneously?

I>r. Afiibedkar: That would be a 
m atter which would be dealt with on 
the basis of convenience by the 
Election Commissioner.

Sardar B. S, Man; Mny I know for 
the purposes of deUmitation of consti­
tuencies whether the results of Census 
which is shortly lo be taken in ’51 wiU 
be taken into consideration or the 
p r^ e n t figures of 1941 will be con­
sidered?

Dr. Ambedkar: I think under the 
Constitution, the provision is that the 
election is to take place within three 
yeare from the date of the provisional 
Parliament. The old Census may be 
taken, subject to the fact that in rertain  
^ V in c e s  like the Punjab and West 
Bengal the population may be esti­
m a te  by the President on the basis 
of the voting strength.

whether the Government has received 
any representations from the minority 
communities for having plural Member 
constituencies fw  them?

covnplaitits have been received by the 
Section  Commission, but I may sbv 
that I have received various 
representations relating to that matter.

Dr. D i ^ i t k l i :  May I know if the 
c ^ U i n t s  of castes which ha^'e been 

President’s Order 
lor time are going to be
considered by Government?

I t cannot be oonsider- 
i«t)o« i provision In the Constt- ^U on fa th at whereas the Order is 
made by the President enumerating 
^  various castes and tribes, ^  
G w em m ent is excluded from any 

action. The m atter is left for 
Parliam ent to be dealt with

•*°*s hon-propose to introduce the

^  »«sioo. but I  do n ^  
“n S « "  means by

$ tn t TyaRl; r mean rules of election.

“ “Isss and until we pass this

Chandhnri: Ls it a fart, 
tea t the pw ulation as determined 

President has b e S  
open to very jsenous objection on the 

determined population 
hM been less ai some instances than 
the census of 1941 and as it -vas 
determined on the number of voters 

v o t ^  list which has been 
^  defective, is there any 

l ik e h h (^  of the revision of the 
determined population?

^ b e d k w :  That question ought 
M i^st^r ^

Shri d ian d rik a  R aa : May I know 
how many States have been able to 
d e ly  it the constituencies for Scheduled 
Castes and Scheduled tribes?

, I do not think the
c  constituencies for the
& h ^ u l ^  Castes is a mattor which is 
dealt with separately from the de­
limitation of the general constituency.

Shri Kaiwafli; In view of the 
t ^ t  the date of the General Elections 
n ^  now been postponed from April-

1951, wiU
^ r e  be any c h a ? ^  in the qualitying

Dr, Ambefloir; Unless the Act that 
Piwsed is amended, 

we rould make no change.
Mr. ^leafcer; I think we wUl go to

the next question.
Su'EWSH P refab. H uts

»*£ •*» Ministerof Reha bill tatiOB be pleased to state;
ra) whether Mr V. T. Krishnama- 

inquiry on the 
Swedish prefab, hardboard nuts has 
been rec*eived:

(b) if so, what his findings and con­
clusions are; and

(c) the action so fa r taken or oro-
^ ^ r o n ?  Government

Tlie M iiiisl^  oi s ta le  for Rebal>ilita< 
t l« i  (Shri A, F. Jah i); (a) Yes.

(b^ A summary of the report has 
already been released to the press. A 

" p o r t  is placed on the 
Tftble of the House fSee Appendir /, 
anftnTure iVb. 5.]
t h i 'L  'evoaled « « t«»e material suppUed by the Swedish 
n m  was nothin accordance with the



speci&caUom ^ a ra n te e d  by the firm  ̂
and embodied in tiie agreement enter­
ed into by them with the Government 
The Directorate General of Industry 
and Supply have accordingly taken up 
the m atter with the ftrm. The pay- 
m ^ t  of a simi of Rs. 2,36,800 to the 
f ifc  has also been withheld.

(H> Directorate General of Industry 
and Supply are making enquiries 
the circumstances in which ^their 
Inspectorate in London certifi^  the 
stores to be in accordance with the 
specilications.

(iii) Chief Engineer and
th e  Chief Engineer. P.W D ,
hav e  been asked to  repo rt ^ e t h e r  
h u ts  w ere erected In accordance w ith  
th e  instructiotis o i the  firm’s engm eers.

SItri Kjmiath: What were the 
reasons. Sir. for the erection of th e ^  
huts in April 1950 in spite of the fa rt 

.that by then the huts w ere  ^ r t i f i ^  
as not being in accordance with speci­
fications according to the report oi 
Mr. Krlshnanwchari?

a m  A. r. what »>app^
betore April 1950 was this; ^ K WM 
said by somebodj- that the hutmeots 

^ r e  not suitabte but t te  
sultabUity related^water-oroof or otherivise but b ^au se  
the hard boards
though t th a t  they  wiU no t stand  t t e  
h ea t of the sum m er, ^ f r e  S^eat 
urgency for a c c o m m o d a tio n  and w  
tSblL h u ts  w ere instaU ed ^  the 
sq u a tte rs  in th e  C onnaught Ckcus and 
who w ere in  troub le 
crea ting  troub le for

had to be shifted to t h ^  
nlace I t  was on th at account of 

th a t these hutments were
in sta ll^ .

Shrt KamaOii Before erertion the 
hut*! were examined and 
not fire-oroof and no t water-prc^^
Why was not action to
th « n  ftre-proof and water-proof before 
the erection?

Shri A. P. I not know
w hether they could be rendered fire­
proof as for their not 
proof, this was discovered much later.

Shri Kftmatli: The report of Mr.
K rxshnam achari says *‘when 
b / r l  iflr A pril 1959, the 
not watcT-woof”. Here I have got the 
rep o rt w ith me.

Shfi Au P. SL\ttU6y
been e r e c te d  by thdt time.

M r Speaker: This su b j« t  di»*
^  a  iialf-an-hour’s discussion 

in this House.
fihri Kamatli: The repprt was not 

before t ^ H o u s e  at that time.
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Sbri Syamnaitdatt S s ^ w i  Will the 
Govemrnent be pleased to state wh^t 
was tha  ̂ to t^  out of which 1h^ sum of 

2,36,d00 has been withheld.
Shrl A. P. Jain: Rs. 11,89^000.
Shri Syam naato i Saliaya: Do (Go­

vernment consider that the sum 
of Rs. 2.36.800 withheld will be suflfl* 
cient to meet the requirements of the 
situation, i.e.. the amount payable by 
the firm to the Government If any, 
what are the sources available to the 
Govenunent from virhich they could 
recover from the firm the amount 
which the Government thinks they 

'have lost over this transaction?
Shri A. P. Jain: Two actions are 

open to us. One is civil action in a 
court of law and the second is 
negotiations through the Swedish 
representative. We are tacklirg both 
of them-

Sai4 a r  Hakam Stan*: Is it b
that it has been found ^ a t  this hard 
board is more easily combustible than 
the ordinary wood.

Sbri A  P. Jain; We have not carried 
out that experim ent

Sai4ar Hnkain Stogh: Is 13m  G ov^n- 
ment aware that seven of these stalls 
have been burnt and the wood is still 
there but the hard board has been 
completely burnt out?

Slifi A. P, JfaiK Some six or $ ^ n  
staiis have been b u rn t p > e ^ w o ^  is 
of a mu<* thicker size end naturally ^t 
will burn out after the hard boards 
have been burnt.

Sliri Xyai;i: Was the Swedish 
introduced
Director of Housing in the Initial 
stages?

^ r i  A. P- Jain: That questton has 
been answered, I think, more than
once. The Question of p la c id  the
order was d e c id e  by a Board pre-
sit’ed OV5-T by my p r e d e ^ .w  
Mohan Lai S a k s ^ .  The 
members of the Board ^ r e  Shri
Shanker Prasad, Shri
Khanoa, ShH R am ^hw ar Daya^
S N-̂  Sapru, Shri K. M, Bhatia and Dr. 
Koeni^berger. It was this Cowm it^^ 
which decided to place the  order.

Shri Tyagi: I am not enauW ag ^bout 
the niacins of the order, What I^ W  
enquiring into is
was recommended or in tr^ u c e d  w  
the person who* at p resen t is iw  
Director of Housing of the Government 
of India .

Sliti A. P. Jate! The representative 
Af the firm came herCv h e  
Teehnical Adviser and ^  tnattcar w«s 
placed before the Board.
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Sardar Hukam Singh: Is Govern­

m ent aware that even those refugees 
whose stalls have not so far been burnt 
have lost their business becsaise the 
whole-salers refuse to lend them on 
credit as they fear that these might 
be burnt out at any time?

Mr. Speaker. Order, order. I do 
not see how that question arises.

Shrl Kamath: Is it  not a fact that 
Mr. Bbatia, mentioned by the Minister, 
aent in a note disagreeing with the 
decision made by the Board?

Shri A. P . Jain: 1 shall have to look 
into i t

Sliri Kamath; Have the rents lo r the  
stalls been fixed in consultation wiUi 
Government or by the New Delhi 
Municipal Committee cm their own?

Shri A. P. la ia : Not in  consultation 
with Government, but by the Municipal 
Board of its own accord.

Shxi Keaava Sae: May 1 know 
whether it  is a fact that recently an­
other Ccnnmittee has been appointed 
to go^into the question of these Pra- 
idh, stalls?

Shri A. P. itOm: No.
Mr. S peaker Next question. 

M ig ra tio n  betw een  I n d ia  a k d  P a k i s ­
t a n

•7. Shri Deshhaadha Gnpta: Wm 
the Prim e MinisU^ be pleased to state:

(a) the number of Hindu displaced 
persons who have migrated from East 
Bengal to India and the number of 
Muslim evacuees who have left West 
Bengal since the signing of the Nehru- 
Liaquat Pact, up to 30th September 
1950;

(b) the number of Hindu ciisolaced 
persons who have gone back to East 
Bengal and Muslim evacuees who have 
returncxi from East Bengal iiuriag the 
same period;

(c> the number of Muslim e'^acuees 
who have returned from West Pakis­
tan to Uttar Pradesh and Delhi and 
the number of Hir.du and Sikh dis- 
pla(^ed persons who have returned to 
West Pakistan during the same period;

(d) the total ntimber of Hindus »nd 
Sikhs who are sUll living in West 
Pakistan and East Bengal respectively;

(e) the monthly average of incannng 
and oiiteoinff ^lindus and Muslims 
respe^ively into and from West Bengal 
foi the months of July, August and 
September 1950 ; and

(f> the total number of Hindus who 
have left East Bengal since the parti­
tion of India and that of Muslims who 
bave left West Bengal?

The Prime Minister (Shri law ahar-
lal Nehru): (a) to <f). I t  is not possible 
to give statistics of the movements of 
displaced persons only between 
Eastern Pakistan and West Bengal 
and Assam. The statistics kept referred 
to all travellers in either direction. 
Many of these travellers were normal 
passengers and were not m ig ra i^ . 
There is always a good deal of such 
normal traffic between two countries.

I am laying a statement on the  
Table giving the information required. 
This statement is for all travellers. 
[See Appendix I, annexure No. 6.]

**No-Waii*’ Protosal

*8. SSui DeAbandlni Gupta: Wffl 
the Prim e Minister be pleased to state:

(a) whether the Govem m oit o f 
P ^ is ta n  have finally defined their 
atUtude towards the *no>war* declara­
tion proposal made by him some tim e 
back; and

ib ) whether Government laxtposti t a  
lay on the Table of the House a copy 
of the correspondence that has b e ra  
exchimged on the subject between th e  
two Governments?

l% e Prim e BIhUater (Shri Jaw ahar-
U1 Nehfv): (a) and ^b). I am stm  in 
correspondence with the Pakistan 
Prime Minister on ^  subject of no  
w ar declaration. I h < ^  to be abte to  
lay a copy of the correspondence on 
the Table of the House during the  
current session of Parliam ent 

Shri Deshhandhn Gnpta: May I ioiow 
whether there is any proposal of an­
other Conference taking place between 
the two Prim e Ministers on th is 
subject?

Shri JawaharUa Nehm: There is no 
prefsent proposal.

Prof. R a n ^  When was the last 
reply ret'eived from the Pakistan 
Prim e Minister?

Shri Jaw aharlal Nehru: I should 
imagine that it came about three weeks 
ago to which we replied within a  
week. That is to say, our last letter 
went about two weeks ago.

K h a d i  (Purchase^

•9, Shri Raj Kanwar: Will the
Minister of Industry and Snpidy be
pleased to state the total Quantity of 
khadi, both hand-made and mill-made, 
purchased for their use by the various 
departments under the Central Ckivern- 
ment during each of the last three 
years and the total price paid for the  
same?

The Bliaister of iBdnstry and 
Supply (Shri M ahtah); A statisnent is  
laid on the Table of the Hotxse.
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STATEMENT 

Khadi purchased by G&vern

Year Quantity Price.

1§47-48 
1»48 49 
1949-50

Yds.
1512*
1464*
11.411

Rh. A9. p.
1090 . 10 -7 
1587. 8 - «  
7467 - 14 -2

During the y ear 1950-51, so far 
orders have been placed for 81000 
yards of khadi valued a t Rs. 88,000.

I think the hon. Member means only 
handloom cloth. Accordingly the 
answer is, in 1947-48, 15123 yards, in 
1948-49. 1464 yards and in 1949-50,
J 1,411 yards.

. Froi. Ranga: There are two kinds of 
khadi mentioned here: hand-made and 
mill-made.

Slni MaJttab: No separate figures 
a re  available.

Sfcn B a | K aaw an May I know what 
special steps have Government taken  
to popularise and intensity the use of 
khadi, especially among the official 
classes.

S te i Bfalitab: Here is a practical 
<lu«tion. I t seems the hon. Member 
Tnakes a confusion. Khadi cannot be 
possibly millHnade.

Shri Sivan Pillay: What is it that is 
m eant by mill-made khadi?

Mr. SpeaJcer; The question might 
more properly be put to the questioner 
himself.

Prof, Ranga: Have Government 
accepted the recommendation made by 
the Planning Conference held some 
months ago that Government should 
purchase, or give preference to the 
purchase of. hand-woven cloth for all 
their needs?

Shri Mahtab: At our instance the 
Home Ministry have agreed to pur­
chase hand-loom cloth for the uniform 
of Class IV servants. Accordingly 
they will purchase about 150,000 yards. 
But. they have sufficient stocks on 
hand and unless those stocks are dis­
posed of. they cannot purchase. The 
Railway Ministry have agreed to pur­
chase one-fourth of their requirements 
in hand-loom cloth. The problem to­
day is not the saleability or unsaie- 
ability of the cloth; but the problem Is 
the other way roimd. Hand-loom cloth 
IS not available.

Shri BaJ Baiiadiur; What is the total 
requirement of Government witb

regard to the  purchase o< <doth an« 
what proportion does this purdiase oC 
khadi constitute to that total?

S M  Mahtab: I am sorry, I wouid 
require notice.

Sbri Tyagl: W hat steps are Govern­
ment taking to encourage the m ani^ 
facture of khadi as it was part of 
their Election Manifesto?

Sbri Mahtab: For khadi hand-spim 
and hand-woven, we are taking all 
steps to encourage.

Sbri Tyagi: What are those steps?
Mr. W eaker: Order, order.
Shri Bal Kaawar: W hat measures 

have been taken to increase the pro­
duction of khadi?

t e l  Mabtab: First of aU, the 
Cottage Industries Board have devot­
ed some attention to this aspect of the 
question. The s t ^  that we arc tak­
ing to increase the production of 
hand-spun, hand-woven khadi are, t« 
encourage them to manufacture goods 
to specification, to reduce their prices 
and if they cannot possibly reduce the 
price, we are thittkhag of subsidising 
the production of khadi to some extent.

Shri Tyagi: Only by making 
speeches?

Mr. ^»eaher: Order, order.
Sardar B. S. Man: May I Know 

whether Government have taken into 
consideration the price of khadi as 
compared with mill-made cloth? Is 
it a fact that khadi hand-spun, hand- 
woven is dearer as compared with 
miU cloth?

Sbri Mabtab: I think there is no 
dispute about that. I t  is well known.

Shri Tyagi: My question has not
been replied. What practical steps 
have been taken by way of giving sub­
sidy or some other tfort of help for the 
manufacutre of khadi?

Sbri Mabtab: The answer is. sub­
sidy has not yet been given.

Sbri Tyagi: What has been done.......
Mr. Speaker. Order, order; 1 go t«

the next question.

REHABILrrATTON
•!•. Sbri Raj Kaawar: Will ttie 

Minister of sSiabllltatlOB be pleased 
to state the total number of (t) 
unattached, infirm and aged pereom  
of both sexes, (ii) unattached w om m  
and (iii) orphan boys and girls wba
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have, as a result of the partition at 
the country, m i^ a ted  or been brought 
into India from Pakistan and how they 
have been rehabilitated?

The Minister of State for Rehabili­
tation (Shri A. P. Ja ia): The exact 
number of displaced persons under 
each category Is not readily available 
as they are widely dispersed in the 
country nor are separate homes for 

each surfi class of persons always 
opened. The total number of such 
displaced persons of aU ^ s s e s  is 
40,151. The maintenance or the aged 
and the inftrm has been taken up by 
Government as a permanent liability. 
To the able-bodied young wcmen and 
girls facilities are provided for train­
ing and work in useful crafts. The 
educated women and girls are also 
given stipends for training in nursing, 
midwifery, and stenography, etc. The 
unattached children and the depen> 
dents of infirm and aged persons and 
unattached women Uvine in homes are 
maintained «nd educated at Govern­
ment expense,

Shri Rai Kaawar: What will be
the number of infirm and aged per­
sons. unattached women, orphan bocrs 
and irirls who have come over from 
Pakistan and who are yet to be re ­
habilitated?

Shri A. F. Jatn: We have no such 
statistics. But. whenever any deserv­
ing nerson comes for admission to 
one of these homes, we admit him.

Shrt RaJ Kanwar: Is there any idea 
of giving priority to such persons?

Shri A. P. Jafn: Thev are already 
having nrioritv. It is only the old and 
infirm unattached womer» and children 
who are admitted to these homes: 
none others.

S h H  B. K, Das: Does this figure of
40.000 and odd eiven by the hon. 
Minicter include migrants from East 
Pakistan?

Sbri A. P. Jftin: Yes; it does.
Shrlmati Renuka Ray; Will the 

hon. Minister be pleased to state the 
tot^il number of unattached women 
and children from Eastern Pakistan 
and how manv of them have been 
sent outside West Bengal for rehabili­
tation purposes?

Shri A. P. Jain; I am afraid I can­
not give the figure of the total num­
ber of persons of this class who have 
come over from East Bengal, But. I 
might inform the hon. Member that 
no oersons of this class as s\ich have 
been sent outside Bengal. When dis­
placed persons were sent for settle­
ment outside Bengal, some of these

were included in those batclies anrf 
arrangements for their care are beinc 
taken by those States.

Shrimati Rennka Ray: In view of 
the very large number of unattached 
women and children from East Pak:b»> 
tan, what steps do Govemnient con­
template in settling some of them
outside West Bengal also?

ffliri A. P. JaOn: I would very
earnestly solicit the assistance of th^
hon. Member because it  has been oar 
unfortunate experience that refugees 
from East Bengal are most reluctant 
to go out of Bengal. When they were 
sent out of Bengal, some have desert­
ed the camps and gone back,

Shrlmati Rennka Ray: Is it not a
fact that many of these ............ ..........

Mr. S p e a k s  Order, order.

^  J i i S

yji 4*Jff ^  . i ^

» f **4» i f

^  i .

W*

[Giant G. S. Mnsallr: Is it correct 
that some old men and widows hav« 
been granted only one rupee and m  
some cases just eight annas per men­
sem by way of maintenance allowance 
to meet their daily needs?]

arsro  'F  f e d  1 1  3 r t  m f tw R
^  aTr*TS»ft ^  ^

airar ^  i

afrc ^  v m

t o T 5 f r a r |a i k



23 Oral Answers 15 NOVEMBER 1950 Oral Answers U

Ho WTT I  [ ^  ^
feiT w  ^nfTOTFr % 3 F ^

[Shii A. P. Jain: My leameH friend 
is labouring under a misapprehension. 
The scheme about the maintenance 
allowance rests on an entirely di£terent 
basis. That scheme provides for the 
grant of a maintenance allowance to 
^ o s e  old men and unattached women 
\rtio have left behind some Income in 
Pakistan. If, for instance, the income 
of such a person in Pakistan was 
th irty  rupees he is granted a main­
tenance allowance equal to that in­
come. If that income exceeded th irty  
rupees per mensem the maintenance 
allowance would be less than that 
(income). Rs. 50 being the maximum 
lim it Some persons have been granted 
<Hxe rupee only but then their income 
in Pakistan was also just that much.]

( i f  ^

» •  >4 <ol< ( j J  ^  1  

^  Kt ^*t}}

"cje** J  J i

L  ^  **i»  *}

7 ^  ijy Urf
[Glani CL S. Musafir: Has the hon. 

Minister ever considered how much 
money a man, who has been sanc­
tioned one rupee or eight annas per 
mensem, has got to spend in going to 
the *P* Block in order to reaHze that 
petty amount?!

1̂ 0 tfto ^  ^  ^  ^

srr^T^ ^

g ^  ^  ^  m

1T  ̂ ^  ^  3rnR[4t
^  3^T ^  ^

fe?TT W  1 ^  ^

^  ^  m  ifi

I

[S fri A, P. Jain: 11̂  had the liberty 
whether to apply or not to apply for 
just one rupee He himself chose to
4 o so and ^ t c d  that he had an in­
come of one rupee per mensem in 
Pakistan- He was granted an allow­
ance equal to his income there. If

he does not like this tl^e question 
does not arise.] •

3fW5T : TO fTT

^  3fn% ^

^  ’fPTT f  ^

*'̂ 1̂ 3T[jx

w r  ^  TOT 3TW f  ?

[Lala Achint Ram* Will the hon. 
Minister kindly state if any cases 
have come to his notice where the  
maintenance allowance was sanction­
ed a year back but no payment order 
has been received. The sanction took 
place a year ago but the order has  ̂
not been received—have any such

come to your notice?]

lA  <fto # T  : ^

«TT w  3ftr TO ^  ftr ^  wk

arsnmt ^  f f  t  ^  
d  #  h t o h r  %

^ i t \

rShri A. P. Jain: I cannot say i f  
there was any year^Id  case but 
whenever I happend to be on tour 
and was told that the payment of the 
allowance had not commenced in the 
case of that particular place I im­
mediately issued instructions on tele­
phone from that very plac-e 1

« i« i 9 ito i r m : TO #

r̂r WTK
m  m  fr ^ r ts x  ^

% t  ?

fXala Achlat R^m: Is there a case 
from Ferozepore about which I wrote 
to the Secretary Iwic^e but no pay­
m ent has yet been made, in spite of a  
reminder being ^iven'^l

«TTW*r ^  I

^PTT arrr ^rm ^

^  gjifT ^ ' n r  aftr OTfT ^  w m m  i

fShrt P f i^n: Not thnr I know 
If, however* 3̂  were to give me the 
name and other particulars I will 
oCTtainly look Into It and have th e  
payment made.]
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Sardar Hakam Slmrh: WiU the bon.

Minister direct his officers to give 
priority  to these destitute women 
whose maintenance allowances have 
been fixed, but have not been given 
so far?

Shri A, P. Jain: There appears to 
be a large amount of misunderstand­
ing on this question. Maintenance 
allowances are not given to destitute 
women of the type who go to women’s 
homes; they are given to old men and 
unattached women who have left pro­
perty in Pakistan; and efforts are 
being made to expedite the payment 
of such maintenance allowances. If  
there has been a default anywhere, I  
shall welcome the information and I 
promise that I shall see that it is im­
mediately paid.

Milftary B asfs for U5-A, in  
Kashmir

♦11, Shri Raj Bahadur: (a) Will the 
Prime Minister be pleased to state 
wljptber it is a fact that the Domi­
nion of Pakistan has conceded or
a;^Te«'i to concede military bases to 
the U. S A. in that part of Kashmir 
Stf»to which is at present under its 
unlawful military occupation?

Is it a fact that Shf^ikh Abdullah, 
the Chief Minister of Kashmir, has 
rai?«d fi protest in this matter?

(c) What steps, if  any» have the 
Govomment of India taken with 
retijard to this matter?

(d) Dn Government feel satisfied by
the issued in this behalf
by the Ambassador of the U. S. A. in 
India?

The Prime Minister <Shri law akar-
la] Nehm>: (a'i I would invite the 
hon. Member’s attention to the d ^ ia l  
by the American Ambassador to India 
of a n r desire nn the nart of his Gov­
ernment to establish miUtarv bases of 
a n v  character anywhere In South 
Asia,

fb> Government have seen a press 
report in which Sheikh Abdullah is 
said to have asked the United States 
Government to contradict certain press 
reports on the subject.

(c) No action was necessary.
(d) Yes.
Shri R a | B ahadur May I know. 

Sir. whether the Government of India 
have been in corresnonde^ice with the 
Chief Minister of Kashmir with re­
gard t^ the source of the information 
which led him to make th at request?

Shri lawaiiArial Nehro: We did not
think fit to correspond on the sub­
ject. I think he mentioned «ome

n|n>our, a i^  he wanted that rum our 
c ^ ^ d ic te d ,  and it has been confra-

a r i  ^  Bahadnr: s ir . was thirt 
protest broadcast from our radio?

J X S r * " ' * ' “
°  incorrectlyreported in  the Press as saying

2?*^® • powers are seekinc
bases m Tibet and elsewhere in Asia?
. Shri Jawaharial Nehra: Yes, that 
IS a completely incorrect report.

Shri Joachim Alva: Is the G ovan^ 
ment aware of a report that the  
American Ambassador in Pakistan 
urged Pakistan’s intervention in  
Korea, m  return  for active American 
aid m  Kashmir?

Sliri Jawaharlal Nehm: No. Gov­
ernment is not aware. But some press 
statements appeared, though I  don*t 
remember precisely what thev said; 
but something to that e f lf^  did 
appear in the Press.

I?n)u?re IN South A frica

S f* , Bahadur: (a) WiU Oie 
Prime Minister be pleased to state 
what steps Ifave been taken by the 
Government of India to protect and 
safeguard the rights and in te r^ ts  
Indians in South Africa against the  
enforcement of the Group Areas Act?

(b) What is the number of Indians 
affected so far by the actual enforce­
ment of the Act?

(c) What is the value of property 
held bv Indians affected bv the opera­
tion of this Act?

Prime Minister (S ir i Jawi^uuw 
lal Nehra): (a) As soon as the Gov*- 
e n u n ^ t  of India came to know of 
the in t^ tio n  of the Union CJovem- 
ment to introduce the Group Areas 
BiU, they made a request to that 
Government to withhold introducticm 
of the proposed Bill pointing out that 
it would add to the di<!abilities of the 
Indians at a time when this very 
question was going to be discussed at 
a round table conference between 
the three Governments concerned.

The Government of the Union of 
South Africa turned down this 
request, but the Go\»ernment of India 
again approached them with a request 
for the postponement of the* Bill. I t  
was oointed out to the Union Govern^ 
ment that it was the duty of all 
pariies to the proposed round table
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conference to refrain from taking any 
action that might spoil the atmosphere 
for the conference. As Siis request 
also was not accepted by the Union 
Government, the Government of India 
formally brought the m atter to  the 
BOtice of the United Nations and re- 
q;uested the inclusion of the subject 
in the agenda of the Fifth Session of 
iSb.e General Assembly.

The entire question will, it is ex­
p e c t^ , be discussed in the current 
session of the General Assembly. As 
a  m atter of fact it is being discussed 
BOW.

(b) and (c). The “group areas” 
have not yet been proclaimed. How­
ever, preliminary steps taken imder 
the provisions of the Act are reported 
to have already affected the value of 
land and other interests of Indians in 
predominantly Furopean areas. No 
estim ate is available of the number 
of persons or the value of property 
alread y  affected by the operation of 
the A c t

Shri Baj Bahadur: Do Government 
propose to take the m atter before 
tShe International Court of Justice?

Shri Jawafaarlal Nebm: No Sir, we 
do not.

Shri Kamath: Sir, was this m atter 
discussed or was the issue even raised 
a t any of the Commonwealth confer­
ences held during the last six months?

Sbii Jawaharlal N ^ m :  No Sir. it 
was not discussed nor was the issue 
raised in the Conference. But there 
was some talk outside the Conference 
between me and the Prim e Minister 
of South Africa; that was, however, a 
private talk.

Shri K anatli; Was it cordial?
Mr. Speaker. Order, order.
S9uri BaJ Bahaditr: In the light of 

the  U.N. Declaration on Human Rights, 
of December 10th, 1048, ma:^ I know 
the  reascm why the m atter is not 
being taken to the International 
Court of Justice?

Shri Jawakaria] Nehm: The hon. 
Member does not seem to remember 
what has happened in the past. We 
considered it far better for this m atter
io  be dealt with by the U.N. General 
Assembly than by a legal court.

Evacuee P bopehty B ill  tw 
Assam  Assembly

•13. Shri B. K. Chaodhnri: <a) Will 
the Prime SBnisler be pleased to ^ t e  
whether it is a fact that further 
mogress of the Bill relating to evacuee 
property in the State Assembly of

Assam was stopped in the midst of 
the last Autumn Session under the 
direction of the Government t f  India^ 
owing to difference of opinion between 
the Governments of India and Pakistan 
regarding implementation and in ter­
pretation of certain Provisions of the 
Indo-Pakistan Agreement known as 
“DELHI PACT” of AprU 1950?

(b) If so, what are the points of 
difference and is there any chance of 
these points being amicably settled 
in the near future?

The Prime Minister (Shri Jaw ahar-
lal Nehni): (a) Yes, Sir.

(b) The following are the three 
points of difference:

(i) W hether a Trust Committee set 
up under clause (vi) of Section B of 
the Delhi A^ci^eemsnt of A*prii 1950, can 
take over the property of a migrant 
for management before 31st Decem­
ber, 1950 on an application by the 
m ig ran t even though the migrant 
m ay not declare his intention not to 
return.

(ii) Whether a migrant is entitled 
to object to the management of his 
fffoperty by the Trust Committee.

(iii) Whether a migrant who re­
turns after the 31st December, 1950 
is entitled to have his property 
restored to him by the Trust Com­
mittee for his own management.

These points of difference relate to 
the interpretation of the relevant 
clauses of the Delhi Agreement, and 
in order to try to resolve these the 
two Central ^ n is te r s  met the repre­
sentatives of the Governments of 
West Bengal, Assam and East Bengal 
a t a conference at Shillong on Novem­
ber 7 and 8. The joint recommenda­
tion of the two Central Ministers is 
being awaited.

Shri B. K. Chaudhitri: Sir. is it a 
fact that recently the conference met 
in Shillon? and there has been no 
settlement of this question?

Shri Jawaharlal Nehm: I am unable 
to answer the hon. Member precisely. 
I  have not seen the report of the con­
ference yet.

WRITTEN ANSWEBS TO 
QUESTIONS 

Indo-Pakistan Trad*
*14. Shri B. K. C h a i^ tir l :  WiU the

Minister of Coramerce be pleased to 
state whether it is a fact that as a 
result of the expiration of the period 
of Trade A greem ^t between India and 
Pakistan on the 30th September, 1050, 
export of coal from Assam to East 

and import of articles such
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as fish, eisgs, pouUiy and fruits, etc. 
into Assam from East Pakistan have 
been completely st(H>ped?

The M inister of C^ommerte (Shrt 
Sri Prafcasa): The supply of coal fn»n 
Assam to East Bengal did not form a 
part of the Trade Agreement which 
expired on the 30th SiH>tember. 1950. 
Some quantities of coal were permit­
ted for export frcwn Assam to East 
Pakistan as an od hoc measure on 
account of the special circumstancebr 
attending the cases of Messrs. Assam 
B ei^al Cement Company Ltd., and the 
Indian Tea Association^ Calcutta. As 
regards fresh flsh, fruits and veg€^ta- 
hles. eggs, poultry etc., being perishable 
commodities, the Government of India 
have not placed any restrictions on 
their movement by land between the 
two countries even after the expira­
tion of the April, 1950 Agreonent.

Indo-P akistan Agreement (Implb- 
MEJJTATiON IN East Pakisxan)

*15. Shri a  K. ChandhiiH: (a) Will 
the Prime Minister be pleased to state 
whether it is a fact that there has 
been a large measure of effective 
implementation of Delhi Pact in East 
Pakistan in the months of August, 
September and October, 1950?

(b) If so, what is the number of 
Hindu and Muslim d i^ laced  persons 
who have permanently r e t u r i ^  to 
East Pakistan and Assam respectively?

The Prime Minister (Shri Jawahar- 
lal Nehru); <a) and (b). Consider­
able progress has been made in the 
implementation of the Agreeanent, al­
though much stiU remains to be d<me. 
The two Cabinet Ministers have b^en 
working hard for this implementation 
and have consistently kept the position 
under review.

The flow of returning migrants, in 
both directions, has been progressively 
increasing. The information desired 
by the hon. Member is given in the 
following tabular statement:

From Assam to East Pakistan.

(From 9th April. 1950 to 2Uh Octo­
ber, 1950).

Hindus Muslims
65,079 44,152

From East Pakistan to Assam,
(From 9th April, 1950 to 28th Octo­

ber, 1950).
Hindus
2,27,042

Muslims 
i,85,592

From West Bengal to East Pakistan. 
(From 9th April, 1950 to 4th Nov­
ember, 1950).

Hindus Muslims
11,58,715 e,56,982

From East Pakistan to West BengaL 
(From 9th April, 1950 to 4th 
ember, 1950).

Hindus Mtisiims
16,26;J76 5,19,528

In each case the f ig u i^  include a 
fairly large percentage of normal pas­
sengers and others, specially between 
West Bengal and East B ^ a l .  A 
number of Muslims entering Assam 
from East Bengal are newcomers.

It is too early yet to say whether 
all returning migrants will stay back 
permanently.

Im p o rt and E x p o rt T rad e  
Shri Kesava Bao: (a) Wm the

Minister of Commerce be pleased to
state what is the percentage of con­
trolled import and export trade 
reserved for newcomers?

fb) Is there any proposal to increase 
this percentage?

(c) On what basis is this percentage 
fijMid?

The Deputy fifhiisler of C m m erte  
(Shri K arm arkar): (a) The percent­
age of the total import trade which is 
reserved for Newcomers works out to 
about 0 '6  per cen t Newcomers t re  not 
admitt'^d to all lines of the import 
trade, and if the import trade in those 
items for which Newcomers may ap­
ply is alone taken into account, the 
percentage reserved for Newcomers 
works out to about 5 per cent.

So far as exports are concerned, 
these are already very much liberalised. 
In the case of the jute goods, however, 
where individual quotas are worked 
out, the Newcomers’ share is 10 per 
cent, of the quota.

<b) and <c). At present Newcomers 
are admitted to the import trade only 
in those lines in which it is possible to 
accommodate Actual Users (if any) to  
the full extent of their requirements 
and Established Importer's to the ex­
tent of 100 per cent- of their past im­
ports and yet to leave a balance in the 
relevant monetarj' ceiling- The 
balance is allotted to the Newcomers 
if it does not exceed 15 per cent, of the 
total ceiling. If it exceeds 15 per cent 
of the total ceiling then only 15 per 
cent, is allotted to Newcomers, It is 
proposed to increase this percentage, 
if possible, in th*? next lictiniing perio<l. 

There is no proposal to increase the 
jpercentage reserved for Newcomers 
for export of jute goods, it is con­
sidered adequate.
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Sh m  J .  N. Mandal's S tatement

>̂ 17. Shri T. N, Singh: (a) Win the 
Prime Minister be pleased to state 
whether the attention of Govern­
ment has been drawn to the statement 
of Mr. Jogendra Nath Mandal, who 
has resigned from the P a k is t^  Cabi­
net. in regard to condition of niinon- 
ties in that country after the Delhi 
Agreement?

(b) Is it a fact that there hns i>cen 
large scale forcible conversion of the 
Scheduled Caste population?

(c) If so, have Government sent 
any representation to the Pakistan 
Government and with what result.

The Prime m n istc r  (Sliri Jawahar?al 
Neliru): (a> Yes.

(b) In course of the disturbanses 
following the partition of the c o u n ty  
in 1947 large numbers bf Hindus^ in 
particular, members of Scheduled 
Cartes, were converted to the MusUm 
iaith  in the West Punlab, As rov.\- 
munal tension ea'^ed most ot the cfm- 
verts reverted to their ancestral faith. 
Henorts of forcible ronversions were 
also received from East Bengal after 
the communal disturbances in 7et>- 
ruarv and March. These conversi,^ns 
were not generally recognised by the 
Muslims themselves and the converts 
in most cases reverted to their origmal 
faith as soon as the disturbances ceas­
ed.

(c) Soon after the Punjab distur­
bances the Governments of India and 
Pakistan made a joint announcement 
that forced conversions would not he 
recognised. A similar provision is 
contained in the Indo-Pakistan Agree­
ment of April. 1950.

Individual cases of forcible conver­
sion which come to the Govcfftiment of 
India’s notice are taken up ad hoc with 
the  Pakistan Government. In a few 
cases the Pakistan Government have 
replied that the persons concerned em­
braced Islam of their own free will.

SiNDRi F ertilizer  F actobt

•IS. Sbri T, N. SiBgli: Will the 
M inister of Ifldnstry and S itin g
pleased to state when the Sindri 
Factory will go into production end to 
what stage has the factory progressed?

The Minister of Industry m d  SnplHr 
<Shrt Maiitab): It is expected that the
constructional work of the fact*w  
would be completed about the middle 
of 1951: and the first c^iiantity of usable 
Ammonium Sulphate would be pro^ 
duf'ed about the same time. I t  should 
be nossible to establish one-third pr<> 
duction about September 1951 and full 
production some six months later.

The construction of the factorj' is  a 
whole is fast reaching its closing 
stages. Operational tests have already 
begun in the power plant and it is 
certain that some power would be pro­
duced before the beginning of January  
1961. The Gas plant is nearly 9$ 
per cent, complete and would be ready 
for testing by the time power is avail­
able. The Ammonia Sjmthesis plant 
and the Sulphate plant have made 
sufficient progress to justify the ex­
pectation that by the time gas Is 
generated in the Gas plant, it would 
be possible to commence operational 
tests first in the Ammonia Synthesis 
plant and then, after some Ammonia 
is available, in the Sulphate plant

F oreign P ossessions in  India

*19. Sardar Hukam Singh: Will the 
Prim e Minister be pleased to state 
what steps have been taken during 
the last 12 months in regard to the 
merger of foreign possessions in 
India with the Indian Union?

The Prime Minister (Sbri Jawahar- 
lal Nehm ): The attention of the hon. 
Member is invited to Dr. Keskar*a 
reply to Question No. 194 on the 4tji of 
August 1950. and his reply to Ques­
tion No. 367 on the 14th August 1950, 
briefly stating the position in respect 
of the Government of India’s negotia* 
tions with the French and the Portu­
guese Governments regarding their 
possessions in India. I have nothing 
to add to the statements, except ttiat 
we are continuing with our eiforts for 
an early and satisfactory settlement o t 
the future of these possessions. At­
tempts a t peaceful settlement of pro­
blems take longer but lead to more 
satisfactory and durable results.

T rade w ith  P aiostaiv

•20. Satdar Hukam Slagb: WiU t t e
Minister of Commerce be pleased to 
state:

(a) the value in rupees of our trade 
(Exports and Imports) with Pakistan 
during the months of May» June* July, 
August^ September and October 19S0; 
and

(b> the balance of trade with th at 
country during these months?

The D c ^ iy  Minister ^  C om m m e 
(Sltri K am ark a r): (a) and <b). A 
statement furnishing the required in­
formation for the months May to Sep -̂ 
tember 1950, Is laid on the Table of 
the House. Figuf'^s for October 19S0 
are not yet available. For the period. 
May to September our exports to 
Pakistan came to 1655 lakhs, while 
our imports from Pakistan came to 
2607 lakhs, thus leaving an adverae
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balance against us ot 952 lakhs, I 
should hov*?ever say that the figures 
include the trade which was financed 
by private parties without any assist­
ance from the respective Governments.

Rs. Rs. Rs.
(lakhs) (l^tkhs) (lakhs)

147 311 — 164
230 365
220 491 - 2 7 1
409 799 —390
049 641 ■fs

1^56 2.607 -  9S2

STATEMENT 
India's importR from and exports to 

Pakistan and the balance of trade w ith  
that country during each of the five 
ntonths May to September, 1050.

Exports IroportB B.^ltmoe 
Month to from of

Pakistan Pakisiaa trAdo

May 1050 
Ju n e  1950 
^ u ly  1950 
August 1950 
Septem ber 1950

T otal o f flve*> 
months, Miiy to y 
Septeimbt^r, 1950 J

C e n t r if u g a l  P u m p s

*Zh Ur, R. S, Slagli: (a) Will the 
Minister of C oim erce be pleased to 
state whether the Govemmenl c£ India 
have allowed the import of i?entrif\ig^ 
pumps for pumping water »vith hori­
zontal spindle?

(b) If so. whereirom are those 
pumps going to be impiorted?

The Depaly Sliaisfter of C am m em  
^Shri Karm arkar): (a) Yes, Sir.

(b) During the current licensing 
period, import is allowed from the 
Dollar Area, Switzerland and the S i i i  
Currency Area which now also in- 
cludas Western Germany and Belgium. 
Licences from the Dollar Area will be 
allowed to be switched over for im­
ports from Japan.

H indu Religious and Charitable
ENDOWME2CTS

♦22. Dr. E. 8 . Stagh: Will the
Minister of Law be pleased to state 
whether there is any proposal ^o enact 
any central measure to control Hindu 
religious and diaritable endowments?

The  Minister of Law <Or. 
kar): No, Sir.* But in view of the fact 
that a Bill called the Hindu Mutts Bill 
has been sponsored by a number of 
hon. Members. I am obtaining further 
informatiori on the subject from the 
State Governments. T h « ea tte r I in* 
tend to consider whether Oaatral legis* 
lation is required and if so on what 
lines it should be drafted.

Migration to Cevlon

Br. R. S. Singh: (a) WiU the 
Prime Minister be pleased to sta te  
whether it is a fact that there have 
been illegal migrations to Ceylon from 
India in the recent months?

(b) If so, have the Govem iM at oi 
O y}nn  taken any action against those 
immigrants?

(c) What steps, if any, have the  
GoT^mment of India taken or propose 
to take to check such migrations?

The Prime Minister (Stoi Xawshar- 
lal Nehru): (a) No case of illegal emi­
gration has been reported by the es­
tablished sea routes to Ceylon throui?^ 
the ports of Dhanushkodi and Tut> 
cori!i. It has. h o w e \^ . come to the 
notice of Government, particularly 
after the coming into force of th e  
Ceylon Immigrants and Emigratrts 
Act (20 of 1948), that attempts to get 
across to Ceylon unlawfully by coun- 
try-craft from minor ports alon|; 
Tanjore. Ramnad and Tirunelveli have 
increased.

(b) It is understood that the Gov^ 
em m ent of Ceylon have very recently 
taken steps to exercise close v ig ilM ^  
in detecting illicit landings in th a t 
country. Those caught landing m  
Ceylon without valid credentials are  
arrested, and prosecuted for o f f e n d  
under the Ceylon Immigrants and Emi­
grants Act. They are repatriated to  
India on their completing sentences 
imposed on them by the CfeylcMi Courts, 

(c> The Customs and Em igratim  
authorities have been asked to keep a  
closer watch. Persons found attem pt­
ing to emigrate illicitly to Ceylon a te  
prosecuted under the Indian Emigra­
tion Act. 1922 and the Indian Penal 
Code.

State T rading Corporation

•24. Shri V. K. (a) WiU t t a
Minister of Comineatje be j r f e a ^  to  
state what are the recomflBnen^ti<« 
made bv the State Trading Enqiuiy 
Committee?

(b) Have any of these recommenda­
tions been implemented?

{c> Is there any proposal 
Government for starting a State 
Trading Corporation?

The Minister of Commerce <mui 
Sri Prakasa>: (a) The recommenda­
tions made bv the Committee on State 
Trading relate to several matters io- 
t'luding the setting up of a State Trad­
ing Corporation which, it Is recom­
mended. should take over aU the im­
port and export operations of a coa»- 
mercia! nature being handled at pre­
sent by the Central Government d e ­
partments. and also undertake export
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trade in s h o r t - s t^ e  cotton and 
cottage industry products. A sum­
m ary of all the recommendaticms, is 
contained in Chapter VII of the Re­
p ort of the Committee, copies of which 
have been placed iHii the Library of 
the  Parliam ent for reference.

(b) None of the recommendations 
has been implemented, as the Report 
oi the Committee is stiU under exa­
mination.

(c) The recommendation of the 
Onnm ittee for setting up a State Trad­
ing Corporation is at present under 
examination along with its other re­
commendations.

D isposals Departmeict

*25. Shri Sidhva: Will the Minister 
of iBdnstry and Supply be pleased to 
sta te :

<a) what steps have been lai^on in 
pursuance of the statement made by 
Government in the First Session of 
Parliam ent 1950 that the IMsposala 
Department would be closed frcHn 
March 1951; and

(b> to what s^ency the surplus stores 
for d i ^ s a l  lying unsold are likely to 
be transferred?

The Minister of Industry aad Supply 
(Shri BSalitab): (a) the foUowing
measures have been adopted to spec»d 
up disposals;—

(i) All items not required by Prio­
rity  Indentors or which do not have to 
be dealt with centrally by the Director 
General of Disposals are cross­
mandated to Regional Offices for early 
disposal by auction.

(ii) As far as possible, cross-mandat­
ing is done Depot-wi.^e to facilitate 
rapid closure of Depots in the order 
of priority as desired by the Minis+ty 
of Defence.

(iii) To fflisure speedy disposal, site 
d i^ o sa l auctions are a r ra n g ^  for the 
<^aca&ce of major holdings, where 
necessary.

(iv) Frequency of auction sales has 
been increased and where^^er possible, 
auction sales are held on Sundays and 
public holidays.

(v) Defence stock holders have been 
authorised to dispose of under their 
own arrangements salvage and scrop: 
and  also surplus stores up to book 
value of Rs. 5,000 for any single cate­
gory of stores.

(b) Stores lying unsold on 1st April, 
1961 will be entrusted for disposal to 
iiie Director General (Industries and 
Supplies).

T rad e  N egotiatiom s w ith  R v s s x a

♦26. Shri Sidhva: Will the Minister 
of Commerce be pleased to sta te  
whether the trade negotiations be­
tween India and Russia have been 
concluded?

The AUoister of Commerce (Shri 
Sri Prakasa): Certain negotiations were 
started in April 1948 but they did not 
result in an Agreement, The negoti­
ations were not pursued as no satis­
factory agreement could be reached 
on the price of the wheat ?ind maiae 
to be supplied by Russia. There was 
some difficulty also as to the manner 
of payment.

PRE-FABRICATED HOUSING FACTORY

•27. Shri Sidhva: Will the Minister 
of RehablUtatioii be pleased to refer to 
the reply to my unstarred Question 
No. 84 asked on the 14th August 1»5I> 
and state;

(a) the terms and conditions under 
which the Arm of Messrs. C. A. 
Wallenberg & Sons of Stockholm 
offered to start a factory for pre­
fabricated houses in India; and

(b) the reply Government h a \^  
given to this Ann?

The Minister of State for RehabiU- 
latioB (Shri A. P. Jain>: (a) The firm 
offered to establish a factory for manu­
facture of timber prefabricated houses 
on following terms:—

(i) CJovernment should give all the 
necessary assistance to the firm in ac­
quiring two covered Assembling De­
pots. each with area of a t least 90,00t^ 
sq. ft. Alternatively, the Govern­
ment should grant necessary permits 
and priority certificates in favour of 
the firm for procurement of building 
materials in India or Government 
should provide for duty free importa­
tion from Sweden or England of at 
least 2 lots of three hangar type 
buildings with the area of 30,000 sq. ft. 
Government should provide necessary 
land for the purpose of erecting tlie 
sheds. ‘

(ii) Government should give assist­
ed passage and working peitnits for 
12 Swedish carpenters and two Engi­
neers.

(iii) Government should guarantee 
that the proposed factory would bd 
fully employed for seven years,

(b) Since it appeared that the  
Scheme wiU not m ature for some time 
and because the Ministry of RehabUi- 
tation which is a temporary one. 
not guarantee to purchase the products 
of the factory for seven years, the n m  
was finally faiformed that though
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Government would welcome the estab­
lishment of the factory and would 
render assistance, as fa r as possible, 
to  the firm in procuring machinery 
and Indian raw materials, the Gov­
ernment could not guarantee to pur­
chase the products of the factory.

K orean War

*28. Shri D. S. Seth: WiU the  Prime
be pleased to state:

<a) what is the attitude o l India in 
the Korean War on the question of 
the bombing of non-military objectives; 
and

(b) how India voted on the Hussian 
resolution condemning bombing of 
non-military objectives by American 
troops and the reason therefor?

The Prime Minister (Shri Jawahar- 
lal Nehru): (a) and (b). The Gov­
ernment of India are entirely opposed 
to the bombing of non-military objec­
tives in the Korean, or any other, war. 
They could not. however, assume with­
out investigation the tru th  of reports 
on the bombing of non-military objec­
tives by American troops. For thî s 
reason, the Indian Delegation voted 
against the Russian resolution whi^’h 
sought to condemn the United States 
Government without any investiga­
tion or proof.

Hahijans in P akistan

•29. Shri Balmlki; (a) Win the Prim e
IDiiister be pleased to state how far 
ISbe Harijans left in . Pakistan have 
b « n  affected by the Indo-Pakistan 
Agreement of the 8th  April. 1950?

(b) Have cases of forced marriages 
and forced conversions in Pakistan 
increased or decreased ;?lhce the 
agreement came into force?

Tlie Prinie Minister (ShH Jawaliar- 
1ml Nehm ): (a) There has been no 
noticeable change in West Pakistan. 
In East Pakistan the position has defl- 
liitely improved as a result of the 
lessening of communal tension.

<b) The position in West Pakistan 
remains unchanged. In East Pakistan 
there has been a definite decrease in 
such cases.

Korea

*30. Dr. Desbmakh: Will the Prime 
M inister be pleased to state:

(a) the steps taken by the Indian 
Representative at the U.N.O. to see 
tfeat the U,N, Forces did not cross the 
89th paraUel in Korea;

(b) which were the Nations which 
hfeld this view and supported India; 
and

(c) what steps the Government of 
pr< î>ose to take for the p u n x ^  

of obtaining support for tiie attitude 
taken by India in this respect?

l i e  Prline M iafate  (Siiri S m h a M
Nehm ): (a) A t the General A ssrab ly  
debate on the Eight-Power resolution 
sponsored by the United Kingdom on 
October the 7th, the Indian 
sentative strongly opposed Clause (D) 
of the resolution which, by implica­
tion, authorized the United Nations 
Forces to cross the 38th paraUeL He 
pointed out that this might result m 
prolonging Nofth Korean resistance 
and even extending the area of con­
flict He also advocated a ‘cease fire 
period for peace talks In ^ a  
abstained from voting on the res^)lu- 
tion which was adopted by 47 votes 
to 5,

(b) The other members who 
tained from voting on the Eight- 
Power resolution were:

Egypt, Indonesia, Lebanon, Sau<U 
Arabia, Syria. Yemen and 
Yugoslavia.

(c) The question does not arise.

* Dixon R eport

•31. Dr. Deshraakh: Will the Priiae 
MbOsiitt be pleased to state wheth er 
he proposes to make a statement on 
the Dixon Report?

T h t Prime M i a i ^  {SkH  Jawahar- 
lal Nelira): I would invite the hon. 
Member’s attention to the stat«nent 
that I made at a press conference on 
the .10th September, 1950. For w n- 
venient reference, a c o p y  has l^en 
placed in the Ubraiy. ’  l ib ra ry  
No. P-116/501.

P lants for Arm s  and Am munition  
(Import from  Sweden)

•32. Shri Chaliha: WiU the Minister 
of Commerce be pleased to state:

(a) whether the attention of Govem- 
n » n t has been drawn to the state­
ment of Mr. Tarapada Chakravarty, a 
member of the three-man Indian 
Trade Delegation to Sweden, that 
Sweden supplied Pakistan with four 
plants for the manufacture arms 
and ammunition at a cost of four 
lakhs each;

<b) if so, whether it is a fact; and
(c) whether the Govemment of 

India require these kinds of plants 
and if so. whethar arrangements m n  
be made with the Swedish Govern­
ment for the Import of such plants to 
India?
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Xhe Depaty Minister ef Coauneice 

XShri Karmarlcar): (a) Yes; Govern­
ment have seen the statement referred 
to.

(b) and Cc). The Government of 
India are not aware whether, in fact, 
p lants have been supplied or of the 
details of the types of plants if they 
have been supplied. fhere is no 
reason to think that any difficulty \vill 
be experienced in importing any plant 
or machinery from Sweden that the 
Government of India may require.

Tea Chests (Import from  
Sweden)

•33. Shri Chaliha: Will the Minister 
. of Commerce be pleased to state:

(a) whether Government are nware 
that 13 crore rupees worth of tea 
chests and other goods are imported 
annually from Sweden through 
British firms;

(b) whether it is a fact that Ir^dia 
is losing yearly a very heavy sum on 
account of such imports of tea chests

. and other commodities through 
British firms in London;

(c) whether Government are a ^ j ^  
that efforts to import directly wa 
chest panels were frustrated by the 
London Cartel, which had been press­
ing suppliers in those countries not 
to  negotiate with India;

(d) whether the tiiree*man Indian 
Trade Delegation to Sweden has been 
successful in inducing the Swedish 
and Finnish MiUs to enter into direct 
trade relations with India ot sell a 
.certain quota of tea chests; and

(e) if so. whether Government are
prepared to accept their offer of sell­
ing tea chests direct to India in 1950­
51? ^

Tbe Deputy Minibter of ComiiieKce 
(Sbri K arm arkar): (a) The correct 

figture of the value of tea d ie f ti
imported from Sweden in each of tbe 
last three years has varied from Rs. 5 
lakhs to Rs. 13*95 lakhs. The value 
of the other goods not specified can 
not be verified.

(b) As far as possible India imports 
tea chests and other commodities 
directly from the country of origin. 
However whf^n stifflcient tea chests 
have not been thus obtairied, imports 
have been t>ermitted through United 
Kingdom firms. Such imports are 
necessarily K}i.^htly more expensive 
than direct imports but it would be 
incorrect to say that we are losing 
large sums of money on such imports, 
as we have made them because 
chests were not available ,from ether

• soft currency sources.

(c) The answer is in the negative. 
I t  is, however, known that the bulk 
of l^andinavian plywood production 
is bought by United Kingdom buyers.

<d) It is understood that the Delega­
tion which consisted of two repre­
sentatives sent by the Tea Chest* and 
Plywood Trades Association, Calcutta, 
to Sweden and other countries has 
succeeded in persuading a F in n ic  
Mill to enter into direct trade relations 
with India.

(e) The Government of India have 
informed our Minister in Sweden, who 
is alro accredited to Finland, th at 1*6 
million tea chests will be imported 
into India during the calendar year 
1951 and that it will be made a condi­
tion of such imports that they should 
come directly from country of origin 
or from shippers of such countries. 
This will ensure direct supplies being 
made to India from countries such as 
Finland-

Shops for D isplaced P ersons

«3C Giani G. S. Mnsaflr: Will the 
Minister of B ^ b O tta tlo n  be pleased to 
state:

(a) the number of shops lying 
vacant in Amrit Kaur Market, 
Paharganj, New Delhi, built by the 
Municipal Committee, Delhi, for 
displaced persons;

(b) for how much time these shops 
have been lying vacant and why; and

(c) whether there are no displaced 
applicants desirous of hiring these 
shops?

n e  Minister of State for BeliaMII- 
taUom (Shri A. P. la ta ):  The question
would be answered by ti»e hon. 
Minister of Health to whom it has 
been transferred for answer.

COTTACe INDUSTRIES (DkVCU>PMENT>

•35. Prof. Ranga: Will the M ixdtttr 
of iBdnstry and Supply be pleased to 
state:

(a) whether it is a fact that the 
Cottage Industries Board has re­
commended the establishment of a 
S tatutory Board for development ot 
cottage industries;

(b) if so, when was that recom­
mendation made;

(c) whether the Standing Advisory 
(Committee for Industry and 
Ministry has also approved of th at 
recommendation;

(d) when the Government of India 
propane to introduce a Bill to
ment that recommenda^on; and
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(e) what funds have been sanctioned 

and spent so far, since the formation 
of the Cottage Industries Board, on 
different cottage industries?

The Minister of Indiistry 
Snroly <Shri Mahtab): (a) No such 
recommendation was made by the 
Cottage Industries Board. The pro­
posal was initiated by me.

(b) Does not arise. '
(c) The Standing Committee of 

Parliam ent attached to the Ministry 
of Industry and Supply agreed to the 
proposal.

(d) The proposal was considered by 
the Executive Committee of the 
Cottage Industries Board a t thetr 
meeting held on 13th November, 1950. 
The Committee felt that it was not 
necessary to re-constitute the Board 
as a statutory body. They recom­
mended that a small committee under 
the chaktnanship of the hon. Minister 
of Industry and Supply, charged with 
executive powers, should be constitut­
ed to carry out the functions of »he 
Board.

(e) A Statement is laid on the 
Table of the House. [See Appendix I,
annexiire No. 7.)

Yarn Distributiow

•36. Fwrf. Baiiga: Will the Minister 
of iBdnstry and S a p ^  be pleased to 
state:

(a) the quantity of mill yam  pro­
duced in India which is being distri­
buted between the Textile mills and 
Handlooms;

(b) the estimated capacity of the 
mills and handlooms to consume yam ;

(c) the steps taken during the last 
two years to increase the quantity of 
yam  supplied to handlooms; and

(d) whether it is a fact that, in 
several States, less than 10 lbs, per 
loom per month is being distributed 
and that it is not enough to keep a 
weaver employed for even ten days in 
the month?

The Minister of Indiistry and S u p i^  
(Shrl Mahtab): <a) The total quantity 
of mill yam  produced during the half 
year January 1950 to July 1950 was
712.960,000 lbs., out of this quantity 
Mills had consumed 538,460,000 lbs. 
Out of the surplus available after 
meeting defence requirements and 
export commitments, 133.886,000 lbs. of 
yam  v/ere released to the States for 
distribution to Handloom Industry, 
powerloom industry and other miscel­
laneous consumers and it is estimated 
th at about 76 per cent, of this quantity 
was mude available for consumption 
to the handloom industry.

(b) The average capacity of yarn 
consumption by composite mills in 
India during the last five years is 
about 1,000 million lbs. per annum. 
The‘ Standing Handloom CommiiXi^ 
of the Cottage Industries Board esti­
mated that the Handloom Industry 
would be satisfied with the supplies 
of 480 million lbs. of yam  per annum-

(c) The following ste]» have been 
taken to increase the yam  supplies 
to the handloom industry:

(i) 25 per cen t of the total addi­
tional spindlage installed 
tmder the Textile Expansion 
Plan for the manufacture of 
yam  is to be reserved for the 
handloom industry. In the 
case of new mills in l i^ d ra s ' 
and Orissa, they are required 
to reserve 50 per cent, and 
33-1/3 per cent, respectively 
of the installed spindlage. 
Discretion has also been given 
to tiie State G ovm unents to* 
reserve more if t h e y  consider^

(ii) 66,000 bales of Am erican. 
Cotton have been im ported- 
between April and August
1950 and given to the spin­
ning mills a t subsidised rates. 
The yam  manufactured out of 
this cotton will be made avaU- 
able for the handloom 
mdustry.

(iii) Export of yam  of counts’ 
below 30s has beeo j»topped. 
The export of yam  of counts 
abow  30s has b € ^  restricted^' 
to |th  of the production.

(iv) Permission of the Textile 
Commissioner is necessary to 
install powerlooms on cotton 
yam  and this restriction 
ensures that supp li^  intended 
for the Pfandloom industry 
are not utilised by the new 
powerlooms,

(d) The distribution of yam  to the 
handloom industry is made by State 
Governments and they should be 
presumed to be doing it fairly. It is 
an admitted fact that there has 
acute shortage of yam  in the past 
thxee or fcur months and the ucsition 
IS sure to improve in December next 
as a result of the steps taken,

Y.4KN (E xport)

Eanga: WiU the Minister 
of Iiidostry and Sapidy be pleased to 
state:

(a) the quantity of each count of 
mill yam  produced in India that is 
being exported;
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(b) why all these exports are per­

mitted. while our handloom weavers 
are being under-employed;

(c) whether Government are aware 
of the demand of weavers to prohibit 
yam  exports;

(d) whether steps are being taken to 
import larger quantities of fine yam  
and if so, to what extent; and

(e) whether there are any proposals 
to stop exports of Indian yam?

The Minister of Industry and Sopply 
(Shri M ahtab): (a) A statement snow­

ing quantity of Indian mill yam  
actually exi>orted in different counts 
is placed on the Table. [See Appendix  
J, annexure No, 8.]

(b) Free export of yam  was allowed 
a t the time when there was glut of 
y am  in the country. Restrictions 
have been placed on exports of yam  
from time to time as the occasion has 
warranted- At present export of yarn 
of counts upto 32s as well as 80s and 
100s is totadb^ prohibited. Exports of 
yam  of counts above 32s are restrict­
ed to one-fourth of the production of 
free yam.

(c) Yes.
(d) A m«Mietary limit of Bs. 30 l a } ^  

was fixed for import of yam . But 
it seems it has no demand in this 
.country because of its high price.

(e) Yes. The question of to tally  
banning  the export of yam  is ‘inder 
consideratioiL

D isplacxd Bahawalpur Go veiw - 
mbnt Sebvahts

*3$. Babu BamnaTayaa WiU
the Minister of BehabiUUtion be 
pleased to state:

(a) whether former employees of 
Bahawalpur Government are being 
deprived of the privUege p i b ^ g  
re&stered a t the Transfer dureau of 
the Government of India; and

Cb) whether it is a  fact that a 
directive was sent to Rajpura Deve­
lopment Board to employ foxtner 
Bahawalpixr Government staff a lc ^  
to all vacancies and posts in the 
Rajpura Camp and t o w i ^ p  p i o v ^  
such persons with requisite qualiflca- 
tlons were found availaole amongst 
Bahawalpuri displaced persons?

The M b M e r  of State for 
tatiMi (Shri A. P. Jain); The que^km  
would be answered by the hon. 
Minister of Home Affairs to whom it 
has been transferred for answer.

Rajinder Nagar (EvicnoH)
*39. Babu Bamnarayan Stngiu WiU

the Minister of Bebuiibilltatiim be 
pleased to state:

(a) whether it is a fact that even 
poor displaced persons residing a t 
Rajinder Nagar, Delhi have been 
served with notices for eviction gn 
failure to pay 'arrears of rent; and

(b) if so» w hat arrangement Govern­
ment have made to provide alternate 
accommodation to the evicted dis­
placed persons?

The Minister of State for RehabOS- 
tatlon (Shri A. P. la in ): (a) Houses in 
Raiinder Nagar were allotted on 
rental basis and anyone who persist­
ently fails to pay rent is liable to 
ejectment. Some notices for eject­
ment for failure have been issued.

(b) So far actually no ejectment 
has been made on account of failure 
to pay rent.

H ealth CoK)PERA'nvE Centres

MO. Babn Bamnarayan Singh: (a) 
WiU the Minister of BehabUitatton be
pleased to state whether it is a fact 
that the Rehabilitation Ministry start­
ed a few Health Co-operative Centres 
in Delhi?

(b) If so. what was the total income 
and expenditure in each case during 
the period when they were financed 
by the Government?

The nanister of State for BefaablB* 
tatiim (Shri A. P. Jain): (a) Yes.

(b) A statement giving the required 
information is placed on the Table of 
the House. I See Appendix J, annentre  
No. 9.3

Expulsion of W orkmen from
PONBICHERY

•41. Shri B. L. Malviya: (a) Will the 
Prime Minister be pleased to state 
whether Government have received 
any information of the dismissal ol 
300 workmen from the Mills at 
Pondichery and of the order of their 
expulsion from the French territory 
on their alleged sympathy with the 
democratic forces favourmg the 
merger of the French possessions m 
India with the Indian Union?

(b) If so, what steps have Govern­
ment taken to protect those v/orkers?

The Prime Minister (Shri law aliarlal
N ^ m ) :  (a) Government have no
official information on the subject but 
conditions in French India are un­
satisfactory and it is not unlikely th a t 
some labourers may have been dis­
missed on account of their pro-mergwr 
tendencies.
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(b) Since no representation has been 

received, the question of protection 
4oes not arise.

F ilm s (Im pobt)
*42. Shri M. V. Bama Rao: WiU the

Minister of G<niimeree be pleased to 
state;

(a) the names of the countries frcmi 
which Cinema Fihns are imported into 
India for exhibition;

(b) the amount of money which was 
paid to each of these countries for 
these films during the years 1947, 1948 
and 1949;

(c) the amount of money paid for 
Raw Film imported into India during 
the same years; and

(d) the names of the countries from 
which Raw Fihn is being imported?

The Deputy Minister of Commerce 
<Shri K arm arkar): (a) to (d). Two 

;statements showing quantity and value 
«f imports of exposed films and raw 
films into India Curing the vears ?9 V7, 
48 and 1949 are placed on the Table 
^ f  the House. [See Appendix  /, 
4innejnLre No. 10,]

Chinese Invasion op T ibet

•43, PJof. K, T. Shah: (a) WiU the 
Prim e Minister be pleased to state 
whether the attention of the Govern­
ment of India has been drawn to 
Press Reports about an invasioD of 
^ b e t  by the Army of the People’s 
Republic of China?

(b) If  so, what is the ectual 
position?

inie Prime Minister (Sliri JawaharlaJ 
Nehni): (a) Yes. Sir.

(b) On account of diiSicult commu- 
mcations news from Tibet are meagre. 
From information that we have 
obtained so far. we understand that the 
Chinese troops crossed the Dreehn 
river, which is the boundary between 
China and Tibet, on 7th October, 1950 
at a number of places. They are 
reported to have captured Chamdo, 
€he Capital of the Eastern Provinces 
of Kham and are said to be advancing 
towards Lhasa.

T reaties

r . t y -  *• Sh«h: (a) WIH the 
Prim e AUnister be pleased to state 
whether the principle contained in 
p e  suggestion for a “No-war” Dec* 
laration by India and Pakistan has 

^  extended to any other
countries, whether our immediate neigh* 
hours or those farther afield?

(b) Have the Government of India

c o u n ty  an
Arbitration Treaty for settling any 
disputes between them? ^

(c) Has any Treaty of Offensive n l  
Defensive Alliance be«i concluded 
or negotiations started for such a 
treaty, w ^  any country inside cr out­
side the ConmicHiwealth?

I J e  P i to e  Minister (Shri Jaw ah v - 
I® Nehru): (a) to (c). The Govern- 

of India have already entered 
mto Treaties of Friendship with n 
number of countries with the object of 
promoting peace and f r ie n d ^ p  w i^  
toem. No mention has been made 

of a clause in the nature of a  
“No-war” declaration, though our 
^ a t y  with Iran specifically mentioiM 
that all diflFerences between the tw0 
coimtries will be settled through peace­
ful means. ^  ^

No specific Arbitration Treaty <n> 
^ a t y  of Offensive and Defensive 
A llian z  has been considered or 
concluded.

F reight Rates in  Overseas T raob

^45« Pktif. K« T. siMfcii* Will fiici 
Minister of C om om m  be pleased to  
state whether G ovem m ^t

tedian Shipping coneems regardiiic
the excessive freight charges in tbe  
overseas trade of I i ^ a ?

aware that
B ntish Shipping concerns decline to 
r a te  the f r e i ^ t  charges on the trade 
^ tw e a i  India and the United King* 
w m , even th m i^  the {nrevailing rates 
t e  uiM«em ioini<J. in pursuance of ttw 
British Export drive?

Government in- 
t« id  to take to guanl against the  
h ^ f u l  consequences of such a poU<r 
on Indian trade, and on Indian ship­
ping enterprise?

The Deputy M inist^ of rnmmrnnr 
(Shri K a t m a r k w ) r ^ N ^

(b) Government are aware that the 
q u ^ tio n  of increasing the freight 
rates from U.K. and the Continent to 
India was considered by the India/ 
U.K.—Continent Conference and 
while the freight rates from Continent 
^  India were increased those from the 
UJC. to India were not. Government 
have no mformation to justify the 
assumption that the prevailing t it ie h t  
rates from UJEC. to India are unec^ 
nomical.

(c) T to  question wiU be em sidered  
u  and when any  h a m f u l  c<«sequenoM 
become apparent
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Sulphur from  Gypsum

Prof. S. N. Afishra; (a) Will the 
F iim e AliBlster be p le a s^  to state 
whether it is a fact that the Council 
of Scientific and Industrial Research 
a t  its last sitting recommended that 
the Government of India should put 
up a pilot plant for the manufacture 
of sulphur from gypsum?

(b) If so, what steps have been 
tairi»n towards its implementation?

Tbe Prim e IDiiister (Shri Jawahar- 
b l  N ^ r a ) :  (a) Yes. The recom­
m endation was that Government 
^lould  be requested to put up a  plant 
lo r  the m anufacture of sulphuric acid 
from  gypsum.

(b) Tbe  recommendation has been 
brought to the notice of tbe Planning 
Commission.

Coal Subvtt Statioks

F w l  8 . N. Bfiilini: WiU the 
M m  Bfinister be pleased to state:

(a) w l^fher the Council of Scientific 
and Industrial Research has recom-

the establishment of regkmal 
Coal Survey Stations; and

(b) if so. the num ber of stations 
establi^ied already or proposed to be 
egtabhsbed?

Tke Prim e Blislsler (Shri Jaw alur-
fal N d m ) :  (a) Yes.

(b) The num ber proposed is six. Of 
two Regional Coal Survey 

Stations for Jharia  and Raniganj C o^- 
fi^ds, are functioning a t Digwadih. 
Arrangements for setting up four more 
staUons, namely at Ranchi for the 
Bokaro-Ramgarh-Karanpura Coalfields, 
a t  Kamptee for the Madhya Pradesh 
Coalfields, at Umaria for tbe Vindhya 
Pradesh Coalfields and a t a suitable 
place in Assam for the Assam Coalfields 
are  under way.

T rade  A g r e e m e n t  w it h  P a k is t a n

•48. Prof. S. N. BIiaiira:'Will the 
M inister of Commerce be pleased to 
state:

(a) whether Government propose to 
en ter into a fresh Trade Agreement 
w ith Pakistan; and

(b) if so, whether any negotiations 
have been held in this r ^ a rd ?

H ie  Bfhdster of C om m ent (Shri 
Bri Ih-akasa); (a) , and (b). The Gov­
ernm ent of India will gladly enter 
Into a fresh tr  ide bgreemeni with 
Pakistan as soon «s ‘he question of the 
fixation of the exchange ratio of the 
Pakistan Rupee, which is before the 
International Monetziry* h&s
b e ra  resolved.

Cardamom (Export)

•49. Shri Meeran: WiU the Minister 
of Commerce be pleased to state:

(a) the total quantity of Cardamom 
exported during the last five years 
from India to foreign countries; and

(b) their estimated value?
The Deputy Minister of C om m m e 

(Shri K arm arkar): (a) The total quan­
tity  of Cardamom exported during the 
five years ending 1949-50 was 84,375 
cwts.

(b) About Rs. 3i crores.

STATEMENT
The Export o f Cardamom during the  

five y ea n  ending 1949-50.

Yaar ()tiantity
lowt«)

Valuo
(nipeaa)

194ft.4d 16.714 36,13,17S

1946-47 13,217 41,92,667

1947-48 20,800 75.78,0T»

1948.49 17,506 73,23,405

1949-50 16,138 1.22,39,664

Total 84,375 3,49,41,88»

Return of Indians to Burma
*5». Shri Ramalingam Chettiar. (a> 

Will the Prime AUnlster be pleased to  
state whether Government are aware 
that a large number of Indians bom  
in Burma have large stakes in Burma 
aqd that they have been held up in 
India on account of want of facilities 
for return and other reasons?

(b) Are Government aware that the  
CSovemment of Burma has fixed the 
1st of January. 1951, as the latest date 
for the return of these Indians who 
have been detained in India?

(c) What stei» are Government 
taking (J) to facilitate the return of 
these people to Burma; and (ii) to  
extend the time for their return?

(d) Are CJovemment aware that the 
lands belonging to Indians are being 
brought to sale for payment of reve­
nue?

(e) What steps have CJovemment 
taken to avoid such sales at least tn  
cases where lands are under culti­
vation by Burmese?

The Prim e W akskef (& ai Jawaliarlal 
N d u n ): (a) Government have received
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representations to the effect that a 
large nuxober of Indian evacuees from 
Burma who came to India during the 
last w ar have not yet returned to 
Burma.

(b) The Government of Burma have 
fixed the 3Ist December, 1950, as the 
last date by which persona in possession 
of Evacuee Identfty C ertificate can 
re tu rn to Burma on the strength of 
such certiflcates. after they are duly 
checked and endorsed by the Burmese 
jEmmlgratkm authorities in India.

■(c) (i) The Passport Issning Autho­
rities in India have been directed to 
afford necessary facilities to the Indian 
Evacuees from Burma, desirous of 
going back to Burma by issuing them 
passports expeditiously. The Shipping 
Companies in India are also being 
requested to provide increased shipping 
facilities to such persons, as and when 
necessary.

(ii) Bepresentations have been made 
to the Government of Burma to extend 
the last date for the return  of 
in possession of Evacuee Identity Certi- 
ncates by six months.

(d) Government have received 
representations that the lands of 
Indian landowners in certain districts 
of Burma are being sold for non-pay­
ment of land revenue.

(e) Representations were made to 
the Government of Burma that those 
landlords who could not realise rent 
from their tenants, due to the preva­
lence of lawlessness and other circum­
stances beyond their control, should 
be granted remission of land revenue 
due from them. The Government of 
Bxirma have promised to consider 
specific cases on their merits and h aw  
suggested that aU such cases Should be 
represented to the District authorities 
concorned.

1j41><>>Tibetan B orber
1. Siiri KamnOi: WiU the

]dlinlsl«r be pleased to state:

(a) whether the attention of Govern­
ment has been drawn to a P.T.L report 
from Ludmow. dated the 26th 
October 1950, about the activities of 
dacoits and robbers near the Indo- 
Tibetan border in U ttar Pradesh;

(b) whether it is correct, if so, the 
details of such activities;

(c) whether any ofl^ers of Govern­
m ent have studied the situation^ on the 
spot;

<d> if so. who, and what is ttie gist 
of their reports; and

(e) the nature of security measures 
taken on the Indo-Tibetan border so 
as to prevent the recurrence of such 
incidents?

fb e  Prime l& iiate r (Shri lawalutr- 
Ud Nelura): <a) Yes.

(b) There were two or three inci­
dents of attacks on Bhutia traders by 
robbers and dacoits. The details are 
being obtained from the tJttar Pradesh 
Government and would be placed on 
the Table of the House on receipt.

(c) A Deputy In^>ector General of 
Uttar Pradesh Police was asked to 
examine the position and has recently 
submitted his report to ttie Uttar 
Pradesh Government.

(d) and (e). The report is being 
examined and necessary security 
measures will be taken, after the 
examination of the report, in consulta­
tion with the U ttar Pradesh Govern­
ment.

T rade Agreememt w ith  Ii d̂onssxa

2. Prof. S. N. MMmu WiU the
Minister of CoBineree be pleased to 
state whether any trade agreement is 
proposed to be signed for direct trade 
between India and Indon^ia?

The of Commerce (Shrl Srf
B): Yes, Sir.

Its  PSD
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PARLIAMENT OF INDIA
Wednesday, 15th November, 1950

The House met at a Quarter to Eleven
of the Clock

[M r. Speaker in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-45 A.M. •
MOTIONS FOR ADJOURNMENT

A ttack on Citizens of L ucknow  by
Jackals, W olves, Hyenas

Mr. Speaker: I have received notices
o f two adjoiamment motions. The first
one stands in the name of Shri Rohini
Kumar Chaudhuri and the other one
in the name of Prof. Shibban Lai
Saksena. The first motion reads as
follow s;

“That this House do now adjourn
to consider a question of urgent
public importance of recent origin
to wit failure of the Government
o f India to lend to the Government
of Uttar Pradesh, sufflcient mili­
tary force to aid the local police in
stopping depredations caused by
the combined attack on the
citizens of Lucknow and its suburbs
by mad jackals, wolves, hyenas and
and maneaters in the months of
September and October last, as a 
result of which there was consider­
able loss of human lives and cattle.”

I do not think I need labour on this
motion, as the House has expressed
its view* on it, as the motion was being
read out.

The Prime Minister (Shri Jawaharlal
Nehm): Sir, I would like to point out

that the mere putting forward of a 
motion of this kind, which is full of
wrong statements and false insinua­
tions does not entitle it to be read.
You were good enough to rule it out
but when it goes out to the pubUc it
will contain some very false insinua­
tions and completely wrong statements.

Mr. Speaker; I was just thinking as
to whether I should bring it before the
House at all. But the House felt last
time that any adjournment motion had
better be read out here. Of course, as
regards the facts I have no knowledge.

Shri Jawaharlal Nehm: Suppose an
adjournment motion is obscene and
indecent: would it also be read out?

Mr. Speaker; No, no.
all be read out.

th ey  cannot

Shri Jawaharlal Nehm: So there are
certain tests which should be applied...

Afo. Speaker: I was making some
distinction regarding the interpreta­
tion. I had no knowledge of the facts
beyond the fact that there was some
press report.

Shri R. K. Chaudhuri (Assam): Sir,
will you give me an opportunity to
explain?

Mr. Speaker: It is not
now.

necessary

PROHiBmoN-or Manupacture or gur
FROM Sugarcane w ith  the helt of

Kolhus.
Mr, Speaker: The second adjourn­

ment motion by Prof. S. L. Saksena
reads:

**That the House do adjourn to
consider the most exasperating
situation created in gur producing
areas, especially in the U.P. by the
Notification S.R.O. 735, of the
Ministry of Agriculture, dated the
7th October, 1950, and the order
issued under it, directing that no
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gur shall be manufactured from 
sugarcane in the zones of sugar 
factories with the help of kolhus
I.e., ‘cane-crushers’, except under 
and in accordance with the condi­
tions specified in a licence issued 
in this behalf/*
I do not think that this subject is at 

all important either from the point of 
view of all-India importance or for the 
matter of that from the point of view 
of even urgency. I therefore do not 
propose to give my consent to it. As 
it appears from the motion itself, I 
find thnt they have introduced a system 
of giving licences and there is no 
absolute prohibition of manufacture 
with the help of kolhus. This subject 
may form the basis of a discussion but 
certainly not by the method of an 
adjournment motion. I would be glad 
if the hon. Minister for Agriculture 
would explain the position.

The Minister of Food and Agricul­
ture (Shri K. M. Munshl): Sir, on a 
proper occasion I shall be very willing 
to have this matter discussed on the 
floor of the House but I submit it is 
not a fit subject for an adjournment 
motion.

Prof. S. L. Saksena (Uttar Pradesh): 
May I say a word?

Mr. Speaker: Not on this occasion. 
The motion is prima facie not admis­
sible at all.

Prof. S. L. Saksena: Members from 
many of the States have told me that 
even in the States this has been a 
matter of exasperation to the agri­
culturists.

Mr. Speaker: He will have an oppor­
tunity of discussing the subject, as the 
Minister has said that he will explain 
the situation on another occasion.

Shri Tyagl (Uttar Pradesh); May I 
take it, Sir, that you have ruled that 
the matter is not urgent? Is that the 
final ruling and therefore the motion 
has been rejected? ,

Mr. Speaker: I have said that the 
matter is neither urgent nor impo^ant 
in the all-India background. I have 
already given an exhaustive ruling on 
a previous occasion when the adjourn­
ment motion on Mir Laik Ali was dis­
cussed regarding the tests of urgency 
and importance.

Shri Tyaid: I submit that in such a 
matter it is not merely the content of 
the motion that we are concerned with 
On an adjournment motion primarily 
it is the poliry which is to be dis­
cussed or criticised. In this regard......

Mr, Speaker: Order, order. The 
hon. Member is proceeding to argue. A

policy which is continuing from day 
to day cannot be the subject matter 
of an adjournment motion.

The Prime Minister (Shri Jawaharlal 
Nehru): May I make a point clear? 
We are always willing to give an 
opportunity to the House to discuss 
any matter which the House desires. 
But it should be clearly understood 
that we have not committed ourselves 
to give a particular day to discuss pur.

RESIGNATION OF SHRI AMRITLAL 
VITHALDAS THAKKAR

Mr. Speaker: I have to inform the 
hon. Members that Shri Amritlal 
Vithaldas Thakkar resigned his seat 
in Parliament with effect from the 15th 
August, 1050.

BILLS ASSENTED TO BY THE 
PRESIDENT

Secretary: Sir. I lay on the table a 
statement showing the Bills which 
were passed by Parliament during the 
Second Session, July-August, 1950, and 
assented to by the President.

STATEMENT
1. The Contingency Fund of 

India Act, 1950.
2. The Preventive Detention 

(Amendment) Act, 1950.
3. The Census (Amendment) Act, 

1950.

Essential Supplies 
Powers) Amendment

5. The Cantonment Laws (Ex­
tension and Amendment) Act, 1950.

Laws (Amend­ment) Act, 1950.

trn r l^ n  Pakistan(Control) Amendment Act. 1950.

A «; m o.

Salaries of Ministers 
(Amendment) Act, 1950.

Acl m o. (No, 3)

Voluntary Surrender o f 
Salaries (Exemption from Taxtion Act,
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Companies Limitation 

of dividends Repealing Bill

Labour Relations SSSi
Bill

PAPERS LAID ON THE TABLE
A nnual Report of Indian Standards 

Institution

The Minister of Industry and Supply 
(Shri Mahtab): Sir, I lay on the table 
a copy of the Annual Report of the 
Indian Standards Institution for the 
year ending the 31st March, 1950. 
[Placed in Library. See No. IV R.O. 
(121)].
A mendments to Insurance Rules, 1939

The Minister of Commerce (Shri Sri 
Prakasa): Sir, I lay on the table a 
copy of certain further amendments to 
the Insurance Rules, 1939, published 
in Notification No. 102-Ins-E/50, aated 
the 18th August, 1950, under sub­
section (3) of section 114 of the 
Insurance Act, 1938. [Placed in Library. 
See No. P-109/50].

Ordinances P romulgated after 
Second Session of Parliament

The Minister of State for Parlia­
mentary Affairs (Shri Satya Narayan 
Sinha): Sir, I lay on the table a state­
ment showing the Ordinances pro­
mulgated after the termination of the 
Second Session of Parliament, and 
before the commencement of the Third 
Session of Parliament [See Appendix I, 
Annexure II.]

ASSAM RIFLES (AMENDMENT) BILL
The Prime Minister (Shri 

Jawaharlal Nehru): Sir, I introduce a 
Bill to amend the Assam Rifles Act, 
1941.

DELHI LAWS (AMENDMENT) BILL
The Minister of Home Affairs and 

the States (Sardar Patel): Sir, I intro­
duce a Bill further to amend the Delhi 
Laws Act, 1915.

HYDERABAD PUBLIC COMPANIES 
(LIMITATION OF DIVIDENDS) 

REPEALING BILL.
The Minister of Home Affairs and 

the States (Sardar Patel): Sir, I move 
for leave to introduce a Bill to repeal 
the Public Companies (Limitation of 
Dividends) Regulation, 1358 F. of 
Hyderabad,

Mr. Speaker: The question is: v
“ That leave be granted to intro­

duce a Bill to repeal the Public 
Companies (I.imitation of Divrid- 
ends) Regulation, 1358 F. of 
?Iyderabad.**

The motion was adopted.

Sardar Patel: Sir, I introduce 
Bill.

thê

EMPLOYERS’ LIABILITY (AMEND­
MENT) BILL

The Minister of Labour (Shri 
Jiyan Ram): Sir, I move for leave to 
introduce a Bill further to amend the-. 
Employers* Liability Act, 1938.

Mr. Speaker: The question is:

‘That leave be granted to intro­
duce a Bill further to amend the 
Employers’ Liability Act, 1938’*.

The motion was adopted.
Shri Jagjivan Ram: Sir, I introduce^ 

the Bill.

ROAD TRANSPORT CORPORATIONS^ 
BILL

Presentation o f Report of S e le c t  
Committee

The Minister of Law (Dr. Ambedkar)r
Sir, I beg to present the Report of t h e ' 
Select Committee on the Bill to pro­
vide for the incorporation and regula­
tion of Road Transport Corporations.

LABOUR RELATIONS BILL
Extenw on  of T im e for Presentatiok: 

OF Reports of Select Com m ittees

The Minister of Labour (ShrL' J a ^  
Jivan Ram): Sir, I move:

“That the time appointed, for 
the presentation of the Report o f 
the Select Committee on the Bill 
to provide for the regulation of the - 
relationship between employers 
and employees, for the prevention, 
investigation and settlement of 
labour disputes and for certain 
matters incidental thereto, be fur­
ther extended upto Friday, the 1st. 
December, 1950.”
Mr. Speaker: The question is:

“That the time appointed for the 
presentation of the Report of the 
Select Committee on the Bill to 
provide for the regulation of the 
relationship between employers and 
employees, for the preventioi, in- 
vesti»?.^tion and settlement of labour 
disputes and for certain matters 
incidental thereto, be further 
extended upto Friday, the l3t 
December, 1950.”

The motion was adopted.
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TRADE UNIONS BILL
-Extension of time for presentation 

OF Report of Select Committee

The Minister of Labour (Shri 
Jagjivan Ram): I beg to move:

"‘That the time appointed for the 
presentation of the Report of the 
Select Committee on the Bill to 
provide for the registration and 
recognition of trade unions and in 
certain respects to define the law 
relating to recjistered and recognis- 

» ed trade unions and to certain 
unfair practices by employers and 
recognised trade untons, be further 
extended upto Friday, the 1st 
December, 1950.*'
Mr. Speaker; The question is:

“That the time appointed tor the 
presentation of the Report of the 
Select Committee on the Bill to 
provide for the registration and 
recognition of trade unions and in 
certain respects to define the law 
relating to registered and recognis­
ed trade unions and to certain 
unfair practices by employers and 
recognised trade unions, be further 
extended upto Friday, the 1st 
December. 1950;»

The motion was adopted.
MOTION ON ADDRESS BY THE

Tandlt Balkrlshna Sbarma (Uttar 
Pradesh): Sir, I beg to move that an 
Address be presented to the President 
in  the following terms: *

“ That the Members of Parliament 
assembled in this Session are deep­
ly grateful to the President for the 
Address which he has been pleased 
to deliver to the House/*
Mr. Speaker: Motion moved:
That an Address be presented to the 

President in the following terms:
“ That the Members of Parliament 

assembled in this Session are deep­
ly grateful to the President for the 
Address which he has been pleased 
to deliver to the House.” .
As regards the time limit on this, I 

^think we shall have, generally, a time 
Mimit of fifteen minutes for each 
speaker, and I would request hon. 
Members to be as short as possible, in 
view of the large number of amend­
ments and the large number of persons 
who will desire to speak.

Shri Hussain Imam (Bihar): May 1 
request the Government through you. 
Sir, that as the food situation in India 
is very bad a separate day might be 
set apart for this and that it should not 
come into the general discussion of the 

^Presiflent’s Addtess. Would they kind­

ly do it? It is the general desire of 
the House.

The Prime Minister (Shri Jawaharlal
Nehru): I do not know whether the 
hon. Member represents the general 
desire of the House or not.

Shri Hussain Imam: Yes, Sir.
Shri Jawaharlal Nehru): In the

course of tlie Session it may well be 
desirable to consider the food situation,

Mr. Speaker: It has a bearing on 
this debate to this extent that, if a 
day is going to be granted, then, there 
would be no discussion on it and that 
time will be saved for other discus­
sion.

Shri Jawaharlal Nehru: If it is the
desire of the House, we will grant a 
day.

Prof. Ranga (Madras): Yes, Sir, it is 
of very great importance. Different 
parts of the country are in the grip of 
a food famine.

Shri Hussain Imam: Government
have agreed to it.

Prof. Ranga: That is why I am say­
ing it.

Mr, Speaker: If it is the general 
desire of the House, then of course we 
will have it.

The Minister of Food and Agricul­
ture (Shri K. M. Munshi): Sir, I
should certainly like the idea that 
there should be a day allotted to this 
rather than that it should be discus­
sed during the motion on the Presi­
dent’s Address.

Mr. Speaker: Then, we take it for 
granted that a day will be allotted, 
and Members may not touch that 
aspect now so that time may be saved 
for other matters.

Pandit Balkrlshna Sharma: Sir, this 
is the third occasion when the Presi­
dent was pleased to come to this 
House to deliver his Address before 
it. It was on the 31st January of this 
year that he came before the Parlia­
ment o f India for the first time, in his 
capacity as the head of the Sovereign 
Independent Republic of our country 
to deliver his Address. Hie second 
time that we had the privilege of 
having him in our midst was on the 
first of August last, exactly six 
months after his first apjyearance in 
this House. And, again, yesterday we 
got the opportunity to accord our res­
pectful welcome to him and to listen 
to him with close attention.

Shri R. Velayudhan (Travancore- 
Cochin): Can the hon. Member read 
the speech?

Pandit Balkrlshna Sharma: Yes, I 
am reading the speech.
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12 Noon.
Shri Frank Anthony (Madhya 

Pradesh): On a point of order. Can
a Member give his own decision in 
the matter?

Mr. Speaker: I think the hon. Mem­
ber will do well not to read a speech 
but to deliver a speech.

Pandit Balkrishna Sharma: That is 
what I am doing, Sir.

Mr. Speaker: 1 know in the pre­
decessor to this House, there was a 
practice which permitted the reading 
of speeches, but X should like to dijiH 
courage as miich as |MMSible writtta 
speeches. He may r€ter to his ^ in t t  
which he may hiive to make out. O f  
course, the qu^stiob o f importaiit 
statements the exact phraseology of 
which is very impoftant, stand on a 
different footing, but certainly he is 
not making a statement.

Pandit Balkrlshna Sharma: As a 
matter of fact, delivering and reading 
the speech may not be interpreted too 
strictly in this case, and. therefore, I 
would beg of you to give me the 
indulgence of . . .

Shri Syamanandan Sahaya (Bihar): 
Glancing through it and speaking.

Pandit Balkrisbna Sharma: No, Sir. 
Just going through it. Otherwise you 
may take my speech as read and 1 as 
having finished.

Mr. Speaker: The hon. Member will 
see the disadvantage of allowing 
written speeches. They are written 
without reference to what is going on 
in the debate in the House, and more 
often than not, they are unreal and 
many times repeat the same arguments 
which others have advanced. In this 
case, of course, he can plead an 
exceptional circumstance that he is the 
first to speak. But really that should 
not make any difference. I know the 
hon. Member is a good speaker. He 
should set an example. He may refer 
to his notes as often as he likes—even 
quote some passages if he likes— but 
then let him not make an effort of 
reading the speech but of delivering it 
independently. That is in the best 
interests of the House and its tradi­
tions.

Pandit Balkrishna Sharma: Sir,
actually I very seriously beg of you 
either to permit me to read my speech 
or take my speech as read because I 
will not be able to put in what 1 
wanted to say.

Mr. Speaker: The hon. Member may 
go on but he may remember, and 
others also may remember, that I will 
not give these facilities again.

Pandit BalkriAhna Shanna: Thank
you, Sir.

It is not for nothing that our Consti­
tution makes provisions for such 
Presidential Addresses. Article 8G(1) 
of the Constitution empowers the Pre­
sident to “Address either House of 
Parliament or both Houses assembled 
together, and for that purpose require 
the attendance of members” . This 
article gives the President the power 
to address Parliament at any time 
when it is sitting even though he has 
addressed it at the commencement o f 
its session. Article 87(1) makes it 
obligatory on the President to deliver 
his .address to Parliament by laying it 
dQUfsi that “At the commencement of 
e v m  Session ttie President shaU 
addm s both houses of Parliament 
assembled together and inform Parlia­
ment o f the causes of its summons” . 
So far. the President has not deemed^ 
it necessary to bring into use .article 
86(1) of the Constitution, It is only 
under the obligation imposed upon 
him by article 87(1) that he has 
addressed this House at the commence­
ment of its Sessions. And, when we 
recapitulate all that he has told us in- 
all the three of his Addresses wc begin 
to realise the importance, the mean­
ing, and the great necessity of such 
an occasion provided to us by our 
Constitution. The address of th5 Presi­
dent is not a mere formality. The 
very fact that the Constitution asks 
him to “ inform Parliament of the* 
causes of its summons*’, makes his 
Address a statement of importance. 
He lights the torch for us so that we  ̂
may see clearly our duties and res­
ponsibilities which have been cast upon 
us by virtue of our membership o f  
this august House. Sir, we of this 
House cannot be too grateful to the 
President for his unerring guidance tc? 
us in our Parliamentary work.

At the very outset of his addresff, 
the President has referred! to the deep­
ening crisis as a result of recent devel­
opments in the Korean situation. No 
one, not even tho;5e who advocated 
solution of the Korean Tangle by Mili­
tary Action alone, can afford to look 
at the trend of events in Korea with 
any degree of equanimity. We sce^  
to be Deriloiisly near the brink « f the 
precipice. Soon after the end o f the 
last Global War, Peace of the World 
has alwajrs appeared to be han/?ing by 
a slender thread. Our Prima Minister 
has never lost sight o fth is  tourh-and- 
go situation. He very clearlv visuallzecf 
the dan^?ers that were inherent in the 
policy which does not look beyond the 
use of force for solving human psycho- 
loffical problems. India did not favour 
such a Dolicy. But ours was a lone 
voice. The world would pay little 
heed to our counsel for sanity, amity 
and goodwill. Let ‘none misunder­
stand us. We did not tolerate aggreip^
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We supported whole-heartedly 
U.N.O. in their resolve to give no 

flQiaarters to the aggressors. Thou.^h 
twwR X'Ould hardly suppress our astonish- 
imatnl at the alacrity with which the 
J3R(crrth Koreans were declared as 
■lacyprgssors and our amazement was of 
m o  mean dimension when we found 
ttue International Binocular focussed 
mi different angles for observing two 
ndentical situations, we still supported 
emhesitatingly the U.N..O. decision on 

Korean question. What we did 
Dt. what we could not support was 

decision to cross the 38th parallel, 
'!&iecause we feared that such a step, 
in  all likelihood, would defeat the very 
<arf>)ectives of the Korean War, namely 
Uputting n stop to aggressive tendencies 
and preserving World Peace. I, there- 
.ttane, maintain that this House fully 
jeBitares the anxiety of the President 
Bbat the world appears to stand peril- 
«OBly on the verge of War.

'Here I should like to make one 
«ftiservation in regard to our stand on 
ISbe Korean issue. In my opinion our 
'jwewpoint on this question needs a 
lU lle amplification, though the Prime 
Minister has clarified it more than 
tm re. The mere fact of our support 

the U.N. Resolution on Korea does 
entitle any one to conclude that 

wme support the Syngman Rhee Gov- 
«TTiment of South Korea or that we 
fwU tolerate this unpopular, unrepre­
sentative and repudiated regime to 
continue to rule over South Korea or 
t o  establish its domination over the 
Worth Korean people. As the House 
M  aware, the Syngman Rhee Govern- 
jcwent was not able to get South Korean 
JV ople’s confidence in the elections 
that were held prior to the North 
Korean Aggression. Thus, this regime 
is an unmitigated, unadulterated, un- 
•wanted incubus on the Korean people. 
And it does not deserve either our 
support or sympathy. It is the duty 

oT the United Nations Organisation to 
free the Koreans from this nightmare.

The President in his address has 
4ouehed uoon the general International 
situation with a breadth of vision and 
deep understanding which characterise 
OUT Foreign Policy. The attempts of 
mir Prime Minister for the preserva- 
toDn of World Peace brine forcefully 
tst my mind what the Father of the 
Nation said more than thirty years ago. 
^ i d  he:

' ‘I am standing on the top of a 
volcano trying to turn it into a 
hard incombustible rock. It may 
erupt any moment. That, r>las, 
has been the fate of every Re» 
former” .
Today Jawaharfal might as veil re- 

jjeat these immortal words. People on

the International Stage have criticized 
our foreign policy. They have shown 
their inaptitude to feel with us, to 
understand us, to appreciate us and 
to strive for peace along with us. I 
do not know if it is our misfortune or 
theirs. But I hope, the House will 
agree with me, that it is more theirs 
than ours. Even so, we too will have 
to pass through the fire if the East- 
West-Partisanship sets the world 
ablaze. As the President has said, 
“This Parliament has expressed its 
will to peace on many occasions” . This 
will to peace does not warrant our 
taking sides except on the merits of 
each case presented before the Inter­
national Forum. I would like to take 
this occasion to dispel the cloud of 
misunderstanding which surrounds our 
foreign policy as a result of the un­
willingness of the interested parties to 
understand us. It is true that our 
Prime Minister has resolutely set his 
face against group-alignments in the 
International sphere. Why? For the 
mere fun of it? Is it merely the flash 
for originality that has lured him into 
persuading this House to adopt this 
policy? If any one thinks like this, 
all I can say is that he has lost his 
balance, that he refuses to see the 
very obvious, that the candle -)f his 
faith burns dim.

Let not this Hon. House forget that 
we had no foreign policy of our own 
worth the name when we took over 
this country’s administration on the 
15th August, 1947. Till that day India 
had no foreign policy except the one 
that was laid down for it by the British 
Foreign Office. The onerous task of 
evolving our foreign policy, consistent 
with our dignity as an independent 
Nation, consistent with our interests, 
traditions and teachings of our Master, 
fell upon Jawaharlal Nehru. A
lesser man cuuld not but have chosen 
to adopt the line of least resistance, 
which was to fall in the trap of this 
or that group. Our Prime Minister 
was quick to realize the danger of 
losing our very soul if such a policy 
were adopted. If we joined a group 
or a bloc, we would, perforce, have 
had to ditto what the big Brother in 
the group dictated, irrespective of 
whether Truth and our National 
interests could be sê ’ved by obeying 
the big Brother’s uknse. Was such a 
situation desirable from the point of 
view of our country’s interest? Co\:ild 
we tolerate, even for a moment, the 
adoption of a foreign policy which 
would make us a marionette in the 
handr of a group, which would deprive 
us of the right to examine each Inter­
national question on its merit, which 
would compel us to fall in, blindfold, 
with the arch manipulators of Inter­
national events? Shall we have
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been able in this way to serve
the cause of peace? No, Sir, such
a position was infra digniLatem to our 
national prestige, to our national 
honour and to our sense of propriety. 
Such a position, where we at least
could play the second fiddle, and that
too on the tune set for us by some­
body, would do terrible violence to 
our Country’s desire to hold to truth, 
deified by the Father of the Nation 
as Satya Narayan as Truth God or God 
that is Truth.

And then, ours is a Congress Party 
Government and the great Congress 
Organisation has not been without a 
foreign policy of its own. There, 
again, it was Shri Jawaharlal who, 
under Bapu's inspiring leadership, 
gave to the Congress a foreign policy 
which brought us in closest contacts 
with the fighters for freedom all over 
the world. That foreign policy which 
the Indian National Congress in its 
non-offlcial form pursued for wellnigh 
two decades was more or less of the 
same hue with which our present 
Government's foreign policy is tinged.

In the speech of the President there 
are many questions like the Tibetan 
and the Nepalese problem and the 
Indo-Pakistan Pact about which I 
would have liked to say something, 
but as my time seems to be up, I 
would not like to take any more time. 
1 would, however, request you, Sir, to 
give me a few minutes in which I may 
say something about the Indo-Pakistan 
Pact, because that is a question on 
which I would like to say something 
before this House. The President in 
his Address has said:

am glad that as a result of 
the Indo-Pakistan Agreement of 
April 8th, 1950, there has been a 
gradual improvement of conditions 
and a flow back of migrants to 
their original homes**.
I would like to say something about 

this aspect of his Address.
This Agreement is commonly known 

as the N^ru-Liaquat Pact. We remem­
ber still how furious was the con­
troversy that raured over this Pact. I 
frankly admit that I was sceptical 
about the results of this Pact. I know 
that many of my colleagues in this 
House were uneasy about the step 
which our Prime Minister took at that 
time. On his part it was an net of 
faith—faith sturdy, undimmed and un­
shaken in the gloom that surrounded 
us at that time. Time now seems to 
prove that he was right and that we 
who doubted the wisdom of his action 
were wrong A factual statement of 
migrations of the Hindus and Mussul­
mans from West and East Bengal W'ill 
convince thp critic*  ̂ ♦baf this much- 
maligned Nehru-IJaoua* Pact ĥ ŝ 
ten d ^  to ease the situation and that

it has helped greatly both the com­
munities in getting bagk to their homes.

The figures I give relate to the 
period between 7th October, 1950 and 
6th November, 1950. The number of 
Hindus going from West Bengal to 
East Bengal is 2,36,181 and that of 
Hindus coming from East to West 
Bengal is 1,76,718. This shows that 
the number of Hindus going back to 
their homes in East Bengal has a pre­
ponderance over those who are coming 
out of that place. The difference of 
59,468 over a period of one month can­

not be considered either negligible or 
only a result of an off-chance. Take 
the case of Muslims also. During the 
month 84,226 Muslims came from East 
to West Bengal and 76,527 went from 
West to East Bengal. This shows 
that those who went from this side 
are less by 5,699 than those who 
came to resettle in their homes here. 
Surely this is a sign of returning con­
fidence. Also, this is a vindication of 
the Prime Minister’s policy.

Sir, I am conscious that I have not 
done full justice to the Address of 
the President. Having taken so much 
time of this House I will not now 
attempt to touch upon many other 
aspects which are in the Address. I 
am grateful to you. Sir, for showing 
so much indulgence to me. I am 
grateful to the House also. Sir, I 
move.

Ajfar. Speaker: I was just thinking 
as to the best way of having a real 
debate on the various points involved 
in the Address. I have received 
eightyeight amendments— of course, 
there are not eightyeight persons to 
move them. Thev can as well be 
grouped under various heads such as 
for example the food situation—but 
we are setting that aside—elec'ions, 
rehabilitation, Tibet and Nepal, some­
thing about scheduled castes, some­
thin cf about Kashmir, controls, ^nd the 
others are miscellaneous. T would like 
to know whether the House would 
wish to take each one of these heads 
for a discussion for an hour and a 
half and so on. so that whatever 
Members may have to say on a oarti- 
cular point may be said in a pointed 
manner.

An Hem. Member: Then the same 
Member will speak on so m'^nv heads.

Mr. Speaker: Fortunately the aniend- 
ments are not overlapping, though the 
persons are. What I fe^  is that if 
one has to speak on all the points 
that have been raised in the various 
amendments within a short spacc of 
fifteen minutes, it is impossible to do 
any justice to any of the subjects. 
But I am leaving the matter to the 
House. If each Member wants to 
speak on all and sundry, I have no
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•bjertion. But, I shall strictly enlorce 
the time-limit.

Pandit Balkrishna Sharma: You
may leave it to individual Members 
to choose whatever they like, but if 
you lay down this procedure it is 
likely that Members may feel, if they 
wanted to digress to some other 
subject, that they will be debarred 
from doing bo.

Mr. Speaker: I am not trying to lay 
down any limits. 1 am merely invit­
ing the attention of Members to the 
aspects of discussion which should be 

tb my mind.
SUri Jnwabarlal Nebni: itay 1, Sir, 

respectfully agre« with you that a dis­
cussion in which every Member speaks 
aibout every subject is not a disctii- 
sion; it does not draw the attention 
o f the House or the country to any 
particular topic; it is too digressive 
and discussive. If it is possible to 
concentrate on a few important sub­
jects and have a discussion on them 
it will be very desirable. Well, per­
haps the most important subject be­
fore us in which the House is very 
much interested is the food question. 
You have just said that it might be 
preferable to discuss it later. Another 
question in which the House is no 
doubt interested is international affairs 
taken as a whole. Then there are 
other questions: elections, I believe. I 
do not know whether the matter Is 
coming up in the form of a Bill before 
the House and whether it Is necessary 
for us to discuss that Question now. I 
would submit that there is no parti­
cular need to talk about elections at 
this stage. We may take three or four 
groups of subjects: foreign affairs,
food, rehabilitation, controls—that may 
come under food. As far as I can see 
the subjects fall more or less under 
these three or four main groups. If 
the House so prefers I am prepared 
to give some other time for foreign 
alTairs. That is to say, if the House 
discusses food which is an important 
matter tomorrow, the foreign situation 
is developing and I shall be glad to 
come to the House later and we can 
discuss it.

Pandit Kunzni (Uttar Pradesh): I 
think the suggestion made by the 
Prime Minister is excellent. I wanted 
to sugtyest myself that he be good 
enough to give us a separate day for 
the discussion of international affairs 
which have assumed jrreat inr>portance 
at the present time. We are deeply 
interested in certain aspects of it and 
I felt that in the course of a general 
debate on the Addrc='? it would not 
be Dossible for us to drt justice to the 
subject. I hope therefore that the 
House will ffladly avail Itself of the 
Prime Minister’s offer to allot a

separate day for the discussion of inter­
national affair?.

Mr. Speaker: The arrangement pro­
posed comes to this, that we discus's 
all and sundry, the other subjects, 
today. Tomorrow we discuss Food 
and then the foreign policy or the 
International Affairs wiU* be discussed 
on a separate day later on.

Prof. Eanga: It may not be possible 
for us to conclude our debate on 
foreign affairs just in one day. I 
would, like to request the Prime 
Minister to just watch how the debate 
proceeds, and if he could possibly give 
U9 some more-time, he should accom­
modate m

BIr. Speaker: There is force in the 
argxmient. Let some time pass andi 
then we may discuss the international 
affairs.

Dr. Deshmukh (Madhya Pradesh): 
We shall discuss today whatever w e 
like.

Shri Jawaharlal Nehru: If neces­
sary, we may have a day or a day and 
a half for this.

Mr, Speaker: As I was saying the 
position is this: We shall not discuss 
today either food or the international 
affairs. Food we shall discuss to­
morrow and then the other subjects 
are there, elections, rehabilitation, 
Scheduled Castes, controls etc. and 
they may be discussed.

Shri Kamath (Madhya Pradesh): 
May I ask whether the debate pro­
mised some time in future during this 
session will cover not merely foreign 
affairs, but also defence?

Shri Jawaharlal Nehrti: No; it will 
not.

Shri Deshbandha Gupta (Delhi): I 
would like you to include Part C 
States, in the list of subjects because 
this is the only occasion when we can 
raise a discussion on the future of 
Part C States.

Mr. Speaker: That is perfectly com­
petent so far as the amendments go. 
Now with this aerreement, T shall call 
upon Shrimatl Durgabal to support 
the motion.

i r m  T T  5f t  a f l r

ftnrr >TirT yyvr
3Ti  ̂ fiwr f  I

^  ^  t  Pp aTTJr ^  
JIT<̂  t  ?1T



t  I #  jr»T ^  3 iR  >rrT-
JTrsff ^  ^  <JPFT?r 1 1

^  iT  ̂ amnTiT«r 3tpt ?» 
ffl'S fr̂ TT I  I ^  ^  STM
f?T  ̂ «f ^  amr ^  ^imr t  
«Tt vr ^  ?*r % f̂ TJrr 
5 1 a r r a R w  iff a m #  ^  ^  

vfeT  % ^fesT wftit# OTfNw ^
*if ?  ^  ®iviv sftr TTf
iW lft  f  1^  fT  tft 9 T W
>pk# % ftw? srtT’ft «i»MfÎ n stFrt 
®ftr an?*rfiw ^ TT f t r ^
VT% ^  >PT VtfSRT
^>ri

% f?(T5 ^nr frr ^
^ 1?^ apTrtft 

55? ?nr ?»rrt ^  «iW  'jft
# f?  JT? % 5TT ?ft ftfr ^

^  ^  ^

STTTT 3rtf<rti!W  ̂ 5T ^  aflT an#
^  *rnf jt l̂i i

^  rns?^ # an#
#  <g[M̂  f t  | iftr firrt

Tl̂ Sfwr # ?*T ^  t  f ’T
TO TT ^  y feqrtqf ^  a fir  
^  ? rm r  i *tpt |
W t«ff %  ?TPT, ? n f t  I v f  %  m ,  

ifpft TT« j f  % ?rni 4?ft 
M t  r̂ ôrr ^  jfMIr ^
«ftr ^  !jfr f «  vt ft wfiw

# <T»Tt f»T ansft ^̂ nft̂ wr 
^  (Barter) !|^ i

# fir  % 
m>t#, TffeiTT  ̂ (Parliamrot)
%  a m # ,  m s j  ^  ?TT!rr5r a r k  

*nr^ 55TI# aftr 5ift?r ^
^  ^  ^  *pijtT ^  ^  jns7 
^  t  ^  ^rft flTfriT

t  I ?*r an# <it̂ «(Ri vt
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W  ^ r l f t w w
fgwRT

<̂.ilj( TT m O ^ i ^ aftT;^  vn ff *Ft ^T#
‘ ^  *1̂  'Jtt" 
"jTT ftr̂ .m I

JT? ^  ft5# sri 
^  ?I?r t  5*T W  ’T’R T ^  
•Tt aftr «m m  f t  ^  ^
*HI^ Sjftw #'BT % W  5

^*T ^ ^?n  w  annv d*r, anfhr 
fiiw w  1 1  »ir« N  !f!iTrr airiRft t  
ft> f*T #?ri3ff *ifl' a f ^ -

«irfw % ift in r ft  HfTtftTfgf ^  
Twr ^  aftr jprro ^  ■awl̂
% ftm r  «TT annjT ^  i 

W  »T>raRT % i^«T %«PT fIT 
#tfir VT aî [BT'’r Tt 

f, TO % ^  # *rt ftw WTWfwr 
?Rf vn>t ftw ^  I  afk

t  ^  ?*nft f t i ^  
#H^ aspRH «i5t t , ?ft ^  ?T2W?n 
m? ^  adHcif Jr̂ lf t ,  
TT*5 WW1W TT^ ^  !IZW
#H?r t  •

(M r. Deputy Speaker in the Chair)
# jj fr ’flf?I % ar̂ - 

ar«r #  ?5^T ft r v #  i[>nt anr#
'sM p rH n  f  I f * T  H  J T f  P r ? W

fiP T T  t  f %  T O  w k  ‘t r ^ r f «<r<i »A'

#  f t  lyp %aftf%Tir
afttapftftrw Vt VT ?»T ansft 
m r irm## afrc t o  Tftft«?f<r ^
TT ^  an>Tr P̂*nr an# it̂ it̂  i artr 
^  vsc# #  5»T «frr^  5nwt #  «rf 
»»r̂  an^t fST<him ^  ift
*T̂  «F^ I

^  VipfT wn$5ft ffiir  fHrO
W w  sftftr w  «# »  wmrrr
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+<11 aftr 5 'WT v ( w  itctt  ^  
■injt t  I #  f  %  5 i T R t  Jftfw  ff

«r>ff ^w nr f ,  qrsg ^
^  3i^«'<wi irff s m r  ,

^  ^  TW IIT <W TT HTPft-

^ <T? arrt' I
^  f t m  5*rrt xrs^ ^

1 ’TT̂  ^  ^  f»T^ <ft,
fsrsTT % ann^ #  ansr % 3tfji

« n i  ^  TT 3PT# <T5^ ^
-trT a rrw r  ^  ftjjr 

■fif’TT sfWWwJT (provocation) 
^  I ?*r t  3flT snwT «p?^ f
■f% ^ r r  <r#sft ^
■Hi«n*ifli ^  v m  #  3T7?ft ^

3fk ^  gw ft? I  ftf 

^  sTJHsr #  ?n>55?rr i
^ ^ o r  ^

TRir % Ji% 3ft fifm ^  
^  T( A ’ aTRlT«(T»iT jf ,

^̂ nnr »̂ ft «nft ^  % tpRo^

^irrer ^  ^>y <̂77̂
iw rft flxinx TT I  aftr

I  STJ(W<‘«r ^  ^  7T TF-iT 
ift, sTirr % jrfw ftrfJr?nT gspn^

{Dictator)^ ^   ̂
^RPT ^  ^T»IT)T ^  ^  fsfij^or

^  ^  3ft arrari t̂ afk
WfRTT ^  ^  #  arrjr <n,
3TT?m JTT T ^  t  I m r  ^  

TT̂ f̂ rrT # ^irrft fHR ITTCT 
*ift ?rr<t *ft*rr ^ arr^t

?T»T̂ t3f1r ^  rTTqi fw r f , ?n?r ^  
?r»?w  t .  ^  11 »T5 ?r>
I  Pf 3»  ̂ ^  % 3 1 ???^

^  ^Rft
3TTTW 3R r * 5'hr (tfwraff # 'T j^  
vr f>T5y ?t^»it afiT
3TT  ̂ n̂rprraff ^  fw 
^  ^  T|>ti ^  f
f% ^  P̂T f?Rrr ^  aftr sraw

j f  ftr an#
^  Pp snfff?r̂ > fir<rf̂ nff % 
^  7T ift ^RT >1̂  <̂TT Pf 
f»T I W ? .  UTfT aTR^nk I 

^  '!fl’?'>rr >̂T# % JT? ^  ?t»TT, 
5iT 3n ^ v t « r T ? r ^  afh:«F»T 

3T<ft3 f >rnr ?r ^  >̂ht ^
^ r  I

5 #  «PT*T I  I t  JT^ T R T

f  f¥ 5*rrfl: ^rtsrrr #  ^
«rry srV^ff (MuIti-purfX)R6 pro­
jects) 3tq#?r«r^ I
«f^ (Projects) 3rw»l ?ft

?5 ?r T*T ?t ^snM I 'jv %
n̂r*T ^  3|t<7 ^  n<*> ft*T

PtzT# ^  »TT!ft 'Tt’ft 1 J15
*Flftr5T t̂ *P n̂rpTT ^ P>î i
^  1?^ ^  t  aftT ^  t 3H?rr ^
isinw I 3rrsr sriwr ^  
m v R  «T??ft 1 1  fmft 
^ vw *»T T *rr f3T?i% ^ r̂r
«rrm*rc«r ^  a??T ift ^ift
% ^  ^  ^ I

?»TI  ̂ ^RT *I>fV ^5f»
^ ^  ĴTî  n ^ R r  ? 'n:

^  aftT g?5m< ^5T |t3[
^  «TT ^  ^  ^  ^

5T  ̂ T̂ T t ,

^  5 T ^  f * r w  t .
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WW1T <fT ftWRT

Pp !T JW I #' g’Hit *15 *n̂  
i m  fepRft f  sftr f  ftr

iM<h=TT (Propagamla) farr t sftr 
TTJf’Pxr ^  5T̂  ffaiT t  3% 

^  ^  8(<pft TtftRT T t  ^

arRnT fr??n qt*TT i

^  *f 3fT# ^ n w t  

^  f v ^  P̂Ti I >3*^^ fv  

3fl^ 3 T ^  ^  55’f>T

3 fT »m ft ! T f « I T  ? T T  ^  I f R T

# |̂?r sr^  VTTH 5t*iT I Jjf 
s n w i v  *i>nT 1 1  JT̂  V R  ?r r ^  w t t  

^  ^  s r ^ t  I « f t e ^

^  15T 3rr^ r̂ TPT )!R>r ^

>̂TT?rr JTT (Con­
stituencies) ^  ^  % ^ir
fww 5T̂  ^ «rraT I 5ft win »fi»r 

^  ftlfecT ?»TTO
11 aflr «|̂ fr ^  3fr 

r̂rfbrf t ai'nrr s??«r ?t»tt«<i tt# 
sppft 'Ttif? (Parties) ^  9fW*lT- 
(organiBe) «Frt w 

arai>T5r fimr ^  i n amiT f Pf
5TT 3ft ĴT I*r rft

fjr̂ nr g’g n̂ni ^  «wr< f̂?r
3T^ nr?  ̂ >f aftT 
T i s n l ^  <TTif5r ^  I f ?  ^  T T  »»>PT

ftr̂ JTT It  ^  awwra

f^ i I TT<-?<?%  ̂ 5ft
«fl?T ^  »̂T pF2n I w  ̂

fn^^i I

#  31^ ]̂TT ^7g5r g I

n^Tftr # am  ̂=!7?j Pp 7ifwn-

ir?? V #, f?r Ir̂ nr (Ses­
sion) 8fk ^  <!>̂ >T?f*r ^  fww
(Bill) ^  srraNt i  ̂ arfr ?w 

^  TT *15 ^
v>t firw aftr vjtw ftrw 

^ M a n ^ i t  I ^srm r fr o f t^

w k ftW R T  TTilftfpF 5*Trtt
Pt aftr fl^r Pf> wl’ r 
gsr W  ^  f  35T ^  WRT *T

irnr 3?t *Ft 3ft w h i f t l  «rfk 
3ft ?*rrtt arrPnii aft^ mtrrfiTv s w w r  
^  jfj?r ^  f t r ^  'r  ^  3rr^ «ri%

f  w  ^  W r  I 4  ^RTf %

^RT *FT 9JT*fJT g I

(English translation of the above 
speech)

Shrimatl Durgrabal (Madras): Mr. 
Speaker, it is a pleasure for me to have 
an opportunity today of supporting the 
motion of thanks that has been moved 
here to express obligations and thanks 
for thQ President’s Address. It is for­
tunate that we have got such a presi­
dent ns can fill our hearts with the 
inspirations of peace and self-confl- 
dence. In reality, we badly require 
such .inspirations today. We have 
achieved our independence in an extra­
ordinary way. While achifjving that 
independence, we have shed our blood 
but have not caused others' llood to 
flow. E\̂ en today a number of disas­
trous calamities such as earthquakes, 
famines and floods etc. have come 
across our way. Relying ful'ij' in our 
inner force and self-confidence we will 
attempt to meet these miseries as well.

While we were fighting a Wdi ai;aintit 
imperialism, which was a novel event 
in world’s history, our leader, Gandhiji, 
taught us to become brave and not to 
lose self-confidence in any way. We 
should stick, he said, to our path to 
truth, whatsoever the circumstances 
may be. The same message has be<?n 
hinted to by our President. The Father 
of the Nation di.sclosed to us n w.-iy 
which, if followed, can enable us to 
fare the diffic ulties smoothly, Wc can 
achieve that by keeping fnencliy terms 
with c)il countries and nations and by 
doing fiway with the policy cf hatred 
towards (others. Wc .*̂ hull not; barter 
our independence for the sake of mo­
mentary gains under any ciicnmstancctf*
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[Shrimati Durgabai]
Our President has put before Parlia­

ment a list of certain works which our 
Government propose to undertake and 
which are meant to strengthen our 
nation. On behalf of Parliament, we 
wish to assure him that wo have full 
confidence in the Ministers chosen by 
him and Parliament will givt its entire 
co-operation to get these works done.

It is very fortunate for us that we, 
our Republic and the people of India 
have the privilege of having these two 
great personalities as leaders in whom 
people have unbounded love and \m- 
limited confidence. People of India 
know that only by. the joint 
of these two great leaderg our inde­
pendence can be well deftended and bur 
country can advance towards the 
height of prosperity.

My ftiend, Shri Balkrishna Sharma 
has already spoken much about our 
foreign policy which we have bi^n 
following since the birth of this Re­
public. He told us that our foreign 
policy is based on neutrality but this 
neutrality is not that of a weak coun­
try but it is a neutrality of a strong 
nation.

[M r. Deputy-Speaker in the Chair.]
I am aware that man> ditl^cultles 

will confront us in persuanre o^ this 
policy. We have decided that we will 
form our opinions after judging merits 
and demerits of each of those parti­
cular circumstances and will take fu:r-. 
ther steps only after that. In doing 
so we will never barter our indepen­
dence for the sake of momentary gains.

I wish to say that the aim of our 
foreign policy is not only to enhance 
the trade and maintain security. I 
agree that both of these are the main 
features of this policy, but we should 
not follow any such policy as may 
make us partisans of one party or the 
other and put us in great troubles.

What is happening in the other coun­
tries of the world in the absence of 
such teachings as were imparted to our 
country and the nation under the 
leadership of the Father of the Nation? 
For no reason, China has attacked 
Tibet, one of her neighbour countries. 
This aggression has been made without 
any cause or provocation. We wish and 
hope that our Government will use her 
full strength in maintaining the free­
dom of our neighbour country, Tibet, 
and I hope that they would be success­
ful in their attempt.

I am optimistic about our Pro.sident’s 
message to Nepal State given in his 
Address. Being short of time, I can­
not speak much on that, but it is the 
pledge and policy of our Government

that Democracy may rule there and a 
Government responsible to the people 
may be established. The reins of the 
Government in the hands of a Dictator 
will mean an open invitation to those 
forces which are invading Tibet today 
on pretext of freedom and equality. 
After having said so much, our Presi­
dent turned our attention from the 
northern frontiers of India t ; our own 
internal problems such as food problem 
and food deficit. It is true that until 
the internal problems of our country 
arc solved, we will get little time to 
communicate our voice to the interna­
tional organisations because we will 
be e o g r o s ^  in BolyiM Qur owa domes> 
tic jjrdb l^4 . Th^eiSre, I want, that 
we should tftkt steps to achieve, that 
end. We are glad to learti from tne 
President’s announcement that )n spite 
o f such natural calamities 19iS2 will be 
our target year for purpose of food- 
self-sumciency. It will not be achieved 
by mere announcements. Let us not 
waste food. Let us consume less. Mere 
appeals will not serve the pjrpose.

We have to work. I admit that our 
Government have undertaken many 
multi-purpose projects. Our difficulties 
will lessen a good deal on the comple­
tion of all these projects. During this 
period, India will have to endeavour 
to check starvation. This is a horri» 
bl€̂  problem which can be solved in 
only one way and that is strength of 
the people. Today this strength seenis 
to have disappeared. Therefore, our 
Government should do such things as 
may create an atmosphere in which 
people may devote more time to con­
sider over the food problem. .

While speaking and expressing thanks 
on President's Address in February, 
the present Food Minister, Shrl Munshi, 
had remarked that those people who 
were anxious to work were not getting 
opportunities. They have no srope and 
as such Government’s attention ought 
to be drawn towards it, so that the 
Government might do something or the 
other. I remind him of the same and 
ask him as to what has so far been 
done to that effect. Only propaganda 
has been done so far and no construc­
tive programme has been started. He 
will have to make efforts himself and 
give it a start.

Coming Elections have also been re­
ferred to in the President’s Address. 
He disclosed that the next Elections 
have been postponed from April-May 
to November next. It is true that 
many preliminary arrangements hcve 
got to be made before the Elections and 
it is a very important work to do. It 
is not only an office routine. Mere 
completion of Electoral ro?ls does 
not mean that the whole work is
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finished. In the same way, the delimi­
tation of the constituencies is not all 
that is to be done. Our prime duty 
is to educate those who are io take 
part in these elections. Many political 
parties will be given full time to com­
plete their own arrangements and to 
organise their respective parties.

I hope that our . Government will 
make the best use of the period at our 
disposal upto November-December and 
other political parties also will have 
no opportunity to complain that they 
did not get a chance. Therefore the 
President will get full co-operation of 
Parliament for postponing the Elec­
tions.

I wish to say one more thing. In the 
course of his Address, the President 
said that several other important Bills 
would be moved during the current 
Session of Parliament. As far as I 
could understand, he meant the Hindu 
Code Bill and Industries (Development 
and Control) Bill. I hope and believe 
that our Government would have the 
strength and the courage of defying 
those who oppose them and would en­
act such Bills into Laws that are 
beneficial and are likely to lead our 
economic and social status to the peak 
of prosperity.

Sir, I support the motion.
Mr. Deputy-Speaker: As many as 

88 amendments have been tabled. The. 
amendments need not be read by the 
hon. Members. I shall take them up 
and if the hon. Members are intent 
upon pressing the amendment, they 
may kindly rise in their seats and in­
form the House that they are intent 
on pursuing the amendment.

Shri Nailniddin Ahmad (West Ben­
gal): Amendment No. 1: there has
been a compromise with regard to that 
matter. We will hear tomorrow. It 
stands over. I will move my next 
amendment.

I betg to mov^:
That at the end of the motion the 

relating to food.
**but regret the decision of the 

Government to postpone the elec­
tions” .
Prot K. T. Shah (Bihar): I beg to 

m ove: '
Thai at the end of the motion the 

following be added:
“but regret that sufflcient appre­

ciation has not been shown of the 
progressive failure of the policy 
of partial controls over the produc­
tion, tupply and distribution of 
tlM 6aM3itials of life, ittcIudiDg

foodstuffs and clothing, and the 
consequent growth of corruption 
ir innumerable forms and increas­
ing degree in the administration of 
the country’'.
I also beg to move: ^
That at the end of the motion the 

following be added:
“ but regret that the abser^ce of 

any mention in the address of any 
steps intended to be taken by Gov­
ernment for implementing the pro­
visions of several articles in the 
Constitution, under the Chapter of 
‘Directive Principles of State 
Policy*, designed to improve the 
standard of living of ihe people, 
and to secure to them a full meas­
ure of social justice and human 
equality” .

Sardar Hukam Singii (Punjab): X
beg to move:

That at the end of the motion the 
following be added:

‘‘but regret that on the question 
of compensation to the refugees 
from the West Pakistan for the loss 
of their proi>erties the policy of 
the Government and the jutter- 
ances of the responsible Ministers 
thereof have shown a lack of con­
sistency resulting In disappoint­
ment and the consequent inability 
of the persons to rehabilitate them­
selves’*.
I beg to move:
That at the end of the motion the 

following be added:
“ but regret that the measures 

so far adopted for the I'ehabilita- 
tion of refugees have been very 
inadequate, half-hearted and halt­
ing resulting in continued miseries 
and hardships to the millions of 
unfortunate migrants from the 
East and West Pakistan*’.
I alto beg to move:
That at the end of the motion the 

following be added:
“ but regret that very little effort 

has been made during the year 
to obliterate the foreign posses­
sions from the nvap of India”.
Shrl Jaipal Singh (Bihar): I beg to 

move:
That at the end of the motion the 

following be added:
“ but regret that no mention has 

been made in the Address of any 
intention to give efletft io the 
ipecUl piWklaiia ivtellaf lo  nfih
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[Shrl Jaipal Singh]
duled castes and scheduled tribes 
according to Part XVI of the Con­
stitution**.
Shri Sarangdhar Das (Orissa): I beg 

to move:
That at the end of the motion the 

following be added:
“ but regret that tbe Government 

have not taken any steps to with­
draw the various Sections of the 
Criminal Procedure Code and all 
other Acts, which severely curtail 
the civil liberties of the people of 
India, and which militate against 
free and full education of the electo­
rate, preliminary to the holding 
of free and fair general elections*'.
Shri M. L. Gupta (?Iyderabad): I

shall move my amendment tomorrow.
Mr. Deputy-Speaker: Amendment No. 

39.
Shri Tyagi (Uttar Pradesh): I am 

anxious to get a reply from the Minis­
ter with regard to the suggestions in 
regard to the failure of Government 
to encourage and foster an opposition.

Mr. Deputy-Speaker: It is for the
hon. Member to make up his n)ind 
whether to move his amendment or 
not and not to get inspiration from the 
Chair. I would like to know whether 
the hon. Member is moving his amend­
ment or not.

Shrl Tyagi: I am not moving.
Shri Syamnandan Sahaya: Amend­

ment No. 47. There are two parts of 
this amendment: one deals with inter­
national affairs and the other with 
food, I shall move tomorrow the part 
relating to food.

Shri Frank Anthony: Amendment
No. 52 may be held over.

Shri Ramath: I beg to move:
That at the end of the motion the 

following be added:
“ but regret that, despite the 

admission that ‘the world hunger­
ing for peace, appears to stand 
perilously on the verge of war,’ 
the Address has failed to deal with 
the immediate problem of secur­
ing the peace and integrity of the 
country against internal and ex­
ternal dangers, and has failed to 
rouse the national consciousness 
to the urgency of the situation.”

Sardar B. S. Man (Punjab): No. 78
I am moving today and 79 I am hold­

ing over for tomorrow. I beg to 
move:

That at the end of the motion the 
following be added:

“but regret to note that no men­
tion has been tnade about tlie intro­
duction of democracy in Part B 
States particularly in the border­
ing State of PEPSU where there 
is not even a popular Ministry**.

Pandit Kunzm: I shall move amend­
ment No. 83, but not amendment 
No. 82. I beg to move:

That at the end of the motion the 
following be added:

“ but reipresents that in the chang­
ed circumstances of Asia our de­
fence forces should be strengthen­
ed so as to be adequate to secure 
the safety and freedom of the 
people of India” .
Mr. Deputy-Speaker: Amendments

moved:
That at the end of the motion the 

following be added:
“but regret the decision of the 

Government to postpone the elec­
tions**.
That at the end of the motion the 

following be added:
“but regret that sufficient appre­

ciation has not been shown of the 
progressive failure of the policy 
of partial controls over the produc­
tion, supply, and distribution of 
the essentials of life, including 
foodstuffs and clothing and the 
consequent growth of corruption 
in innumberable forms and in­
creasing degree in the administra­
tion of the country**.
That at the end of the motion the 

following be added:
“ but regret that the absence of 

any mention in the address of any 
steps intended to be taken by Gov­
ernment for implementing the pro­
visions of several articles in the 
Constitution, under the Chapter of 
‘Directive Principles of State 
Policy’, designed to improve the 
standard of living of the people, 
and to secure to them a full 
measure of social justice and hu­
man equality’*.
That at the end of the motion the 

following be added: '
“but regret that on the question 

of compensation to the refugees 
from the West Pakistan for the
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loss of their properties the policy of 
the Government and the utt;erances 
of the responsible Ministers there­
of have shown a lack of consisten­
cy resulting in disappointment and 
the consequent inability of the per­
sons to rehabilitate themselves.”
That at the end of the motion the 

following be added:
“ but regret that the measures 

so far adopted for the rehabilita­
tion of refugees have been very 
inadequate, half-hearted and halt­
ing resulting in continued miseries 
and hardships to the millions of 
unfortunate migrants from the 
East and West Pakistan*’.
That at the end of the motion the 

following be added:
“ but regret that very little effort 

has been made during the year to 
obliterate the foreign possessions 
from the map of India*'.
That at the end of the motion the 

following be added:
“ but regret that no mention has 

been made in the Address of any 
intention to give effect lo the 
special provisions relating to sche­
duled castes and scheduled tribes 
according to Part XVI of the Con­
stitution” .
That at the end of the motion the 

following be added:
“ but regret that the Government 

have not taken any steps to with­
draw the various Sections of the 
Criminal Procedure Code and all 
other Acts, which severely curtail 
the civil liberties of the people of 
India, and which militate against 

’ free and full education of the elec­
torate, preliminary to the holding 
of free and fair general elections .
That at the end of the motion the 

following be added:
“ but regret that, despite the ad­

mission that ‘the world, hungering 
for peace, appears to stand peril­
ously on the verge of war,* the Ad­
dress has failed to deal with the 
immediate problem of securing 
the peace and integrity of the 
country against internal and ex­
ternal dangers, and has failed to 
rouse the national consciousness 
to the urgency of the situation” . 
That at the end o f the iTJOlion the 

fo llow in g  be added:
“ but regret to note that no men­

tion bar. been made about the intro­
duction of democracy in Part B 
States particularly in th^, border­

ing State of PEPSU where there 
not even a popular Ministry” .

That at the end of the motion the 
following be added:

“ but represents that in the 
changed circumstances of Asia our 
defence forces should be strength­
ened so as to be adequate to se­
cure the safety and freedom of 
the people of India” .
Shri Hnssain Imam: Sir, what is the 

programme? Will “Food” be discus­
sed to-morrow and...........

Deputy-Speaker: Yes, and there 
Will be a separate day for “Foreign 
Relations*'. Pt. Kunzru.

Pandit Kunzru: My amendment runs 
as follows:

K j  motion thefollowing be added:
“ but represents that in the 

changed circumstances of Asia our 
defence forces should be strength­
ened so as to be adequate to se­
cure the safety and freedom of 
the people of India.**

Sir, we shall have another opportuni­
ty of discussing the changes to which I 
have referred in this amendment. But
11 must be plain to every cne that they 
require great vigilance on our part. 
We must be watchful, very watchful, 
in order to see that our vital interests 
are adequately protected. For a long 
time we regarded our North-Western 
frontier as the only frontier that we 
nwd take account of. But owing to- 
the developments that have taken 
place in Asia we have become aware 

North-Eastern frontier and the 
need for taking proper measures for 
Its security. The Great War for the 
first time reminded us that the North­
Eastern frontier could no more be 
Ignored than the North-Western fron­
tier, and the events that have taken 
place recently have made us reaUse 
more forcibly that we are faced with 
a situation that requires the adoption 
of active measures by Government in 
order to see that neither the integrity 
of India nor the safety and freedom of 
our people are affected by wh^t has 
taken place. Sir, there are rrany 
directions in which efforts will have to 
be made in order to orovlde for our 
adequate security and in order to 
decide what we should do and in order 
to safeguard our interests, we must 
take account of our re.sponsibilities. 
Wo are respon. '̂ihle for the defenrc of 
Bhutan and Sikkim. We havc* recent­
ly signed a treaty of friendship wifh 
Nepal, and Ladakh is part of our terri­
tory. , . .
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[Pandit Kunzru]
The developments which have taken 

place already will affect all the four 
territories that I have named. In 
view of our special responsibility to­
wards them it seems plain to me that 
cur forces should be so rearranged and 
reorganised as to enable us to fulfil 
our responsibilities, if the need for it 
arises. It is not my purpose to ask 
the Government of India necessarily to 
add to the strength of our forces. So 
far as the Army is concerned it may 
b:; necessary only that it should not 
be reduced and that they should be 
stationed at such places as require to 
be guarded, in order to enable us to 
bear the new burdens that circum­
stances have thrown on our shoulders. 
But in any case this is a matter calling 
for serious thought and effort. We can 
no longer treat the North-Eastern 
Frontier as we have done hitherto. 
Our responsibilities in the East have 
become onerous and we are only now 
becoming aware of the realities of in­
ternational politics. We have so far 
taken part in the discussion of ques­
tions that did not directly affect India 
but we are now face to face with 
events that have an important bearing 
on what concerns India and her Nor­
thern neighbours, towards whom she 
has accepted certain responsibilities.

As regards the Air Force I feel that 
it does require to be strengthened. 
While the present size of the Army and 
the Navy are enough for qur purposes,
I do not think that the present size of 
the Air Force will be sufficient. We 
have been proceeding in a leisurely 
manner In connection with the develop­
ment of the Indian Air Force. It is 
years since the target was laid down 
and even that modest target has not 
yet been reached. Indeed I I’ame to 
learn only three or four days ago that 
the Air Force did not expect to reach 
this target till 1954 or 1953. This, I 
think, is a very unsatisfactory state of 
things. In view of the changes in 
Nortnern Asia I think the develop­
ment of the A^r arm has become a 
matter of urgent necessity. Whatever 
the difficulties in our way may be we 
have to recognise that the situation 
that we have to deal with requires that 
we should grapple with these difficul­
ties to the best of our ability and over­
come them. They should not be an 
excuse for dilatory action: they should 
rather spur us to make greater efforts, 
so that at least the minimum required 
for our immediate safety may be 
attained as quickly as possible.

I think that questions relating to the 
defence of India have recently come 
more than once under the considera­
tion of the Cabinet but in view of the 
eooDomie gltuatlon at the counti^ iheiy

have been seen mainly from the econo­
mic angle. We are compelled to take 
our economic position into account in 
determining the size of our defence 
forces and in taking adequate steps to 
defend our interests in the chang^  
circumstances. But I think that in 
the situation in which we find our­
selves economy should not be the only 
consideration. We may by rearrang­
ing our forces and by laying stress on 
the development of certain arms only 
be able to achieve results without in­
curring heavy expenditure except in 
connection with the Air Force. But 
this is a matter of such urgency and 
importance that even in our present 
straightened circumstances we should 
not delay taking the measures that 
circumstances require us to take imme­
diately. We cannot wait to develop 
our resources when we are actually 
face to face with a crisis. The events 
that are taking place are a warning 
to us. We have still time to mobilise 
our resources so as to be prepared, 
should an emergency arise, to meet it 
successfully. I trust, therefore, that 
the plea of economy will not be urged 
in this connection and that Govern­
ment will declare their readiness to 
take immediate steps so as to be in a 
position to shoulder their new and 
much heavier responsibilities.

The House then adjourned for Lunch 
till Half Past Two of the Clock.

The House re-assembled after Lunch 
at Half Past Two of the Clock.

[M r . Speaker in the Chair].
Dr. DeshmuKh: Sir, we are dis­

cussing today the third address deli­
vered by the President of the Republic 
of India. We have had therein certain 
broad outlines of policy which alone 
it is possible for the President to 
touch. It is not possible to expect 
that in the Address of the President 
every possible subject could be 
touched upon, and yet if we look at 
the amendments it is obvious that the 
hon. Members o f this House have 
complained against the lack of 
reference to many points. A few points 
which I have myself jotted down form 
the subject-matter of the amendments 
of which I had given notice.

Before I proceed with any of the 
points which have been embodied in 
the amendments notice of which had 
been given by me, I would like to 
say that there is an amount of un­
reality so far as this House and its 
functions are concerned. Not that we . 
do not understand what the functions 
are, or the Prime Minister or the hon. 
Speaker do not imderstand, but I do 

miMiQd that
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the debates that take place in this 
House arc really adequate to the needs 
of the country or adequate to meet
the complaints and grievances that 
we as the representatives of the
people wish to voice in this House. 
Very often, we find that you, Sir, 
decide on allotting one day for discus­
sion on a particular subject. If we 
calculate the number of speakers who 
take advantage of that, we have found 
from our experience that hardly half 
a dozen speakers on this side of the 
House can speak, besides some one 
or two independent Members , that 
may be able to take part in the
debate. The larger portion of the
time available generally and probably 
inevitably to be allotted to the hon. 
Minister in charge. Therefore, 1 say 
that this is, in my opinion at any rate, 
not a very satisfactory thing. If we 
want to have a debate on any question, 
the miliimum time available should 
be three days. I press for this 
especially because ours is such a 
vast country where there is so much 
difterence in the situations that exist 
from State to State. Take for inst­
ance the food situation. If one were 
to expect at least one representative 
from each of the States with a popu­
lation of two crores or more, some­
times going up to six crores, wanting 
to have an opportunity to place before 
the house and the countrj^ what situa­
tion obtains in that State and what 
the difficulties of the State administra­
tion are, and of the people as a whole, 
then how can one expect him to say 
any thing effective in ten minutes and 
give you and the country an idea of 
what he really wants? From this 
point of view, it is very necessary to 
review whether Parliament as the 
supreme legislature of the country is 
really funcjioning as it should 50 as 
to answer the needs of the country 
and whether we, as a matter of fact, 
by spending time very inadequately, do 
not leave many grievances unuttered, 
unadvocated, and therefore almost 
hopelessly left out and unattended 
to

I must, for want of time, not pive 
too much time myself to this point 
and therefore I would like to come 
to another important point, which has 
also been stated in my amendment. 
That is about the Grovemment's failure 
in not appointing the Commission 
envisaged by Article 340 of the 
Constitution. I am sure. Sir, the 
hon. Prime Minister is aware of the 
need for the appointment of such a 
Commission, and I also feel that it 
must probably be exercising his mind; 
but there has been considerable delay 

‘ in the appointment of this Commission. 
It is therefore time that some active

steps are taken by which this import­
ant problem is solved. After all, it 
is not only a provision in the Constitu- 
tiot: that has to be fulfilled but there 
is also the expectatious and aspirations 
of the people who look to the Commis­
sion to improve their status because 
that is the reason for which the 
Commission has been intended accord­
ing to the terms of the article itself.

There is also another important 
provision in the Constitution to which 
1 wish to draw the attention of the 
House, and it is embodied in the 
Directive Principles of State Policy. I 
have specifically referred to two 
articles, articles 39 and 45. Not that 
the other articles dealing with the 
Directive Principles of State Policy 
are less important. But so far c*s the 
introduction of compulsory education 
is concerned, there is a time limit of 
ten years given to us according to the 
Constitution and it is therefore time 
that we paid more direct attention to 
it. It was the fulfilment of this cons­
titutional provision that was really 
responsible in making me propose 
somewhat unpopular measures for 
supplementing the finances of our 
Government. Those two proposals 
are embodied in the resolutions notice 
of which I have given. One is the 
stopping of prohibition and the other 
is the re-introduction of the salt di:ty, 
specifically and manifestly for the 
only purpose of earmarking that 
revenue for purposes of education and 
public health.

Since we find that our oidinary 
finances are hopelessly inadequate,— 
in fact we cannot, really speaking, 
meet even our current expenditure—I 
do not see much purpose in the expen­
diture that is being incurred on the 
Planning Commission even, because 
we have very little to plan on. The 
resources at our disposal in the begin­
ning of our freedom were said to be 
ample and I think it is true to say 
that we have frittered away a large 

portion of them. There is at least 
one instance which I would like to 
point out where I should feel that the 
proper priorities are not being observ­
ed. This was something which I 
wanted to ventilate by way of ques­
tions and I think I spoke about it in 
the last Session of Parliament aLso. 
For instance, we^find lakhs x)f rupees 
are being spent on extension of 
railway stations. I am glad one of 
the stations happens to be in the 
neighbourhood of my place which has 
'given me a certain amount of satisfac- . 
tion, but when we are so hard up for 
funds that we cannot even provide 
for housing accommodation for people,
I for one would not Hke so much 
money being spent on such things as
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railway stations. I would much 
rether utilise the very same amount 
for laying more lines. We all know 
how inadequate the railway system of 
tpdia is, how inadequate the mileage 
Is compared with the size of our 
vbuntry is. In view of this, I would 
much rather have lines and no stations 
at all instead of having the stations 
and fewer lines. So, that is one of 
the instances where I felt that the 
proper priorities are r>ot being 
observed and the slender resources 
which have become slenderer still are 
not being utilised in the best possible 
way. Some may say that this is 
precisely the reason that there is a 
definite need for planning. But for 
such planning I do not think the 
whole paraphernalia which we have 
got is necessary. I should think that 
one or two individuals with proper 
imagination and administrative know­
ledge should be able to tackle it in a 
much more fruitful manner than 
appears to be possible now. There is 
also likely to be—and there is in 
fact—in the minds of many people 
considerable confusion as to the func­
tions of the Planning Commission, us 
to what it is likely to do and v»hat is 
likely to emerge. On the one hand 
we have got the departments holding 
their own views» having their own 
plans which were prepared not in a 
day, or six months or a year, but 
evolved during the course of several 
years. Now, what is going to happen 
to those plans and those priorities, 
one does not know. Speaking of the
Planning Commission, I would also 
like to point out. Sir, that since it is 
such a vital and important matter, 
this House should have adequate 
opportunity of examining and scrutin­
ising any plan which the Planning 
Commission may evolve and place 
before the country.

The next point which I want to 
urge is that the whole trend of our 
administration happens to be not at 
all popular with the people. Some 
people may probably find fault with 
the people themselves; some may, on 
the other hand, say that there is some­
thing to be said in favour of the 
accusations which people make, that 
there is considerable laxity, that there 
is no sense of proper responsibility, 
there is no proper supervision and 
that peoples* grievances are not being 
adequately attended to. At any rate, I 
think there is a clear case to examine 
how far this dissatisfaction is well- 
founded, whether their complaints have 
got any basis behind them or not. I . 
-do not think. Sir, that adequate atten­
tion is being paid either in the Slates 
or by the Central Government to what 
the people feel. Otherwise, I do not

see any reason why the people who 
are governing the country, who have 
everything in their favour because of 
the sacrifices they made in the c ause 
of the struggle they put up, .shcnild 
have overnight, or in the course of a 
year or two, become not so much liked 
by the people. I, therefore, feel, Sir, 
that both so far as the Central 
Government as well as the Govern­
ments of the States are concerned, 
there is something radically wrong 
and it is very necessary not luily for 
the purpose of satisfying the expecta­
tions of the people and removing their 
complaints, but for our very existence, 
and in the larger interests of the 
country itself that we should pay a 
little more attention to what the people 
say and examine how far our policies 
are in the right direction.

The only other point which I want 
to make on this occasion— because I 
am not likely to get an opportunity nf 
speaking on the food debate, because 
I have exhausted my chance— is to say 
something on behalf of my State. Ours 
used to be a surplus state. But some­
how circumstances have so «'onsp:red 
that we happen to be deficit at the 
moment. You would probably be sur­
prised to hear that juar is selling at 
the present moment at ten annas per 
seer. Therefore, one can imagine 
what must be the condition of the 
labourer in our parts especially Berar. 
It is a veritable famine that is exist­
ing there, because for want of rain the 
juar crop has been spoilt. Ultimately 
it may be that our own resources may 
be sufficient for the needs of our pro­
vince. But at the moment when the 
juar crop has not been reaped and we 
are passing through a period of nf ute 
scarcity, if the Food Minister were 
kind enough to allocate a larger quota 
it will not only keep prices at their 
present level or may even succeed in 
bringing them down, but will have a 
psychological effect of allaying the 
apprehensions of the people. If 
supplies are delayed on the ground 
that Madhya Pradesh happens tc be 
a surplus State, the food situation 
will become worse and even the sfime 
allotment at a later day may not 
relieve the situation. From that point 
of view, Sir, I would like to urge that 
the hon. the Food Minister will be 
pleased to allocate at the moment a 
larger quota to the Madhya Pradesh 
Government so that the present acute 
scarcity may be met and the situz^tion 
brought under control.

Prof. K. T. Shah: Sir, I too, would 
like to begin with a word of acknow­
ledgment of thanks for your kind 
assistance in helping to focus this 
debate*on specific iisues, so that greater
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light might be thrown on problems 
which are of the most urgent import­
ance. I am not sure, however, of* 
the exact procedure which seems to 
have been agreed upon this morning, 
in moving amendments or making 
suggestions in amendment form, on 
the particular days when those issues 
that are agreed to be held over come 
up. For my part I am going to move 
only two out of the four amendments 
which stand in my name, namely, 
that relating to the failure of the 
policy of partial Controls, and that 
with regard to those Directives of 
policy \^ich appear to make our Cons­
titution a great land of promise, and 
yet, in the steps actually taken, do 
not seem to have been approached. 
The two oth^r amendments, on the 
other hand, (Nos. 11 and 12) which 
relate to our foreign policy and to the 
food situation, I would, if allowed, 
move <>n a more suitable occasion.

Beginning, however. Sir, with regard 
to the policy of controls, I feel that in 
the manner in which, and the degree 
to which, the policy of 'controls is 
being applied, it has failed. There is 
no other word for it, but complete 
failure. I would hasten to correct 
myself so far as to admit that I am a 
believer myself on principle in whole­
sale control, so that complete social­
isation may be achieved. But I can­
not but recognise, in the actual cir­
cumstances in which this policy is 
V)eing applied, that the result is any­
thing but proper, effective control, 
anything but the accomplishment of 
the principal objective with which 
these controls are imposed and carried 
on.

If the objective of control is to 
secure proper distribution, to secure 
adequate production and a fair and 
reasonable price to the consumer
with a good return to the producer, 
then I am afraid the result is not
achieved on any very considerable level. 
One cause of this failure is the limited 
scope of controls. It must be re­
membered that modern industry, in 
fact the entire economic life nowadays, 
is so inter-dependent, that if you being 
to impose your controls or regulations 
only at one point or another, that
cannot but give rise to lop-sided de­
velopment and difficulties at others; 
and in solving which you may perhaps 
flounder into other and deeper pits.

My main difficulty, my main objec­
tion, therefore, to this policy, as It 
has been carried on, as it has been 
applied, in the last three or 
four years, is that there seems to be

lacking any heart in the measures of 
(^ntrol. Government is attempting, 
ine controls are half-hearted, hesitat- 
mg, not complete, not uni versa J. The 
result is that instead of bringing 
blessmgs to the people, there is 
round discontent and corruption, alJ 
round complaints and dissatisfaction. 
Neither the trader, nor the producer, 
nor the consumer seems to be satisfied 
with the operation of the controls as 
they go on to-day.

The evil is greater becavise the 
controls are imposed on all essentials 
on all that make life worth living at all 
Food is controlled; housing is control­
led; even clothing is controlled. 
Primary neces.sities of life are, at one 
stage or another, supposed to be con­
trolled; and the actual operation of the 
controls is such that the large masses 
of the people suffer more the dis­
advantages of such control than enjoy 
their advantages.

It is true that, in the absence of any 
control, let us say on foodstuffs, there 
V̂ rould perhaps be such a shorta<?e in 
some parts that it would be impossible 
to save large numbers from sheer 
starvation. But I am not sure that 
because of these controls we are able 
to alleviate this evil in any Kubs- 
tantial measure.

I would not expatiate on this si:’.vect 
of the supply of foodstuffs at this
stage because it involves other anci
deeper considerations and beoaus? we 
are going to consider them more fnlly 
on another occasion. But speaking 
on controls generally, in housing or in 
clothing for example, we hove not 
taken all the care which should have 
been taken from the beginning to make 
our policy of making controls univer­
sal, applying to every instance, at 
every stage, to every article, in the
production, distribution, sale artd con­
sumption, regulating prices, fixing 
quotas, determining quantities, so
that the trade, both internal and 
external, may also be properlv and 
effectively controlled. *

It has given rise— and the complaint 
is universal—to such enormous corrup­
tion that, to give only one instance, 
licences in regard to imports or ex­
ports are said to be obtained easily, 
not by people primarily interested in 
it, but by those who only specul.'ite fn 
it and sell the licences at a net profit 
to themselves, leaving it to the trader 
to get the required article or not. It 
is a matter which is of daily occur­
rence, and yet steps are hardly being 
taken anywhere that I can see. to ?tem 
this evil at all 

The substitutes of contr*»l1ed articles 
are not thought out in advance. Fake



M Motion on Address 15 NOVEMBER 1950 by the President 56

[Prof. K. T. Shah]
the question that has recently cropped 
up. Because of sugar control you 
have had to control eventually our. 
And this gur is controlled in such a 
manner, at such price that, ijpcaking 
of the State with which I am more 
directly connected, the complaint has 
become universal that......

Prof, Ranga: Even gur has gone
underground.

Prof. K. T. Shah: Yes, even gur has 
gone underground just as good men 
have gone underground. The problem 
has become acute; and yet you are 
applying piecemeal, hesitatingly, and 
halfheartedly this policy of control 
which can breed, and does breed 
nothing but evil and disadvantage to 
the people.

I trust that a discussion of the more 
urgent and the more important aspects 
of food control will bring to the notice 
of this House the many evils that are 
involved in the present policy of con­
trols to such a degree that Govern­
ment would be called upon to revise 

■ it radically. In my opinion the only 
solution, of course, is complete ccntrol 
under wholesale and universal social­
isation of all the means of production, 
distribution and exchange.

But even if you do not adopt this, 
even if you feel that we are not ready 
and prepared for such a wholesale 
departure from existing conditions, I 
would ask Government to consider the 
existence of these evils, and to revise 
their policy if only to teach those who 
take a false advantage of the present 
conditions and the present policy, 
resulting in black-marketing and pro­
fiteering, so that at least those indus­
tries which are enjoying very heavy 
fiscal protection should be left com­
pletely free and the market may be 
open to try at least the experiment of 
a real free enterprise and free trade, 
with the result perhaps very likely, 
in my opinion, that the complaints 
from the consumers’ side will not be 
so many.

This is only one suggestion; several 
could be made if there was any indi­
cation that the policy is going to be 
radically altered. I would not, how­
ever, take the time of the Hou?5c on 
this matter any more and will pass 
on to that other of my amendments 
which relates to the provisions of 
articles in the Chapter in the Constitu­
tion entitled ‘Directive Principles of 
State Policy’ .

A number of pious wishes have been 
enumerated and enunciated in that 
Chapter which, on the face of it, made 
excellent reading and seemed to hold 
o u t  the promise that this will be a

land of milk and honey. As it works, 
however, one fails to see any concrete, 

'definite step being yet taken to imple­
ment and carry out, within a measur­
able distance, these very rich and 
attractive promises of a new life and 
a new order in this country.

It is, of course, quite obvious that 
these are not wh£ t̂ have been called 
the justiciable rights; and therefore 
there is no means in the hands of the 
people to call upon Governments, 
even when they have been described 
as the obligation of the State, and a 
categoric obligation of Government, 
to get them enforced within any 
reasonable time. In one case it has 
been stated th&t it shall be carried out 
within ten years; elsewhere it has 
been stated that it will be carried out 
subject to the capacity or the ability 
of the Government to do so. pn the 
whole, in the ten or twelve directives 
of policy which have been enumerated 
in this Chapter, I fear there is a very 
disappointing blank or lack cf any 
very considerable effort to see that 
within a measurable period we shall 
be achieving these very laudable ob­
jectives.

Take the case, for instance, of the 
right to work or the right to live under 
decent conditions or equal pay for 
equal work or again the right to a 
certain degree of primary education, 
or the protection of children and 
women and the conservation of their 
strength and energy as provided in 
article 39. We have in all these 
articles excellent promises. I repeat, 
which, however, seem to be broken 
more in the actual practice than they 
are contained in the letter of the law. 
If we meah to carry out these, we 
should have some indication in such 
general pronouncements of policy as 
the Presidential Address to this House 
which might hold out more definite 
and concrete hope and expectation for 
their accomplishment.

I am aware that a good many of 
these are, or can be said to be, within 
the jurisdiction of the State Govern­
ments and that the responsibility of 
the Central. Government may not be 
quite so direct and inunediate as might 
at first sight be expected. Neverthe­
less, the Government of India have 
possessed themselves of such resources 
under the Constitution that the Slate 
Governments will almost in every 
case—the richest of them included— 
require very substantial assistance if 
the principles of policy enunciated in 
this Chapter are to be implemented 
at all. I can see no single State 
which can carry out so many, some­
times mutually contradictory and 
always expensive, objectives as are
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conveyed in this Chapter, witheut the 
aid of the Central Government. The 
Central Government has the resources, 
it has so many productive sources of 
revenue to Itself and the problem of 
social reform will compel the ^tate 
Governments to adopt such measures 
as might result in a substantial con­
traction of their resources that in the 
aggregate the possibility of carrying 
out these policies and of giving effect 
to these promises would be rare 
indeed. I would therefore very 
earnestly beg the authorities concern­
ed that here is a very laudable, very 
praiseworthy Chapter of our inten­
tions and that if they really mean to 
do so they should at least make a 
beginning, whether by means o f a 
concretely planned economy or by 
other directions of policy to give effect 
to these promises.

In conclusion, may I take this 
opportunity of offering my humble 
congratulations to our fair friend here 
T^o made an excellent beginning with 
a speech in Hindi which is supposed 
to be our national language but to 
implement which and to make it a 
really national language we do not 
seem to make any effort. *
3 P.M.

Sardar Hakam Singh: I have got 
three amendments in my name. Two 
amendments refer the rehabilitation 
and the third one refers to the foreign 
possessions in the map of India. I do 
not think I shall have the opportunity 
to deal with this third one. I only 
want to bring to the notice of the Gov­
ernment that reports have appeared in 
the Press that bases are being con­
structed in Goa, that a large territorial 
army was being raised there. Our 
Government should pay more attention 
to that side so that these foreign 
possessions are liquidated as early as 
possible.

So far as my other amendments are 
concerned, they are connected and I 
will take them altogether. They relate 
to the rehabilitation of refugees. Of 
course, my intention is to take the 
refugees Irom West Punjab parti­
cularly because the other subject 
might be dealt with by other hon. 
Members.

The President has been pleased to 
mention about the subject in para- 
ftraphs 11 and 12 and it is as follows:

“ Progress has been made in the 
rehabilitation of displaced persons 
and some of the new townships, 
such as Faridabad. Nilokheri, 
Rajpura, Kandla and Fulia, have 
now taken shape and  ̂ most of 
them are functioning.”

There is no doubt about that and I 
must acknowledge that some progress 
has been made, but my charge is that 
all along the policy has been very 
slow, halting and half-hearted and 
even after the lapse of three years 
those refugees have not been rehabili­
tated. The Government has taken the 
liquidation of camps as tantamount 
to rehabilitation of refugees and of 
this I shall illustrate by one or two 
examples hereafter.

It has been said also in this address 
that now more accurate figures were 
available and that 50 lakhs of persons 
have migrated from the West Pakistan 
to this side. About 30 lakhs of them 
had been offered land with some help 
for equipment, but I must remark here 
that even this number does not give 
us exactly the number of refugees who 
have really settled there. An indica­
tion is also given in this address that 
there are aboiit five lakhs who, though 
they secured allotment of land, prefer­
red to live in the villages. What I 
want to stress in this connection is that 
even when 30 lakhs of people have 
been given allotment of land, there is 
a good number out of them whose 
allotment is so inadequate that they 
cannot, eke out their livelihood out of 
that. Some of them possess small 
holdings; they are not economic. 
Moreover the land on that side was 
canal irrigated and on this side they 
have been given un-irrigated land. 
Their difficulty was that they could 
not go and live in the villages. There­
fore they preferred to stay on and 
they are to be provided here. So far 
as the town population was concerned, 
as the address says, even these five 
lakhs have to be provided for and 
therefore we had about 35 lakhs of 
people who have to be maintamed in 
towns. Some of them had to be pro­
vided with houses alone and some with 
gainful employment as well.

The address says that some 20 lakhs 
o f people have been given accommoda­
tion in evacuee houses. It may be 
correct that the number of houses may 
be there which has accommodated ro 
many people but the accommodation 
which they have got is so meagre and 
the condition of the houses is so hope­
less, because no repairs have been 
made during these yeftrs and their 
condition is not satisfactory, that we 
should not conclude that these people 
have been rehabilitated so far as 
housing is concerned.

Then again, there is another factor 
and that is that heavy rents are being 
charged from them. This is no rehabi­
litation, I must say, because people 
have no means of iivelihood. They 
are not all gainfully employed any-
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where. They have lived for some time 
now in those houses. They are being 
thrown on the streets. They have been 
accounted as having been rehabilitat­
ed. No action is taken with regard 
to those persons and they are 
.sufTering great miseries. Sometimes 
the police forces have been used 
against them and they have been 
thrown on the street.

About gainful occupations, it is said 
that shops and business premises have 
been provided for 54,000 persons. If 
one person might be taken as a unit of 
the family and we might multiply it 
with five, it might have been a 
provision for about 2,70,000 persons. 
Out of 25 lakhs of people if we have 
give*' this gainful employment—only 
shops and other premises to 2,70,000 
people—it is not creditable for the 
Government during this long period 
01' three years. Even now we have 
only provided for about l / 8th or l/7th  
of them.

Then about these shops as well. 
When the refugees came, they occupied 
certain advantageous positions in the 
streets before the shops in the markets. 
There they were able to carve out 
seme maintenance for their children 
and could maintain their families for 
some time. But^ sanitation and other 
considerations impelled this Govern­
ment to turn them out and they have 
oecn evicted from one place to another 
and now the accommodation that has 
been offered to them really does not 
give them so much custom where they 
ran maintain themselves. As an 
Illustration I might take the case of 
these Swedish huts which we discus­
sed this morning. I have seen their 
khatabahi and I can tell you honestly 
that the maximum earning of an 
ordinaiy shop there amounted to 
sometimes Rs. five or six or ten. You 
can very well judge the extent of 
profit that such a stall-holder might 
be earning out of that. It may be one 
rupee or twelve annas and not more 
than that. If that is rehabilitation, 
you can very well see how we have 
rehabilitated them. Then there is 
the rent that is being charged. I fail 
to understand how we call this tehabi- 
lltatlon of refugees. I would rather 
contrast it by the methods that have 
been adopted there in Pakistan.

By giving another illustration. I 
would show that even the Municipality 
of Delhi, to take the case nearer here, 
constructed the Lajpat Rai Market 
and the whole expenditure that they 
incurred, they contrived to realize 
within three years. Of course there 
were reports that there were mis­
appropriations and embezzlements 
a;> well ahd all these have to be

borne by these poor refugees. What 
we find now is that most of the shops 
are lying vacant and there the 
refugees cannot maintain themselves. 
Then there are rehriwalas who go 
round drawing carts and make their 
living. I have seen that the Munici­
pal Committee here in Delhi is ('barg­
ing as a cess from Rs. 5 to 50 from 
each of them. It can very well be 
judged how they can save anything 
There has been a considerable agita­
tion against the cess. These poor 
people have not been given any help 
but rather have been made a source 
of income by the Municipal Committee. 
Then there are patriwallahs who sit 
on the floors in front of the shops. I 
have seen myself in Chandni Chowk 
these people being hunted oy police­
men. They take their loads on their 
heads and run before the policoman 
who strikes them with his stick. Some 
people fall there and in one instance 
an old man had to lose all his fruits, 
because he could not run so fast as 
the Police wanted him to.

Then we have been told that 17 
lakhs of people have been given assist­
ance of loans or vocational training. 
Some time ago I put a question whe­
ther the Government has got any 
record about the persons who have 
been given vocational training, whe­
ther such people have been absorbed, 
whether they got some employment or 
not, but the Government had no such 
data. Therefore, to say that because 
training has been given to these people, 
they have been rehabilitated, is 
not correct. They are still going 
about. Very few might have got seme 
employment. As they have no capital 
to invest, they are not in a position to 
do their own business. Therefore, I 
say that even this vocational training 
has not equipped them to carry on 
their own business unless they also get 
the required capital.

Then, as I said just now, I would 
give one illustration. I refer to the 
Rajpura township. During the last 
session we were told that 60,000 per­
sons were asked to migrate to this 
Rajpura township from Kurukshetra. 
These poor people did like that. But, 
when they arrived at Rajpura, they 
were told that there was no 
accommodation for such a large 
number of persons and they were 
asked to dispersjs. They were told 
that there was accommodation only 
for 20,000 pers-ons. These 40,000 per- 
son.s went to different places, they have 
not been rehabilitated. Even for these
20,000 people, they were told that there 
was no water available in the near 
vicinity and it was not possible to 
make a township for this number. 
Then that scheme was given up. 
Similar instances can be multiplied to
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show that the rehabilitation that has 
been done has not really met the needs 
of the time. These poor people have 
exhausted all that they had with them 
or even that which they got as a loan 
or other assistance from Government.

I would like to contrast this with 
the rehabilitation that was done in 
Pakistan. I refer to the .report con­
cerning evacuee property that was 
distributed to us last year. There, I 
wanted to read a telegram from the 
then hon. Minister of State for Reha­
bilitation to the Minister of Rehabili­
tation of Pakistan. It was said there:

“ I have seen a copy of Press note 
in which eighty per cent, of the 
rent payable by refugees has 
been written off. Other tenants 
have been allowed rebate of one- 
third. This method is extremely 
unfair to evacuees. If you want 
tc: give concessions to your refugees 
you may do so by charging the 
difference between rent payable 
and that you charge by debit to 
your rehabilitation expenditure ..

What is the reply that we got? The 
reply is:

“ . . .  I regret I cannot accept 
your contention that our method 
of calculating rent is unfair to 
evacuee or represents concession 
to refugee. We consider rent we 
are collecting is a full rent having 
regard to present value of pro­
perty and changed circumstances 
. . .  the rent we have fixed is 
strictly in accordance with capa­
city of the tenants to pay and is 
therefore under present circum­
stances a full rent and it is not 
possible to collect more from 
them . .

That is, they reduced eighty per 
cent, out of rent and twenty per 
cent, would be the collection charges. 
Thus, they are not collecting any 
rent. Similar is the case of agricul­
tural property. They only collect the 
Government revenue; nothing beyond 
that. There is another interesting 
reference in this very telegram. The 
Minister of Rehabilitation of Pakistan 
says at the end of the telegram:

**Our information is that India 
was evidently following same 
principle in collecting rent from 
Moslem evacuee property.”
But, immediately went out our reply,

“Your information that we have 
reduced rents in India not cor­
rect. We are endeavouring to 
recover full standard rent.”

We are collecting all these renta 
from our refugees for the benefit of 
those people who have left. The fate 
of our refugees who have no source 
of income is very miserable and the 
promise that has been given to them, 
on which they have been living and 
feeding themselves, was that co/npen- 
sation would be paid to them. But, 
there have been so inconsistent state­
ments made on this issue that people 
have lost all hope of getting anything 
by way of compensation. So far as 
the reference in the address to the 
judicial tribunal over the question of 
evacuee property is concerried, we 
got this even in February, 1949. The 
same answer was given that we have 
stressed that this question of tvacuee 
property be referred to a judicial 
tribunal. The Pakistan Government 
did not care to reply. Then again, on 
the Gandhi Jayanti day, our Prime 
Minister referred in the same terms 
that we have asked the Pakistan Gov­
ernment to agree to a judicial tribunal. 
I wonder what advantage this pjives 
if we repeat our offers twenty or thirty 
times. After six conferences with 
Pakistan we came to the conclusion 
that they have sequestrated and con­
fiscated all the property and that they 
are not prepared to pay anything and 
that they would not listen to reason. 
The refugees do not want that our 
Government should go to war on this 
question. We ^ ree  that this question 
might be settled by negotiation. But, 
we cannot understand why again and 
again such announcements are made. 
Definite commitments are made by 
responsible Ministers. Even our pre­
sent Minister of State for Rehabilita­
tion, at the Nasik Congress and subse­
quently also, gave a definite positive 
commitment that Government would 
give compensation irrespective of the 
fact whether any settlement is reached 
with the Pakistan Government or not. 
But, no source has so far been dis­
closed. A levy has been overruled. 
War is out of the question. We have 
no funds ourselves. Wherefrom this 
money is to come, is not disclosed. 
The refugees are losing hope every 
day. Whatever they had, they have 
exhausted and they doubt now whether 
Government is really earnest and 
means business. Because, these pro­
mises have been made for so long a 
time and nothing haS come cut of 
them. Therefore, my humble re quest 
is that Government should make up 
its mind in this matter. Even In 
February 1949, the hon. Minister of 
Trnnsoort and Railways committed 
himself on this Question when Pandit 
Thakur Das Bhargava moved an 
amendment to mv resolution. He said 
that there were two questions in that 
amendment: one was that Govern­
ment should give interim compcnsa-
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tion to these relugees till final set tle- 
meiit was arrived at. At that tune, it 
was admitted that Government was 
working with that policy qnd was 
pledged to it. Government was pre­
pared to give interim compensation. 
This has gone on for a long time and 
nothing has come out of it. It is still 
a matter of policy and it is not being 
implemented, though an assurance 
was given and a resolution was adopted 
here in this House. My fears rre that 
these poor miserable people who lost 
all that they had, and have now 
exhausted all their meagre resources 
that tiiey could bring with them, are 
getting hopeless and are losing faith 
in this Government. Goverimient, if 
they really mean business should make 
earnest efforts towards the solution of 
this problem, and if left unsolved f9r 
a longer period, it might result in 
some disaster.

Shri Poonacha (Coorg) : Within the 
limited time before me, I would like 
to confine myself to the issues relating 
to Part C States.

Shri R. K. Chaudhuri (Assam): I
am sorry to interrupt; I would like to 
know what is the procedure that is 
being followed. Are the movers of the 
amendments given priority?

Mr. Speaker: Not necessarily so.
Sltrl li. R. Chaudhuri: Anybody can 

stand up?
Mr. Speaker: Anybody can stand up; 

but nobody could be promised a 
chance. An hon. Member may stand a 
number of times and may get no
chance still. I am trying to classify 
the amendments and I am trying to 
call upon the people who lay stress on 
different points of view. I am not 
going arbitrarily. I have evolved a 
method of my own.

Shri Tyagi: Then, Sir, it is no use 
standing up every time and trying to 
catch your eye.

Mr. Speaker: I cannot say that. If
a person stands alone, he may be
called upon,

Shri R. K. Chaudhuri: What about 
the general discussion, Sir?

Mr. Speaker: That is going on. This 
is part of the general discussion.

Shri R. K. Chaudhuri: Will this go 
on tomorrow?

Mr. Speaker: Tomorrow we will 
discuss the food policy.

Shri R. K. Chaudhuri: Food policy 
only?

Mr. Speaker: Only. That Ls the ifist 
of the agreement between the Parties. 
Those who wish to speak in respect 
of food may reserve their remarks for 
tomorrow.

Sardar B. S. Man: 1 would submit 
that if no chance is given to the mover 
of an amendment, he is really at a 
disadvantage in asking the House to 
accept it. Especially when he moves 
an amendment on a distinct point, he 
must be given a chance so that he 
could appeal to the House.

Mr. Speaker: Perhaps, the hon.
Member did not hear me. A ques­
tion was put to me as to whether the 
mover of every amendment is going 
to get a chance. To that my reply 
was in the negative. 1 said that I have 
taken out the prominent points of 
certain amendments and I shall make 
my best efforts to see that I call upon 
every one who has made a separate 
distinct point, to speak. I gave a 
chance, as hon. Members will see, for 
a speech in respect of “rehabilitation'*, 
and there are other things also—I 
need not mention them— which I have 
called out, and I shall call upon the 
movers of those amendments to speak.

Shri T. Husain (Bihar): Sir, have 
you got a list of Members oefore you, 
according to which vou are calling 
them?

Mr. Speaker: All the Members are 
before me; I need not have any* special 
list. •

Shri Poonacha: It was a bit dis­
appointing to me and also to my c.ther 
friends hailing from Part C States to 
note that there was absolutely no 
reference to the future administrative 
set-up of these Part C States in the 
address of the President. We were 
looking forward very eagerly to some 
sort of indication to be made in the 
President’s address that we heard 
yesterday, regarding the future of these 
States. This is the third time that the 
President of the Indian Union has 
graced this august Assembly with his 
ptesence and given his address to us. 
The first time he addressed this Parlia­
ment— and that was in January of 
this year—we felt that it was rather 
too early to expect Government to 
make any specific provisions relating 
to the administrati^ce. set-up of Part C 
States. Therefore, naturally, we did 
not exoect any kind of reference to 
the administrative set-up of these 
States. But subsequently, wh'^n in 
August last another address followed, 
we were more or less disheartened a 
bit, and some of us a bit disquietened 
by the fact that there was no refer­
ence at all in this resfard in that 
address. We took up this matter and 
discussed with the Minister concerned
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and laid before him the various diffi­
culties and problems relating to the 
day to day administration oi Part c  
States, and according to the assurances 
the Minister was good enough to give 
us at that time we had the hope that 
Government, with the time that was 
available to them, would at least by 
now make up their mind and put forth 
some positive scheme for introducing 
some sort of responsible government 
in these Part. C States areas. But it 
was very disappointing to us to note 
that there was absolutely no reference 
in this connection in the President’s 
address.

There are as many as ten millions 
of people living in these different 
Part C States, scattered all over India, 
and with the general elections coming 
forward within a year from this date, 
these people naturally feel very much 
disappointed and disheartened that 
their share in the day to day adminis­
tration of their State is completely 
neglected and a kind of bureaucratic 
official administration continues its 
reign there. These people who have 
been banking very much on the (iemo- 
cratic principles underlying our Con­
stitution and who were hoping and 
expecting' that their aspirations and 
wishes would be fulfilled before the 
general elections come now feel that 
their expectations are completely rele­
gated to the background and they are 
completely disillusioned. The centrally 
jsidministered areas no.w come under 
the control of two Ministries. A few 
of them are under the Home Ministry 
and a few others under the States 
Ministry, and there is absolutely no 
co-ordination between these Ministries 
so far as the day to day administra­
tion of these areas is concerned.

Shri BLamath; Hut there is only one 
Minister.

Shri Poonacha; Though the Minister 
may be one, there is absolutely no co­
ordination, for the reason that Part C 
States coming under the States Ministry 
are the merged Indian States, and 
under the Home Ministry the former 
Chief Commissioner's Provinces that 
were already in existence. In actual 
practice, In day to day administration 
there is absolutely no co-'^rdination 
whatsoever, and the same old kind of 
bureaucratic rule continues. I am 
sorry to use this expression here. But 
I have been all along exercising a lot 
of patience in this matter. From the 
very beginning in the course of the 
delibe’*aMons in the Constituent As.«?em- 
bly as well as in the course of the 
deliberations we subsequently had we 
have been always attempting to place 
before the Government of India that

some sort of responsible government 
has to be introduced in these areas, 
and these ten million people shoiud 
not be left without the benefit of the 
democratic princiiiles that -have been 
envisaged in our Constitution; But all 
along we have been told that these 
matters would be taken up when 
better conditions prevail. As a matter 
of fact, the Gk)vernment for a long 
time was burdened with other burn­
ing problems of the day, and as a 
matter of fact, we were exercising the 
greatest patience and nurturing great 
hopes that we would at a eubscquent 
date have some sort of responsible 
government in these areas. Even in 
the Constitution, owing to the small­
ness of some of these areas and a^o 
due to the scantiness of their financial 
resources, a limited form of respon­
sible Government has been conceded. 
With these various limitations and res­
trictions, the pan relating to Pari C 
States has be^n approved by the Con­
stituent Assembly, and since the in­
auguration of this Constitution, that 
part of the Constitution is in force to­
day. In accordance with those provi­
sions the people of Part C States were 
very anxiously looking forward that 
at least this limited and restricted 
form of responsible government would 
be extended to them. But afi' v̂ e see 
there has been absolutely no reference 
to these matters in the President’s 
address. We feel very much dis­
appointed and frustrated and we fear 
that Government have not done their 
duty in not advising the President,to 
take appropriate steps to implement 
that part of the Constitution t»nd thus 
introduce responsible government and 
give a legitimate share in the day to 
day administration of these fireas to 
the people concerned in those areas.

We have been speaking quite a lot 
here in India about the conditions that 
are prevailing in the smallpockets of 
foreign pos.sessions within the Indian 
Union. It was also, at one time, the 
fashion of the day to speak about the 
highhanded, bureaucratic or autocratic 
rule that existed in the Indian States 
some time ago. But what is the situa­
tion today in India In so far as Part C 
States are concerned? If we took 
some pains to look into these matters 
we will see that the administrative 
set-up in these areas is not far 
happier than what exists in the forei;?n 
possessions or what once existed in 
some of the Indian States some time 
back. So in keeping with the spirit 
of tho Constitution and also in keep­
ing with the democratic ideals' to 
which we have been wedd<“d. I feel 
that it is the duty of the Government 
of India to advise the President to 
take appropriate action In this respect 
to dc\̂ ise some form of responsible
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administration which would give in 
the limited measure contemplated in 
the Constitution a due share in the 
aaily administration of the respective areas concerned. hccw/c

Tnere have been what are called 
Advisory Councils in some of the 
Part C States and in Coorg tbere is 
a sort of legislative Council, which 
has been there since 1924. But the 
experience of that legislative Council 
has not been very happy at all and I 
understand from friends that the 
experience in other Part C States so 
far as the Advisory Councils are con­
cerned is no more happier, I learn 
that the Ajmer-Merwara Council is 
not functioning at all and that all the 
members there have resigned. In 
Himachal Pradesh I understand they 
are heading towards a crisis and it is 
likely that the members of the Advisory 
Council will resign very soon, because 
these Advisory Councils are not taken 
seriously, their advice is never cared 
for, the officers look to directions from 
their respective superiors in Delhi. 
They totally ignore the aspirations and 
desires of the people and administer 
the area in their own way according 
to their sweet will. That has been 
the experience so far.

So far as financial matters are con­
cerned there have been very hard 
limitations placed upon the financial 
refluurces of these areas in different 
parts of tne country. Take for example 
my own province, whose finances 
were unfortunately separated from 
that of the Centre since 1924. We had 
been made to work within the frame- 
W’ork of our own slender finances. 
The Government of India has not at 
any time given us any appreciable aid 
for any kind of development work. 
Furtherniore, when we have been work­
ing within the framework of our own 
financial resources, the central income- 
tax collected by the Centre is taken 
away entirely without giving a pie to 
our province When this matter was 
referred to the Government f>f India 
they said that the Constitution did not 
providp for anything else. Though on 
principle Coorg was considered a 
separate administrative unit with its 
owm financial resources, it was very 
strange that frrants from out of the 
incometax collections, which were 
given to other provinces, were denied 
to Coorg. Even now I do not think 
there is any prospect of our getting 

any share of.the income-tax proceeds 
collected by the Government of India. 
As far as administrative control is 
eoncrened all laws and all restrictions 
come Into force immediately in Coorg. 
Whatever the Central Government

want to do, they do it immediately. 
But for all kinds of developmental 
work, financial assistance, liberalisa­
tion of the administrative set-up, for 

. which we have been making all kinds 
of approaches to the Government of 
India, nothing happens and we have 
been always ignored or neglected.

Very recently, four or five days arter 
the inauguration of the Constitution, 
on the 31st January a Bill was intro­
duced in the Coorg Legislative Council 
called the Summary Assessmtmt Bill 
purporting to double the existing land 
tax and treble the existing estates tax. 
This Bill was placed to be passed by 
the Coorg Legislature Vv îthin a day, 
as they wanted to bring che law into 
force in the next financial year from 
the 1st April. So far as taxation 
measures are concerned, so far  ̂ as 
control measures are concerned, so far 
as extension of Ordinances is con­
cerned, there is absolutely no delay. 
But so far as conceding the legitimate 
demands o f the people, so far as asso­
ciating them in some form with ihe 
day-to-day administration is concern­
ed, absolutely no consideration is 
given. We are disappointed at the 
fact that there was no reference to 
this in the President’s addrfess and I 
hor>e that the Government of India 
will take appropriate steps hereafter 
at least to bring out a scheme wherem 
the people of these areas will be 
associated with the day-to-day adminis­
tration of their province.

Shri Jaipal Singh: My amendment 
reads as follows:

That at the end of the motion the 
following be added:

‘‘but regret that no mention has 
been made in the address of any 
intention to give effect to the 
special provisions relating to Sche­
duled Castes and Scheduled Tribes 
according to Part XVI of the Con­
stitution.”

At the beginning of the last session, 
I moved an amendment similarly word­
ed but agreed to w'ithdraw It thinking, 
that having said what I had, some­
thing would be done by the Treasury 
Benches. But today I find the same 
sad picture in the Treasury Benches 
which are almost empty and I have 
to address myself to Ministers who are 
not there. That is the kind of respect 
I regret to say, is not due to us.

My amendment seeks to remind 
Government once again that certain 
articles of the Constitution are being 
deliberately flouted and frustrated by 
the present Government.
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Some Hon. Members: The Prime 
Minister has come.

Shri Jaipal Singh: 1 am very glad 
that, immediately on my having made 
a grievance of it, the Leader (.f the 
House has been pleased to come in. He 
is good enough for my purpose. 1 
would like to remind him that there 
were certain solemn promises given by 
him in the Constituent Assembly and 
also by the Deputy Prime Minister in 
regard to the welfare of the Scheduled 
Tribes in particular and, in i^eneral, of 
the other backward classes such sis the 
Scheduled Castes. Two precious 
years have been lost. The first big 
damage that has been done is in regard 
to the calculation of the tribal ligures. 
According to the 1941 census they were 
248 lakhs. Our independent Govern­
ment have made a discovery. On mak­
ing the estimates again we find that 
the Census Commissioner now finds 
that the tribal people do not number 
248 lakhs but that they are only 178 
lakhs. In other words, not allowing 
for the decennial increase in their fig­
ures, even by the total of 248 lakhs of 
the last census, they are less by seven 
million! There is a Department of An­
thropology under the Government of 
India. According to the calculations 
of its own Department the reduction 
has been by something like seven to 
nine million people. Now, before the 
President issued his order making the 
inventory of the Scheduled Tri^ ês 
throughout the various States in India, 
the various State Governors, Rajpra- 
mukhs and others were consulted but 
not the Department of Anthropology 
which is the expert body and which is 
in a position to advise the Government. 
No, not that. But political considera­
tions are brought into the picture and 
the same type of obscurantism that 
was so evident and forcible during 
constitution-making has again come in­
to the picture. What is it?

L.c)ok at article 332 whereby there 
is reservation for these poor, unfortu­
nate people. What is the result of the 
President’s order? It simply means 
that something like 70 to dO members 
go unrepresented in the various State 
legislatures. Reckoning on the bnsis of 
one member per lakh, it means that by 
reducirig something like between 70 to 
90 lakhs, you are robbing the tribal 
people to the extent of the same figure, 
and equally at the Centre also. There 
will be fewer tribal members, by seven 
to nine in the Parliament of India. In 
other words, the provisions, the safe­
guards that have been solemnly pro­
mised in the Constitution in article 332 
have been vitiated by the party in 
power today.

And not only Article 332. For ever 
the tribal people are going to be denied 
what has been promised them in the 
way of welfare activities not only by 
the Union Government but by the 
various State Governments. Accord­
ing to article 276 certain fund*, certain 
grants-in-aid, have been laid down to 
be given to the various State Govern­
ments. Why?—so that these unfortu­
nate, backward, undeveloped people 
may be taken to the level of the gen­
eral mass of the population. Now, by 
reducing the figure the net result will 
be that no adequate funds will be 
granted. My friend, Dr. Deshmukh 
will bear me out what a piteous sight 
it has been in the Scholarships Com­
mittee of which he is a member and 
so am I. We were given certain sums. 
Last year because there were not en­
ough applicants, something like Rs. 
1,40,000/- remained unspent. This 
year the picture has been totally difYer- 
enfc. Take the depressed classes, rather 
the other backward classes. That is a 
particular group which is also a bene­
ficiary of awards. There were 9,000 
applicants. We had to reject some­
thing like 8,500. No adequate funds.

I could go on, but I only want to 
point this out. There is the Constitu­
tion. The Constitution is being vitiat­
ed, it seems to me, deliberately. I can 
see no other reason whatever. I can­
not see that under independence tribal 
people have become something else. 
Or that there were political considera­
tions in the previous regimes for which 
the tribal figures were inflated. I don’t 
think it was ever the case that in the 
previous regime anybody wanted to 
claim himself a tribal.

An Hon. Member: They have been 
upgraded.

Shri Jaipal Singh: I wish they had 
been upgraded. I wish the rest of the 
Indian community comes up to the 
standard, honesty, uprightness and 
hard work of the tribals of India. If 
that is the case I am very glad they 
have been upgraded. But do not up­
grade them for the purpose of divesting 
them of their dues, financially as well 
as by representation in the State legis­
latures and in Parliament.

•

There is another point and then I 
am done with, and it is with regard to 
the wherewithal, the means that the 
Constitution provides for their expres­
sion of option during the ten years. 
It is the question of the formation of 
the Tribes Advisory Councils. I find 
that only in Assam and Orissa have 
these Tribes Advisory Councils been 
formed. Now in Part XVI of the Con­
stitution there are certain special pro-
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visions. I had hoped that the Presi­
dent’s Ministers would have advised 
him to implement those provisions 
whereby, for example, there would 
have been the specific Commission to 
investigate into the conditions of the 
Tribal people, the Scheduled Castes and 
other backward classes and also to see 
what measures should be taken, how 
the activities should be co-ordinated, 
so that something effective ?nd real 
could be done. Well, that has not been 
done. The President’s Ministers have 
not thought it fit or opportune to ad­
vise him in that particular regard. I 
venture to suggest that the .^eader of 
the House, who is here, will, if he has 
time, read Part XVI of the Constitution 
and if he has time also to recapitulate 
to his mind all the solemn promises he 
made on the floor of the Constituent 
Assembly in regard to the Tribal 
people.

Sardar B. S. Man: My amendment 
reads:

That at the end of the motion the 
following be added;

“but regrot to note that no men­
tion has been made about the 
introduction of dsinooracy in Part 
B States particularly In the bor­
dering State of PEPSIT uhere 
there is not even a popular Minis­
try” ,
I am not underrating the work done 

by the States Ministry generally as re­
gards the other States in India. Really 
it is a stupendous job that they have 
achieved in welding together six hun­
dred States into certain geographical, 
compact units. But I feel that in 
bringing about that consolidation from 
a purely geographical point of view, it 
Is success; as regards the introduction 
of certain democratic institutions in 
these States, or associating the demo­
cratic forces of the States concerned, 
the policy of the States Ministry is 
very halting. It is particularly so on 
this side of River Jumna, Apparently 
it may be a very small problem when 
I talk about the Patiala States affairs, 
but considering its strategic import­
ance, its being a border State, it has 
got very far reaching conseQuencea. 
Many friends have come to me and 
said that I should move this amend­
ment because they would get an oppor­
tunity of speaking about Rajasthan or 
Hyderabad States. It would be for 
them to speak about those States be­
cause they will be more conversant 
with the situation t.hore and therefore 
I will confine myself to the Patiala 
States.

During the debate on the last 
Budget, it was admitted by the States 
Minister that when a talk of merging

or creation of the Patiala States Union 
was raised we were told that it was the 
express wish of the Sikhs that a sort 
of Sikh home land was created for 
them. But what sort of Sikh homeland 
has been created? They are not l.>er- 
mitted to associate themselves with 
and contribute their constructive roles 
towards the problems of the State. 
Therefore^ the question arises—the 
very pertinent question which we can­
not reallv answer back—that because 
of that the democratic right to govern 
themselves is denied to them and no 
popular Ministry is being instituted 
there. We in Patiala—it will be very 
surpri.sing for the House to know— 
are still governed by the I.C.S. minis­
ters and by the permanent service peo­
ple. I don’t know if anywhere else such 
a constitutional anomaly exists, but 
here one of the Ministers is a Regional 
Commissioner, a Minister, and, in his 
third capacity, a constitutional adviser 
to the Rajpramukh. Three capacities 
are combined in one personality. Some­
times we have to approach the Region­
al Commissioner for acts of omission 
and commission committed ly  the 
Minister. That is like making the 
accused a judge of the matter.

This may perhaps not be the prc»j)er 
forum for entering into the details of 
the PEPSU administration, but I have 
to bring to the notice of this House one 
glaring omission and that is that the 
failure of the Government to allow a 
democratic Ministry has brought about 
certain consequences. The gap there 
between the people and the Govern­
ment is widening and irresponsible 
people, not having any political saga­
city are eager to take advantage of the 
sheer frustration of the people and 
create chaotic conditions to serve their 
ends. I plead, therefore, that a pro­
per opportunity be given to the masses 
in the Patiala States Union to associate 
themselves in the governance of their 
State, so that this frustration which is 
taking hold of them may give place to 
something constructive.

We are still administered by ofHcers 
who possess no qualifications or merit. 
They were at one time recruited by 
the whimsical rulers of the covenant­
ed States. Law and order are the 
worst victims in Patiala today. Every­
thing is now attributed to communists. 
It is .not so. It might be an approach­
ing danger, but at present the bt.«:u)e- 
dar officers who predominate the 
Police Department of Patiala use it as 
an excuse to eject their tenants, just 

, as you give the dog a bad name if you 
want to hang it. They call it a Com­
munist agitation. It is not so. Rob­
beries and dacolties are due to the in­
efficiency of the Patiala States authori­
ties But the frustration of the people
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may eventually lead them to look for- 
w v d  to other quarters. '

I must also bring to the notice of 
Government that the Chief Minister 
there was a Minister of the Maharaja 
when he w.as ruling the State. He is 
still the Chief Minister. He is a 
maternal uncle of the present Mtiha- 
raja. That is a very strange situation. 
In fact the Maharaja of Patiala is rul  ̂
Ing the Patiala States Union through 
the back-door. Now the elections are 
approaching. The Chief Minister there 
is a very close relation of the Maharaja 
and thus in all the spheres of State 
activities it is • the influence of the 
Maharaja that predominates. Now in 
the coming elections we have a gen­
uine fear that we may have, what they 
call in political parlance ‘the King's 
Party’ in the Patiala States. I con­
sider that the urgency of the probJem 
is such that by bringing about a politi­
cal change in the Patiala States Union 
we will be able to stop the gap between 
the Sikh masses and the Go\'ernment. 
Oiven an opportunity I consider that 
they can be easily weaned away from 
the agitations and prove a cementing 
force.

[M r. Deputy-Speaker in the Chctir]

Dr. S. P. Mookerjee (West Bengal): 
Since Parhament met last invents of 
^^nsiderable importance, both in the 
internal and international spheres, 
have taken place and reference to 
many of these has been made in the 
President's address. According to the 
ruling given by the Speaker we are not 
to debate on the foreign policy of Gov­
ernment, nor on the food situation 
today.

I would, however, mention at the 
cutset that we feel rather surprised at 
the omission of any reference from 
the President’s address to Kashmir. 
Since Parliament last met the Dixon 
Report has been published and certain 
developments have taken place which 
arc of a disturbing character. No 
doubt at the Press Conference held by 
the Prime Minister shortly after the 
publication of the Dixon Report some 
references were made to the Kashmir 
situation, but we would have Jlked to 
know from Government what exactly 
the present position is and how Gov­
ernment expects that this very diffi­
cult problem which is afFetrting not 
only the peace and prosperity of India, 
but also may afltect our position in the 
international world. Is ultimately gcing 
to be solved.

It is a matter of humiliation for any 
free country that a portion of Its sncred 
territory should be in the occupation 
of another power. I am not referring 
to the relations between India and

Pakistan on Kashmir, because if I get 
an opportunity to do so I shall r^ er 
to this matter on the foreign ' policy 
debate. But I do feel that the time 
has come when our Government sh<>uld 
adopt an overall policy while dealing 
with Pakistan. It is hardly to t/e ex­
pected that we shall be friendly with 
Pakistan ir> relation to some mi;tters 
and we shall be at virtual war with 
Pakistan in relation to other matters. 
So far as Kashmir is concerned, our 
Prime JVIinister has expressed his sur­
prise at the attitude of some (.f the 
big powers which definitely are pro- 
Pakistan. We would like to know 
from the Prime Minister when he gives 
a reply to the debate as to whether 
^here is going to be any change with 
regard to India’s attitude for the pur­
pose of re-establishing its position with 
regard to Kashmir.

A very scanty reference has been 
made with regard to the problem of 
West Bengal and East Bengal. In only 
about three lines the President has 
referred to Indo-Pak. Agreement and 
I am rather disturbed at finding a note 
of complacency while dealing with 
this problem. I do not propose to go 
into details with regard to this matter 
today. But there are certain aspects 
of the problem to which I would like 
to refer. The President has stated 
here that he is glad that as a result 
of the Agreement of April 8th, 1050, 
there has been a great deal of improve­
ment of conditions and flow back of 
migrants t( I heir original homes. The 
Prime Minister laid on the table this 
morning a statement showing the total 
number of refugees who have migrat­
ed to India from East Bengal and also 
the number that has returned to East 
Pakistan. According to these figures 
the net lesult is that today a))out 35 
lakhs of Hindus are still In India who 
have come away from East Bengal 
since partition, and about eight or nine 
lakhs have gone back to East Bt-ngal. 
These figures, as the House will re­
member, relate only to those who came 
by train or by steamer. That was ad­
mitted by Government from the very 
beginning. According to calculationp 
which were made by the West Bengal 
Government, I am not referring to 
calculations which non-official organi­
sations have made, roughly about a 
million more must have come by other 
routes. In other words, about 45 lakhs 
of Hindus are still with us who have 
been forced to come away from East 
Bengal to West Bengal, Assam and 
other parts of India. What about the 
other side of the picture? According 
to the statement made by the Prime 
Minister this morning about four lakh» 
of Muslims have left West Bengal and 
have gone to Fast Bengal. Of courne.
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he could not give any figures Mus- 
linis who have gone from West Bengal
to East Bengal before January 1950.
The number was almost nil. So this
has been a one-way traffic  ̂ however
we may try to explain away the pro­
blem. My regret has been that tl ere
has been no attempt on the part of
Government to probe into thv real
cause of this trouble. The real j.ro- 
blem is: Can Hindus live in East
Bengal? The object of the Agreement
was not somehow or other to ojjhble
Hindus to come away from East Ben­
gal to West Bengal or other parts of
India but to see that conditions are
created by the Pakistan Government
whereby it would be possible for Hin­
dus to live in East Bengal in peace and
with honour. Now, that basic prob­
lem still remains unsol ŝ ed. The Presi­
dent in his speech, while referring
to world conditions, rightly observed.
“ The peace that we seek and that is 
worth preserving is a living peace and
not the peace of the grave” . I would
like to repeat what the President has
said and I would like to say that what
the Hindus have got in East Bengal is
peace of the grave and not peace cf
the living.
4 P.M.

I have been in constant touch with
people who have been coming from
East Bengal recently, and only three
or four days ago I met some very
leading Hindus who are still in East
Bengal, who came to India and who
have gone back again. From what I 
learned from them and others the con­
clusion is irresistible that there is no
possibility of Hindus living in Pakis­
tan so long as that country is adminis­
tered as it is today. In fact, only a 
few weeks ago the Prime Minister of
Pakistan made no secret about his
idealism. He spoke not once but twice
that the Muslim League Is Pakistan
and Pakistan is the Muslim League.
There was no secrecy about it, and
that is how that Government is ad­
ministering East Bengal. You may
ask, then why is it that people have
gone away during the last few months?
Now, those who have gone away have
in the first place been compelled to do
so because the conditions of rehabilita­
tion and of living in West Bengal in
India are such that it was almost im­
possible for them to make both ends
meet. I do not know whether the
attention of the Prime Minister was
drawn to at least half a dozen cases of
suicide committed by persons, young
and old, who came as refugees from
East Bengal to India, and to that
pathetic letter which was left by a 
young lad of twentyone who placed his
head under an incoming running train
Indicating why he was putting an end

to his life— failure to manage things so
that he could maintain himself and the
family which was dependent on him.
These are typical cases.

So far as other conditions are con­
cerned, it appears that there are no
major incidents happening in East
Bengal today. In fact, that is not
necessary. The whole object cf creiit- 
inK conditions of terror whereby Hin­
dus, and particularly respectable Hin- 
dusj and Hmdus who held some position
of power or responsibility, would be
compelled to go away from that coun­
try, has been successfully carried out
and now a situation has come when if
Hindus decide to stay on they could
only live, not as honourable citizens,
but as pel sons who will accept a sub­
ordinate position in Pakistan. As one
of the leading Hindus still living there
explained to me, it was not the terror
of being assaulted or of oeing attack­
ed which was the only fear that occu­
pied the minds of these people there
was really no hope for Hindus so far
as their future was concerned.

Education was one item tu which
special reference has been made, and
thii has also appeared in newspapers
to which no doubt the attentiori of the
Prime Minister has been drawn. The
entire educational system has been Is- 
lamised. Practically the schools and
colleges have disappeared. The way
in which education is being imparted
there and the syllabus and curriculum
have all l?een changed, has resulted
in this that if Hindus decided to live
there they can live not as Hindus but
as semi-Muslims. Then, with regard
to the prospect of getting services or
with regard to getting means of econo­
mic employment, they are practically
nil. It is therefore not possible for
Hindus to make up theic minds to live
there. The entire social and economic
structure has broken down. If a per­
son has to live in society, naturally
there must be environments which
will be congenial to him from every
point of view. That congenial atmos­
phere has completely disappeared. One
old gentleman who is about seventy- 
two and is still living there in East
Bengal explained to me pathetically
that he could visualize that in the
course of the next few years a large
number of Hindus who are being com­
pelled to live in East Bengal wo jld be
converted to Islam. Either they would
arcept it by force or be comr^elled by
circumstances to do so. In fact, re­
ports of conversion are com in to us 
ond in some cases whore we did havt
enquiries made it appeared that many
of those conversions have beeii riore
O f less of a voluntary character—
voluntary in the sense that the spirit
ot resistance has disappeared. And
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the choice which lies before them is 
either to live in West Beagal or in 
India without much hope of being re­
habilitated, and thereby also courting 
death some time or other, or to go back 
to Fast Bengal end somehow to live 
there, surrendering everything that 
they hold dear—their religion, their 
culture, their independence and their 
economic existence.

This basic problem has not Leen 
touched by our Government. It is no 
use Government trying to hide itself 
or saying that Agreement has worked 
very well and that the Pre.sident is 
glad on behalf of the Goverrmient 
that things have improved. Outward­
ly things mi^ht have improved, but the 
seeds of dismtegration have germinat­
ed and germinated to such an extent 
tha; unless some radical change is 
made there is no hope of recovery. I 
shall not be impudent enough to sug­
gest that the Government and especi- 
aHv the Prime Minister are so dull 
that they do not understand the pro­
blem. They do understand the pro­
blem. There is no want of capacity 
to understand. But there is a want 
of capacity to face what is noihing but 
a crisis, the like of which has not come 
in the history of many nations. We 
thus watch before our very eyes the 
disappearance of a section of the 
Indian people for no fault of their own.

So far as the problem of rehabilita­
tion is concerned, the President in his 
address has referred to about eleven 
lakhs of people coming from East Ben­
gal who have been rehabilitated in 
some way or other. Even if I take 
that figure to be correct, there are 
still more than three million people 
who have to be looked after. 1 have 
been in touch with the work of rehabi­
litation in som«t way or other end the 
more I go into the matter the more 
oppressed I feel by the sheer magni­
tude of the problem. Every family 
has to be rehabilitated. It is not n 
question of finding some temporary 
shelter for them. In fact some shelter 
has been found by Government in 
many places. But I know of cases 
where after gi^»ing them shelter there 
has been no p>‘ovision for work. So 
far as the problem of rehabilitation is 
concerned, I would like some opportu­
nity to be given to the House to go 
into the details of this question on 
some day in t)ie course of this sec&ion. 
I have always felt, particularly in West 
P^ngal, that this problem of rehabill- 
tation has to be looked at in an inte­
grated manner, that is, the question of 
economic discontent affectincr the 
people of West Bengal, a problem 
which was acute enough even before 
the refugees started coming from East

Irê norentiHecf

tr* rndia after'the Mth “ Pirate
representatVon has
to,me which is ^ " t o  ?hc

an thflv cominsr elections. After

T j-  achievement of free­
® whole and if they 

‘ r. India, 
question of their being de- 

priyed of what is their right. So far
fhP ««« concerned.,the Prime Minister announced only a 
few weeks ago that he would n o t^ s t -  
^ n e  the elections beyond April-Moy,

Nehru: Don't believe- 
everything that you read In the news­
papers.
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Dr. S. P. Mcwkcrjcc: We would like
to believe what the Prime Minister
snys. At any rate he was very anxious
that the elections should be held in
April-May 1951. The date M s now
been announced; of course, reference
hat been made by the President to the
Bihar difficulties. In any case now that
we have known that the elections
will be held in November-Decem- 

ber 1951. I would like to suggest that
full scope should be given to all parties
and organizations to carry on their
election activities completely un­
hampered by the present Government.

Some distributing reports have come
from some quarters and I have seen
alsQ actually some examples of that
where restrictions has been imposed by
the Government now in power and full
opportunities are not given to conduct
election meetings.

Shri Sidhva (Madhya Pradesh): Has
anyone been prevented?

Dr. S. P. Mookerjee: For instance*
in Banaras only about ten days ago
permission was given to hold meetings,
but permission was withdrawn so
far as publicity was * concerned.

What was said was that publicity
could be given but no loud speaker
could be used for the purpose of giving
publicity; these are pin-pricks. I am
not suggesting that the Government of
India has anything to do with this
matter but it has been repeatedly ex­
pressed by persons in authority that
fullest scope and freedom must be
given to all tor the purpose of carrying
on election propaganda before the elec­
tion is actually held. After all, if we
want democracy to function in this
country, there could be no suggestion
of Ftifling public opinion in any way
whatsoever. If anyone says anything
or does anything which transgresses

,the law, naturally the usual conse­
quences will follow but for a party
Government in power to try to stifle in
any way the holding of public meetings
or of demonstrations or discussions will
be completely foreign to any demo­
cratic principle.

Lastly, I refer very briefly to the
growing economic deterioration in the
country T sbRll not go into the details
about the food position but during the
last month it was given to me to move 
about in different parts of Bengal,
Bihar and Uttar Pr/idesh, rather in­
cognito; I went by car and covered
about 1,500 miles and I passed through
many villages, unknown places, and I
must say that it was an experien'ie
which was new to me, in moving about
villages and coming across people who

did not know me at all and discussing
witli them about problems which con- 
ceni them. I knew, of course, the’
growing discontent in the country^ I
know, of course the big gaps that exist
between the people and the Govern­
ment today, but what alarmed me
most was the way in which that dis­
content was deepening in the minds of
the illiterate people, men who did not

. even know what sort of Government
was m power today and what exactly
their rights were under the new Con­
stitution but who knew that the
British Raj had gone and that the
Indian Raj has come. I was surpris<^
to find that over 90 per cent, of such
people had not a good word to say
about the Government or of the Con­
gress Organization. This is not a r.iat- 
ter to be gloated over. (Interruption)
Well, my hon. friend thinks .'t is a very
sad experience; he is the Secretary of
the Congress. I suppose he will* not
be proud of the experience.

Shri

It IS the opposite of what you say.

frienH° fnnt® and if my hon

anŷ  case, it is not my intention to cast
iP l *1 anybody because this
of ‘ he well-being01 the people as a whole. Within thrpf
n ffn  «««>• the attainment ofXoriom

i* ® feel deeply frusti
t h i f ' ’*' o fd  hopeless ^ b ou t
Th.^? con d ition 'a n d  future!That IS a question which we have to

" ^  ourselves as^ Members of Parlia­
ment, no matter to which party or or­
ganization we may belong

So far as the economic condition is
concerned, It cannot be solved hy Gov- 
hv Tif”  alone; it can only be solved 
by the co-operation of all, but the * 
feeling is deepening in the minds of

educated people 
fnSov general masses that
11̂ 12 f ''^hat they
h f f f  T ^ British Raj washere I was surprised to find illiterate

4  would have beenmuch better If the British Raj had

fate but they doubt the capacity of the
Government to serve the real interests
of the people. I think we should be
able to realize this growing menace
extending far and wide in the country
Whatever happens, people are accus­
tomed to blame the Communists. How
far the Communists actually have a 
hold over the rountry is /  matte?
which I am not going to enter Into
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but I should certainly say that the
Communists thrive because certain
conditions are in existence in this
country and those conditions are
poverty, disease, saualor and want of
facihties which the citizens thinfc they
are entitled to get as a matter of right.
It is those conditions in which Com­
munism may thrive and unfortunately
they do thrive in different parts of
India.

When we discuss the food problem
tomorrow, this problem will come up
in greater details. Unless we are able
to tackle this problem, I am afraid the
situation in the country, taken along
with the international situation, will
further worsen. I hope that in the
course of the discussions that we will
have during this session, it will be
possible for Government to place be­
fore the House its constructive pro­
posals, especially with regard to the
economic side, and satisfy the House
and the public that everything possi­
ble is being done for the purpose of
combating the present grave menace.

Shri Jawaharlal Nehru: I am reluc­
tant to intervene and take up the time
of the House when, as has been point­
ed out, hon. Members do not have so
much of time to give expression to
their views. I am not going to address
nyself to the various subjects that
have been raised, but rather put before
the House for its consideration certain
aspects of this discussion.

It has been said repeatedly that
various matters have not been men­
tioned in the President’s address, or
ha\’̂ e been inadequately mentioned. I
submit that the President’s address i.‘: 
not a survey of all the problems of
India, important or unimportant. The
President’s address, if I may say so,
is not modelled after the address of
the President of the United States of
America. It is supposed to be a brief
statement indicating the general rela- 
tionf. of India with the world, and the
work we have to do. It cannot, in 
the very nature of things, therefore,
take into consideration all these vari­
ous matters that are raised, which are
important no doubt. It is. generally
speaking, not a controversial docu­
ment, except for the fact that Govern­
ment policy may be controversial. It
is V brief document, certainly not a 
comprehensive document. I would beg
the House to remember that. It is un­
doubtedly a statement of Government’s 
policy. It is, in fact, the Government’s 
address although the President delivers
it. Some hon. Members imagine that it 
is a private address of the President.
It If nothing of the kind.

Shri Kamath: Oh, no.
Shri Jawaharlal Nehru; Not Mr.

Kamath, of course, who so well knows
Constitutional law. I have even read
in some reputable newspapers some­
thing to that effect. It is nothing of
the kind. It is a brief statement, as
far as possible made in a non-con- 
troversial spirit, of the broad lines of

Government’s policy. Therefore, much
of the criticism is rather beside the
point, although the points raised may
be important.

One of the points, that is important
certainly, was mentioned by my hon-
Incnd who just spoke; that is about
Kashmir. If I may say so, important
as the Kashmir issue is, there is nothing
that the President could have said
c.bout it. Much has been said about
ii and as the House knows, the issue
is, at the present moment, before the
Security Council of the United Nations
and it is a little difficult for the Presi­
dent, or even for Government, to say
much about it at tjiis particular stage.
I have said a good deal about it else­
where and in this House on several
occasions. When the occasion arises,

• I would inevitably come to this House
and inform it of any new development.

One or two other matters have been
referred to. About the elections, may
1 assure my hon. friend and the House
that, in so far as this Government is
ccnt'erned, we have taken every step
that we can and we will take every
step to ensure that the elections are
absolutely free and fair, and that every
group and party has the fullest oppor­
tunities and equal opportunities. We
have impressed this upon the Election
Commission and I believe the Election
Commission itself has taken great care
to see that it is functioning in that
wa:̂ ' and that it will continue to do so.
About some incident that happened in 
Banaras, I know nothing about it. The
provincial Government or the local
authorities may have had some special
reasons on special occasions. It has
nothing to do with the elections. Elec­
tions are pretty far off.

He mentioned also something about
lehabilitation and the refugee situation.
I am perfectly prepared to agree with
him that the situation of the displaced
persons is very far from desirable. Ho
mentioned some cases of.deplorable and 
sad happenings. Undoubtedly that is 
so. It is no good denying that. But.
we have to view the situation as n 
whole and decide what we can do about
i t  Accepting the criticism of my hon.
friend, I would, nevertheless, .submit
two or three broad generalisations for
the consideration of this House. We
have had to face this refugee problem
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of a magnitude which I doubt if any
other country, in the world has had
tit face. I submit,—for the moment 1 
am talking about the refugees from
Western Pakistan—that the results
that we have achieved are creditable
to Government. I submit that com­
pared to the way in which the refuj;;ec* 
problem has been dealt with in any
c(.untry, our results have been credit­
able 1 do not say that they are satis­
factory; that is a different thing
entirely. I say that they compar*i
well. There have been refugee prob­
lems and there are refugee problems
today in many countries m the world,
Germany, Japan and many countries
of Europe, after the war, and even be­
fore the war. Refugees from the last
witf are still continuing in camps in
many countries in Europe. That is 
point number one.

The second point is in regard to 
Eastern Pakistan, West Bengal and
Assam. Again, the situation is not a\ 
all satisfactory, I admit completely.
Nevertheless, I would submit to this
House that it is rather extraordinary
that large numbers of migrants are
returning to their homes. No doubt,
if you provide them with far better
f orjditions, they will not return. No
doubt, if you provide employment to
the unemployed pe/sons, they would
(boose to remain here. But, the point
is. under stress of circumstances, large
numbers of Hindus from East Pakistan
nnd large numbers of Muslims from
West Bengal and Assam left their
homes through fear, apprehension,
whatever it was. At that time, nothing
else counted except immediate fear.
I can assure you that something has
happened to make them go back. They
hnv.\ on the whole, preferred to go
back to remaining here, and the. num­
ber of people who have gone back, both
Hindus and Muslims, is really astonish­
ing Even in my most optimistic mo- 
meati'*! did not expect this big flow- 
back which is happening for the last
six weeks or so. That, surely, does
not mean that conditions are satisfac­
tory and that they have no difficulty to
contend against. All that is true, Rul.
nevertheless, it does show that there
is an improvement in those conditions.
Kvery other information that we have
get also tends to show that there is
a definite improvement whether it is 
in the number of dacoities or insecurity
of life, etc. Much of what my hi)n.
fiiend has said, is true; I am not deny­
ing that. But. I say these things flov/
fn m  a large number of factors includ- 
in£» basically and fundamentally cer­
tain conflicts that exist between* India
nrjd Pakistan. Not that it is so only
hei'e; it is so all over the country’.

which raises big issues into which I am
not going at present. 1 do submit that
the situation in Eastern Pakistan,
West Bengal, etc., is far better from the
point of view of the migrants and dis­
placed persons than it has been in the
last six months or so.

My hon. friend referred to tlie
question of citizenship. There is no
doubt, of course, that people who have
come to India, those displaced persons
who stay in India, are bound to have
citizenship. If the law is inadequate,
the law should be changed. The reaL 
pcint that arises is more in connection
with the elections, and the date to be
lixed. Now, this House once changed
the date for the preparation of the
electoral rolls, during the last session,
X l>elieve, with the result that almost
all the work that had been done waii
not entirely wasted, but largely so. it
upset the work entirely; because wc
had been working up to a certain date,
we had to start afresh and do all that
agair. If you go about changing these
dates, it means enormous labour, enor­
mous expense and fresh delays. There­
fore, this changing of dates has to be
carefully considered. The number that
my hon. friend gave, I do not think, is
accurate. He indicated that fifty lakhs
of people have been disenfranchised.
I do not think any such number has
been disenfranchised, because from any
calculation, a very large portion of
this fifty lakhs came before that date.
Another difficulty arises at the present
rnom.ent. Quite a considerable number
of people are going back daily. On the
£ verage, the surplus going back may be
as much as 2,000 a day or 1,500 a day.
The situation is, therefore, a fluid one.
One is not quite sure as to who will
go back and who will not go back.
Therefore, it is a little difficult to lay
down hard and fast rules at the pre­
sent moment. It may become better
a little later. My point is that all
tiiose who stay are bound to have ^u!l 
rights of citizenship even If it requires
a change in the law.

Secondly, in regard to the elections,
it is not easy to change the date again 
and again. It is not a question of the
displaced persons only. A far greater
niunber than the refugees will attain
majority if you add a few months. Per-
.sons who were twenty may attain the 
age of twenty-one and you will say
that so many have been disenfranchis­
ed. The whole thing is upset. Ihis is
bound to happen. You cannot have
absolutely accurate rules that the m^
ment one becomes twenty-one. he votes.

One thing more. A lot has been
said about Government's treatment or
the lack of interest in regard to thf



85 Motion on Address iS NOVEMBER 1950 by the President 86

Scheduled Castes and the Scheduled
Tribes. Well, I do not think it would

quite correct to say that it is due
to lack of interest etc. But it i&^true 
to say again, that much that ought .to 
be done has not been done and is not
done because, ultimately, of lack of
resources and other difficulties. We
can appoint a Commission if you like.
It is easy enough to appoint a Com­
mission. But as the House knows, the
appointment of a Commission's a way
out sometimes out of a difficulty, for it
makes people think that we are doing
something though we really do not do
much. But deliberately we do not
want to delude the public when we
do not have the wherewithal to do
much good. But I may inform tlie
House that so far as the appointment
of the Special O ffirer— I d on ’t know
what it is called in the Constitution—
the Special Officer for the Scheduled
Tribes and Scheduled Castes, the Pre­
sident has decided upon such an ap­
pointment and if it has not already
been announced ix will be anhounre'd
very soon. ^

That is all I have to say.

Shrl KamiUh: What about the fegiti- 
mate complaint that so far as the
Scheduled Tribes are concerned, their
total population for purposes of elec­
tion, according to the President’s order
is far less than what the last census
shows? -

Shri Jawabarlal Ncbni: Tl̂ iat is a 
matter of calculation. We will go into
it carefully and find out the position.

^  Hon. Member; Nothing has been
said about the demcvratisation of the
set-up in Parts B and C States. ‘

Shri Ja.waharlal ivehru: Nothing has
been said so far as I am concerned
about many subjects mentioned here.
I was not dealing with the debate,
but only pointing out a few things. Of
course the point mentioned by the
hon. Member is a very Important one
and I have no doubt that attention will
be paid to it.

Shri Naiirnddin Ahmad: After the
very moving speech made by Dr
Mookerjee, I feel I should say one or
twc words. Dr. Mookerjee said that
the Pact has not succeeded well, flut
I think it has well succeeded. I sub­
mit that the refugees from East Bengal
are leving daily by thousands. With
regard to the conditions in East Pakis­
tan, I heard the foUowing from a very
important member of the Hindu com­

munity living in East Bengal and who
is a Member of the Pakistan Constitu­
ent Assembly and who was travelling
by the same train as I was travelling.
I asked’ him point blank, what is the
condition of Hindus in East Bengal
and he said it is normal. I asked him
whether there was any trouble and he
said there are troubles here and there,
as there are bad people everj^here.
But apart from that, he said, life is
normal, and he says he will remain
there and he thinks that others should
go back. With regard to the
difficulties of refugees in West
Bengal, the situation is entirely due to
the huge problem the like of which
no country has seen. To tackle about
30 lakhs of refugees is a colossal thing
for a government v/hose resources are
weak. Dr. Mookerjee has again dis­
covered that there has been s nne
amount of dissatisfaction amongst the
people. I believe that so long as he
was in the Government there was no
dissatisfaction. The dissatisfaction be­
gan since he left the Government. I 
therefore, think that this dissatisfac­
tion, if any. was Hue solely or at least
largely to his departure from the
Government, I submit, therefore, that
he should come back and ioip the
Government and ^tem the tide of dis­
satisfaction and improve the state of
affairs.

Now, I come to the postponement of
the general elections. With regard to 
this, I think there has been certainly
a departure by the Government. There
was certainly a very emphatic declara­
tion that the elections must be held by
April—May next. But there has been
a change, I submit, that 't is not a 
very good thing to make bold declara­
tions, that elections should be held in
April-May and then change it to
November-December. I also find a
strange phraseology being used by Gov­
ernment. They speak of fixing a date
for the elections and fixing a ‘‘firm*’ 
date for the elections. This is a nice
coinage by somebody, probably con­
nected with the minting deparment. I 
submit that whenever a date is fixed, it
must be a firm date. It means that a
firm date is fixed. I submit that langu­
age is akin to that used by circus
proprietors and cinema^ proprietors. 
They say, “to-day is the last day” and
the next day they say, ‘‘to-day is posi­
tively the last day” . We should not
have these changes in the dates and
justify them by using strong language.
So far as the elections are concerned,
I think we are rather moving in an 
awkward direction. During the <3ebate 
on the Constitution relating to this
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point 1 suggested that the election^
might be held alter the census which
would be taken in Marrh 1951. It is
not proper to hold the elections in
April-May on the old bases which
have been proved by so many speakers
to be totally wrong in so many ways
as there are so intny gaps and ano­
malies. It would have been far better
to wait till the results of the next
census are out. Hy November-Decem- 
ber. 1951, the figures would be differ­
ent. You cannot hold an election when
the figures on which the elections are
based are entirely out of date. There­
fore the elections should have been
held by April or May as originaHy
determined and should not have been
postponed to November-December. If
we once accustom ourselves to chang­
ing our dp.tos the result would be that
by November-Def ember next the date
would again be changed. I should
think that there should be some
amount of fixity in the matter ol elec­
tions. As Dr. Mookerjee has suggest­
ed, some really lirm date should be
fixed. I submit, therefore, that so far
as the elections are concerned
this change is creating a very
bad impression in the country and the
more we delay the situation in the
country would become rather bad.

So far as other matters that have
been raised in the House are concern­
ed, I shall deal with only the one relat­
ing to the Defence Forces which has
been referred to by Prof. Shah. I
think India is rapidly being drawn
within the danger zone, ^ar is per­
haps visibly moving towards India. It
is perhaps not too late to mend and
I think the Government should attend
to the strengthening of the defence
forces of the country. Our internal
enemy or troubles are not very great
but the external enemy would be a 
really formidable one. In these cir­
cumstances the defence forces should
be reorganised, enhanced and made
really strong. What is the use of a 
defence force which would not be able
to defend the country? It is said some­
what authoritatively that the Chinese
army is about ten times stronger than
the Indian army I do not know whe­
ther this figure is correct but if it is
even nearly correct it shows the dan­
gerous weakness of our country so far
as our defence is concerned. I hope
the Government vMll look into this,

I have a few mere points to touch on
but as there are one or two other
speakers who want to speak I shall con- 
cluda.

Shri Kamath: My amendment is:
That at the end of the motion the

following be added:
“ but regret that, despile the ad­

mission that ‘the world, hungerin^  ̂
for peace, appears to stand peri­
lously on the verge of war\ the
address has failid to deal with the
immediate problem of securing
the peace rind integritv of the
country against internal and ex­
ternal dangers, and has failed to
rouse the national consciousness
to the urgency of the situation.”
Shri Hussain Imam: Sir, on a point

of information. Is not foreign affairs
to be taken up separately?

Shri Kamath: It does not relate
exclusively to foreign affairs......

Shri Naziruddin Ahmad: On a point
of order. Sir, I have carefully followed
the amendment. Il says that the coun­
try should be protected from internal
and external danger So far as exter­
nal danger is concerned it is outside
the scope of to-day’s discussion.

The Deputy Minister of Food aud
Agriculture (Shri Thirumala Rao): I
could not follow the point raised.

Mr. Deputy-Speaker:-1 think the hon.
Mover by his amendment is referring
to the steps that ought to be taken to
maintain internal order. Defending
the country against foreign aggression
is different from foreign relations.

Shri Kamath: I am inclined to think
that foreign policy and defence are so
closely interwoven that it is difficult
to divorce them, and war is only
foreign policy pursued by means other
than diplomacy. In this view we can­
not look upon foreign affairs and
defence as tv/o things absolutely sepa­
rate. Even so, as The House has deci­
ded that foreign affairs should be dis­
cussed on some other date, T will not
stress that aspect so much today as the
other one, the cognate one, of defend­
ing Uie country internally as well as
externally from the dangers that lie
ahead.

The last session of Parliament open­
ed v.dth a debate o:i Korea and ended
with a disastrous earthquake in Assam.
That earthquake is to my mind omi­
nous, coming as it did on the 15th 
August 1950, a day which we have
been celebrating as our Independence
Day for the last three years. When
the Bihar earthquake occurred in 1934 
Mahatma Gandhi remarked on that
occasion that that earthquake had come
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as a punishment for the sins of un- 
touchability in Malabar. I am sure
that Members would remember that
remark of Candhiji I do not know
what he would have said had he been
alive today, what crimes ot whnt cins
we had committed as a nation that
this earthquake should have been timed
for the I5th August, of all days, My
friends will pardon me if I am senti­
mental but it does appear to me that
there was an ominous significance be­
hind this earthquake. After that earth­
quake, events have happened, one
after another in close succession, in
Asia and more particularly on the
borders of India. What there is in
store for us, rjod alone knows, but
there are certain potenti|il dangers
which we as men in charge of affaivs
of this nation must take into account.
It is wise to be forewarned, because it
makes us fore-armed.

The internal situation today is far
from satisfactory and if ^’ar comes—
which God forb id -Ih e  internal .situ­
ation is such, at any rate judged from
what it is today, that the front will
hardly be safe, because the rear is not
at all strong. The waste of national
resources which had been husbanded
with so much care and energy during
the war years has been colossal, and
even criminal, if I may be permitted to
say so. The Finance Minister’s obser­
vations at the Press Conference
the other day, namely that his
attempts to introduce or effect
economy in the departments of
his colleagues had apparently borne
very little fruit came to us as a holt 
from the blue. It was a very disquiet­
ing and depressing statement to hear
from the Finance Minister and he ^ent
on to say of course that he had not
lost all hope and that he had asked his
Secretary to put up his own proposals.
I do not know what his Secretary has
since put up before him as a result of
his vigorous efforts in this direction.

The House is very well aware in
what directions our resources have been
squandered. To take only a few ins­
tances, the Damodar Valley Corpora­
tion under the facade of an autonomous
corporation has been drawing upon
our resources not too wisely. The pre­
fabricated venture has been a colossal
failure against which I warned the
House in March last that they must be
prepared for the ignominious failure of
the project. The huts and houses are
collapsing before our very eyes, and
so far as the factory is concerned I 
understand that there is standstill
agreement between the consulting firm
and the Government, that production 
is in a state of suspended animation.
Then there is the wastage in our

Disposals Section which has been
brought before the House so often
that I need not dilate upon it. There
is again the Sindri Factory for which
the estimates have gone from Rs. eight
crores in 1946 to Rs. 23 crores with
not a single pound of ammonium sul­
phate in sight. This to my mind is so
criminal a waste that the Minister in 
charge should have resigned.

But our Ministers not only try to
defend the mistakes of those in charge,
but they seem to gloss over them and
to make light of them. Amidst so much
of distress and misery in the land our
Ministers have got time to open a
Coca-Cola plant. To my mind it was
simply childish for a Minister of Gov­
ernment to open a Coca-Cola plant,
to advertise this American stufT. I 
don’t know what prompted the Minister
to perform this cliildish inauguration
ceremony of a Coca-Cola plant. There
has been propaganda in many Asian
and European countries that this is a
new form of colonisation: Coca-Coloni- 
sation. That a Minister of our Govern­
ment should lend his good offices to
the opening of a Coca-Cola plant is too
puerile, too childish for me to further
expatiate upon.

All these failures, all these kinds of
mismanagement have created a feeling
of discontent in the land that is grow­
ing in volume day by day. The story
that my friend Dr. Mookerjee related
has been narrated to me in another
manner, and it was this. I don’t vouch
for the truth of the story, but it ap­
pears—my informer told me— that at
a meeting addressed by the Chief Minis­
ter of Bombay, Mr. Kher, some time
ago after he finished his speech he
invited questions and one of the per­
sons in the audience got up and asked
him, ‘̂When will the British come
back?” I don’t know if this is a true
story, but it was related to me by
someone from Bombay. What I was
driving at was this, that unless there is 
social change, unless there is economic
change, unless Government is deter­
mined to implement its own laws
and not be indifferent about them, un­
less Government is prepared to punish
those who have been guilty in various
ventures and not let them go scot- 
free, I warn this House that the day is
not far off when people will revolt
against the Government.

Shri Sondhi (Punjab):
revolt?

Non-violent

Shri Kainalh: Non-violent or violent,
when people revolt they will take the
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IShri KamathJ
law into their own hands, they will
adopt their own methods.

Shri Raj Bahadur (Rajasthan): Are
you on the side of the people or the
Government?

Shri Kamath: I don’t know where
my friend will be.

So far, as regards the internal situ­
ation. Now coming to the external
situation, that is deience against exter>
nal dangers, the fact must be faced
that now on the borders of India is a 
Power which today we cannot regard
as much a friendly power as it was
three or four months ago. The House
will remember that Mount Kailas is in
Tibet. The House will remember that
Mana Sarovar is in Tibet, The Tibe­
tan border is about 70 miles from
Nainital and about 100 miles from
Simla, and the House will do well to
take notice of the fact that with the
Chinese invasion of Tibet, though so
far Tibet was regarded as a virtually
independent State, now the border of
China has come nearer to India. Not
that any war is looming on the horizon,
but we have to take suitable measures
against this potential danger on our
border.

My friend Pandit Kunzru in the
’morning suggested certain measures
with regard to the Army. While agree­
ing with him that it is high time that
the Army should be reorganised and
rearranged, and more importance given
td the Land and Air Forces of our
country, I will go further and say that
the time has come when the Govern­
ment should issue an appeal In the
manner in which Netaji Subhas
Chandra Bose issued his appeal in
East Asia during the war years. In
the same manner, in the same spirit
they should appeal to the hearts of
people, to the youngsters—hundreds
of thousands of them are unemployed
—to volunteer themselves for the de­
fence of the country an^ organise a 
national militia, and also, at this
crisis in our national history. Govern­
ment should invite the former members
and officers of the I.N.A. to enlist them­
selves, to come forward in the service
of the nation. If this opportunity is
let go, is allowed to pass, I am sure
that the hearts of the members of the
I.N.A, will be definitely turned against
the Government, if even in this hour of
crisis Government makes no approach
to them at all.

One last word and I have done. 1 
have said that the defence of our coun­
try has assumed greater prominence
now that the Himalayan boirder is no

longer impregnable. So far we used to
regard the pregnable frontiers as the
North-West and the East, but now in
1950 it has been brought home to us
that the Himalayas are equally preg­
nable and we can no longer regard
them as impregnable. Therefore, the
entire border from Kashmir to Assam
is vulnerable and it is high time that
the strategy of our defence is accord­
ingly altered and shaped so as to suit
the needs of the present day.

As regards the upheaval in Nepal,
that upheaval has also endangered the
safety of India. Considering that it is
a delicate subject, I would not go into
it too deeply but I would like to sug­
gest that in its own interests, in the
interests of its own safety, its own
integrity, its own independence, Nepal
should lose no time in democratizing
her administration, and also in its own
interests take early measures to co­
ordinate its defence and its foreign
policy with those of India at the ear­
liest opportunity. If this does not hap­
pen betimes, if the present people’s 
movement in that State is mercilessly
crushed, pitilessly crushed, I for one
feel that that will be a standing invita­
tion to Communism In that State.

In conclusion I would only say one
word, and that is that the Government
has at this supreme moment failed to
rouse the national consciousness to the
gravity of the situation. There is not
a single word in the whole address
where people are asked or should have
been asked to stand up, to come for­
ward and defend the integrity and the
independence of India. That note is
missing, and in so far as that note is 
missing I for one feel that it has failed
in its purpose, and in its effect upon
the nation.

The Minister of Industry and Supply 
(Shri Mahtab); Mr. Kamath in his
usual way made some tangential re­
marks about me and he also said
something about the Sindri Factory
about which he does not know much.

Shri Kamath: I know more than the
Minister does.

Shri Mahtab: It is very easy to inter­
rupt in an informal manner but it is
something else to know the thing. If
we compare the Sindri Factory with
other factories of a similar type in 
other countries, I think we will be
proud of the Sindri Factory as it is to­
day. The LC.I. started a factory
in England exactly for the same
purposes as we did in Sindri. Their
original estimate was £120 million.
They have already spent £240 million,
but only a part has been built as yet.
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Similarly, other industries elsewhere.
Unless we have svifflcient explanations,
sufficient reasons for the increase in
the cost of setting up the factory, we
need not be very much worried about
this increase. Of course it is one thing. 
to ask why Government decided upon
that factory at that particular  ̂ time
when the price of articles was lising.
That is a different matter. But I would
request Mr. Kamath and other friends
who think alike to have all materials
about the Sindri Factory and then pass
opinions on them. Otherwise they
make themselves ludicrous, if I may be
allowed to say so.
6 r.M.

Shri Tyagi: May I know if the
English factory had also made some
arrangements with the firms which
were constructing their factory on cost
plus basis?

Shri Mahtab: That is a different
matter. I am prepared to discuss it 
with any hon. Member and I am fully
convinced that there is nothing wrong
in it.

Then with regard to the opening of
some particular industry here, I won­
der if the hon. Member has been per­
suaded to make a mention of that here
for purposes of propaganda: other­
wise there was no occasion for it.

Shri Kamath: On a point of order.
Sir. I strongly resent this remark that
I have been presuaded to make a men­
tion of it for purposes of propaganda.
I cannot add to the propaganda done by
the hon. Minister already. All that 1 
spid was that certain Ministers have
got time for such opening ceremonies.

Shri Mahtab: The hon. Member may
have some bias against this or that per­
son or industry, but I have no bias
against this or that person or industry.

Here is an industry which was start­
ed by the Raj Pramukh of PEPSU. the
Maharaja of Patiala. He personally
invited me to attend that function. He
convinced me that he had put in all
his capital in that industry and there
was nothing immoral about that indus­
try. I do not see any reason why I 
.should not have aereed to open that
indu'^try. I see nothing wrong in it.

Shri Kamath: The cat is now out of
the bag: I am satisfied.

Mr. Deputy-Speaker: Where is the
bag?

Shri Kamath: It is a big bag.
Shri Mahtab: The bag is on the side

of the hon. Member attached to the
d^sk,

Mr. Depaty-Speaker: I shall proceed
with those amendments which relate
to the discussion of today and reserve
the other amendments regarding food
situation for tomorrow. I shall now
put one amendment after another to 
the vote of the House.

The question is:
That at the end of the motion the

following be added:
“but regret the decision of the

Government to postpone the elec­
tions.'*

The motion was negatived.
Mr. Deputy-Speaker: The question is:
That at the end of the motion the

following be added:
“ but regret that sufficient appre­

ciation has not been shown of the
progressive failure of the policy
of partial controls over the produc­
tion, supply, and distribution of
the essentials of life, including
foodstuffs, and clothing, and the
consequent growth of corruption
in innumerable forms and increas­
ing degree in the administration
of the country.”

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
That at the end of the motion the

following be added:
“but regret that the absence of

any mention in the address of any
steps intended to be taken by
Government for imolementing the
»:>rovisions of several articles in the
Constitution, under the Chapter
of 'Directive Principles of State
Policy’, designed to improve the
standard of living of the people,
and to secure to them a full mea­
sure of social justice and human
eqiuality.”

The motion was negatived.
, Mr. Deputy-Speaker: The question
is:

That at the end of the motion the
following be added:

'‘butVegret that on the question
of "omDensation to tha refutfees
from the West Pakistan for the
loss of their ‘ properties the

Government
and the utterances of the res­
ponsible Ministers thereof have
.shown a lack of consistency resrlt- 
ing in disappointment and the con- 

oersons torehabilitate themselves.
The motion was negatived.
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Mr. Deputy-Speaker: The question
is:

Thftt at the end of the motion the
following be added:

'‘but regret that the measures so
far adopted for the rehabilitation
of refugees have been very inade­
quate, half-hearted and halting
resulting in continued miseries
and hardships to the millions of
unfortunate migrants from the
East and West Pakistan/’

The motion was negatived.
Mr. Deputy>Spenker: The question

is:
That at the end of the motion the

following be added:
“but regret that very little effort

has been made during the year to
obliterate the foreign possessions
from the map of India.”

The motion was negatived.
Pandit Kuniru; May I know whether

any person on behalf of Government
has replied to the debate?

Mr. Deputy-Speaker: The Prime
Minister spoke; the hon. Minister of
Industry and Supply has also
spoken.

Pandit Kitnzru: The Prime Minis­
ter said nothing about the debate. He
only said that we cannot expect the
President’s address to cover all the
subjects. What the hon. Minister of
Industry and Supply said was not by
way of reply, but by way of an expla­
nation.

Mr. Deputy-Speaker: Is it open to any
hon. Member to insist that the hon.
Ministers must go on answering every
point that has been raised? On what­
ever has not been replied to, it is open
to hon. Members to draw any conclu­
sion they like. .

Mr. Deputy-Speaker: The question
is:

That at the end of the motion the
following be added:

‘^ut regret that no mention has
been made in the address of any
intention to give effert to the spe­
cial provisions relating to
Scheduled Castes and Scheduled
Tribes according to Part XVI of
the Constitution.**

The motion was negatived.

Mr. Deputy-Speaker. The question
is:

That at the end of the motion the
following be added:

“ but regret that the Government
have not taken any steps to with­
draw the various sections of the
Criminal Procedure Code and all
other Acts, which severely curtail
the civil liberties of the people of
India, and which- militate against
free and full education of the elec^
torate, preliminary to the holding
of free and fair general elections.”

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
That at the end of the motion the

following be added:
“ but regret that, despite the ad­

mission that ‘the world, hungering
for peace, appears to stand peri­
lously on the verge of war,* the
address has failed to deal with the
immediate problem of securing the
peace and integrity of the country
against internal and external
dangers, and has failed to rouse
the national consciousness to the
urgency of the situation.”

The motion was negatived.
Mr. Deputy-Speaker: Then there is

amendment No. 78 in the name of
Sardar Bhopinder Singh Man.

Sardar B. S. Man: I beg leave to
withdraw my amendment.

The amendment was, by leave, with­
drawn.

Mr. Deputy Speaker: The question
is:

That at the end of the motion the
following be added:

“but represents that in the
changed circumstances of Asia
our defence forces should be
strengthened so as to be adequate
to secure the safety and freedom
of the people of India.”

The motion was negatived.
Mr. Deputy-Speaker: The House now

stands adjourned to 10-45 a .m . to­
morrow.

The House then adjourned till a 
Quarter to Eleven of the Clock on
Thursday, the 16fh November, 1950.




